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Friday, December 18, 1992/ Agrahayana
27, 1914 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
[Translation]

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, One thing | wou!d like to submit
to you that almost every day it is said in the
TV news bulletin that non-BJP members

‘said s ich and such things. Have you given
recog iition to any block as non-BJP block?
No ina:ter whether the statement is given by
the Janta Dal member, National Front
member of Left front member, but always it
is saidthat non-BJP members saidso. Inthis
way Bhartiya Janta Party is being given
publicity delidrately. (Interruption)

MR. SPEAKER: It is not c~rrect, you
please sit down.

(Interruptions)

SHR! SAIFUDDIN CHOUDHARY
(Katwa): Term non-communal opposition

party should be used. (Interruptions)

MR. SPEAKER: Look, we are trying to
bring it on rail while you are trying to derail it.
It is not proper.

(Interruptions)

[Eglish)

MR. SPEAKER: This is not going on
record.

(Interruptions)
[Translation)
SHRI NITISH KUMAR: You may ex-
punge it. But please listen to our views and

get it rectified.

MR SPEAKER: It should be raisec at
the propsr time.

(Interruptions)*

ORAL ANSWERS TO QUESTIONS
[Translation]

-Modemlsatlon of NTC and BIC

*362. SHRI ARJUN SINGH YADAV:

*Not recorded.
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DR. D. VENKATESWARA RAO:

Wilithe Minister of TEXTILES be pleased
to state:

(a) whether the Government have ap-
proved a tum around strategy for the Na-
tional Textile Corporation Limited and the
British India Corporation Limited;

(b} if so, the details thereof;

(c) to what extent it will be helpful to
NTC and BIC;

(d) the funds provided for the moderni-
sation of the said Corporations during each
ofthe lastthree years andthe achievements

‘ made so far, Corporation-wise;

(e) whether the Government have ap-
proved allocation of funds forthe modemisa-
tion of units under these Corporation during
the Eighth Plan period;

(f) if so, the details therof, Corporation-
wise; and

(g)the modemisation plan that has been
implemented during the first year of the
Eighth Plan Period?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): ((a) to (g). A statement s laid on
the Table of the House.

STATEMENT

(a)to(c). Government have approved a
Turn Around Strategy for NTC mills and
Cotton mills of BIC. The key elements of this
strategy are selective modernisation, finan-
cial and managerial restructuring and ration-
alisation of surplus work force through the
Voluntary Retirement Scheme. Voluntary
Retirement Scheme will also be offered to

Oral Answers 4

the officers, staff and workers of such chroni-
cally sick mills, which have no possibility of
viability and which may have to be closed
down or merged with adjacent units to en--
sure viabilty. As a result of implementation
of this Turn Around Strategy, it is expected
that NTC and Cotton mills of BIC will be able
to achieve viability by 1994-95.

(d) An amount of Rs. 20 crores each in
1989-90 and 1990-91 was released to NTC
as margin money for implementation of
modernisation schemes. Schemes with
outlays totalling Rs. 139.21 crores we ap-
proved and toalling Rs. 72.90 crores imple-
mented during the last three years in NTC,
Rs. 4. 0 crores was released to BIC in 1989
90 for investment in modernisation.

(e) to (g) The Turn Around Strategy
provides for modernisation of NTC and cot-
ton units of BIC during the Eighth Five Year
Plan at an outlay of Rs. 532.78 crores and
Rs. 29 crores respectively, which includes
budgetary support and funds from Financial
Institutions. An outlay or Rs. 24 crores has
been proposed for the modernisation of the
Woollen units of BIC during the Eighth Five
Year Plan. A provision of Rs. 20 crores for
modernisation of NTC and Rs. 7 crores for
modernisation of BIC has been kept in the

- budget for 1992-93.

SHRI ARJUN SINGH YADAV: Mr.
Speaker, Sir, | would like to know from the
hon, Minister the present position of the
unemployed people, their total nurmber and
the number of those likely to go out of em-
ployment.

SHRI ACHOK GEHLOT: Mr. Speaker,
Sir, it is not a matter of unemployment. A
scheme of Voluntary RetirementinNTC has
been chalked out under which about 80,000
persons would enjoy the benefits of the
scheme if they seek voluntary retirement.

SHRIARJUN SINGHYADAYV: You may
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please give detalils of this scheme.

SHRI ASHOK GEHLOT: Mr. Speaker,

i Sir, the schema has three elements mod-

*ernisation, financial and managerial res-

turcturing and the rationalisation of surplus

work force so that NTC, which is running in

loss at present achieves viability within four
years.

SHRI MOHAN SINGH(Deoria): Mr.
Speaker, Sir, the countrymen are being

assuredforalongtimethatthe NTCandBIC

Units will be modernised and just now the
Hon. Minister in his reply has stated that
some of the units will eigher be closed or
merged with others under the modrnisation
scheme. | would like to know from the hon.
Minister in his reply has stated that some of
the units will either be closed or merged with
others under the modernisation scheme. |
would like to know fromthe hon. Ministerthe
units which the Government is considering
to close down and the reason for not re-
leaseing the funds by the Ministry of finance
to NTC and BIC despite provision having
*been modi. Just now, the hon. Minister said
that amount of Rs. 20 crore and Rs. 7 crore
has been allocated for the purpose in the
Budget forthe year 1992-93. Now the finian-
clal year is about to be over. | would like to
know the amount out of in released by the
Ministry of Finance to NTC and BIC till the
end of this year so that the pacc of work may
be accelerated. Sir, besides, | would like to

submit that the hon. Minister says that the |

Govemment proposes to implement Volun-
tary Retirement Scheme. | have got definite
information that the number of NTC units
and the trade unions in Kanpur have been
demanding for it, but no funds have been
released under the Voluntary Retirement
Scheme to the units working in Kanpur. |
would like to the hon. Minister to give a
detailed reply to it.

SHR!1 ASHOK GEHLOT: Mr. Speaker,
Sir, sofar as the list containing the details o
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the mills proposed to be closed and the mills
to be amalgamated, is concerned, | would
1make it available to the hon, Member. So far
as funds concerned the hon. Member has
alleged that the persons who want to be
benefited under the Volluntary Retirement
Scheme are not being benefitted, but this
problem is no more there. It was there a
month ago..We have received funds and
also starteddisbursingthose. Forthe sake of
the irformation of the hon. Member | would
like to submit that about 3215 persons have
already availedthe benefits of this scheme in
the UP NTC unit and have take retirement. |
would like to assure the hon. Member that
there is no paucity of funds. The Govern-
ment has issuedinstructions to pay moneyin

“time to ti.vse who want to take voluntary

retirement, and there would be no difficulty
any more.

SHRI MOHAN SINGH: Mr. Speaker,
Sir, he has not said anything in regard to the
release of funds.

SHRIASHOK GEHLOT: I do not have
figures of generalbudget. Fundsinregardto
the concerned matter have already been
made available to the Ministry and we have
started disbursing there.

[English}

SHRI M.R. KADAMBUR JANARTHA-
NAN: Mr. Speaker, Sir, afew numberof NTC
mills in the whole country-about 13 in num-
ber- are causing 80 per cent of the loss. |
want ton know fromthe hon. Minister whether
in the new modernisation scheme, the Gov-

. ernmentis goingto improve any one of these

13 mills which have caused losstothe NTC.
Iwould like to know whetherthe Government
can assure that these mills will become
viable after this modernisation.

[Translation}

SHRI ASHOK GEHLOT: Mr. Speaker,
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Sir, inregard the loss suffered by these units
as pointed out by the hon. Member, | would
like to submit the 80 per cent of the total loss
occurs in the subsidiary of Tamil Nadu.
Keeping this factor in view, the Government
has chalked out a strategy and in the pack-
age prepared under that strategy the Gov-
ernment has visualised the cash loss of Rs.
169.39 crore and net loss of Rs. 214.83
crore. During the year 1993-94 the net loss
willbe of Rs. 186.48 crore while cash loss will
be of Rs. 131.04 crore. Through you, lwould
like to submit to the hon. Member that under
the strategy prepared for 1994-95 the net
loss will decrease te Rs. 76.66 crore and
these would be a cash profit of about Rs.
2.79crcre. Duringthe year 1994-95 the loss
will decrease from Rs. 214.83 crore {0 Rs.
9.45 crore and we would gain cash profit of

"Rs. 93.29 crore. In the year 1996-37 the
cash profit would be Rs. 177.21 crore and
net profit Rs. 71.77 crore. In this mannerthe
Government have planned everything and
then only impiemented the scheme. (Inter-
ruptior:<)

[English]

SHRI M.R. KADAMBUR JANARTHA-
NAN: | want your protection. | would like to
know whether they wil! become viable after
modernisation. (/narruptions)

SHRIBASUDEB ACHARIA: When the
statement was made in the last session
regarding modernisation of NTC and BIC,
there was much resentment in the House
and you had to call a meeting of the leaders
of all the political parties. And you agreedto
allow a discussion on :his as we objected to
the way the decision was taken by the Gov-

~ernment. Thereare 142 NTC mills which are
chronically sick. May | know from the Minis-
ter whether the Goverrment have appointed
a Special Tripartite Commi:tee?

One Sub-Commitee has been ap-
pointedto examine the viability of alithe NTC
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sick mills. May | know from the Minister
whetherthat Sub- Committee has submitted
its repont?

With regard to the modernisation
scheme, inthe reply he has stated aboutthe
Turn Around Strategy. | would like to know
whether there was any Committee that was
appointed, who has prepared thatreport and
how the Government have come to the
conclusion that by closing down some of the
sick mills, by 1996-97, the NTC will come
around. Which is that committee which has
made this recommendation?

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, so far as the submission of the hon,
Miember in regard to your chamber is con-
cerned | still agree and | would plan is dis-
cussed in the House. | agreed to it at that
time also. Butthereafterthe matter could not
be discussed. So far as your submission in
regard to mills is concerned, that is a sepa-
rate matter. If you point out something spe-
citic in this respect, | may give reply to it.

[English) v

SHRI BASUDEB ACHARIA: Which is
that Committee which has submitted this
recommendation?

MR. SPEAKER: Mr. Minister, you need
not have to reply to that.

[Translation)

SHRIRAMASHRAY PRASAD SINGH:
Mr. Speaker, Sir, the management of the
Gaya Mill in Bihar had suggested some
points to the hon. Minister to run the mill in
profit. They had suggested is the hon. Minis-
tor that if the mill was not closed they would
run it in profit. Has the hon. Minister taken a
decision whether it is to be kept functioning
orclosed.
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[English]

7 MR. SPEAKER: You may reply, if you
can.

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, besides the Gaya mill, there is also an
NTC mill in Bihar. The plan is to be imple-
mented throughout the country. We are
observingthe things mili-wise and enforcing
the VRS. We will try our best that no mill is
closed. But if there is a mill which can no
more run or its machriary is hundred year
* old and the loss incurrd is more than about
rupees two and a half thousand crore. The
Government has stopped the budgetary
suppont. If this situation comes then it will be
decided and Government would not have
any option than to close it. But we willtry our
best to keep the mill functioning as much as
possible.

[English)

SHR! JAGMEET SINGH BRAR: The
hon. Minister in his reply had stated that the
Government have approved a Turn Around
Strategy for NTC Mills and Cotton Mills of
BIC. And also, an amount of Rs. 20 crore had
been earmarked. I is an inter-connected
matter with the textile mills sick mills.

MR. SPEAKER: Let it be a relevant
question. Otherwise, | will disallow the
question.

SHRIJAGMEET SINGH BRAR: ltis a
relevant question. The prices of cotton had
crashed down to around Rs. 500 per quintal.

MR. SPEAKER: Idisallowthe question.
Please take yc :r seat. Shri Chandra Jeet
Yadav:

[Translation}

AGRAHAYANA 27, 1914 (SAKA)
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SHRI CHANDRA JEET YADAV: Does
the hon. Minister have the information that
despite spending billions of money on the
improvement of these mills, their condition
has not improved? Had the B.1.C proposed
to improve the condition of these mills by
investing money which can be obtained by
selling some of its surplus land located in
Posh areas of Kanpurinstead oftaking loans
fromfinancialinstitutions which are reluctant
to provide loans and thus avoid burden on
the Government? What is his opinion in this
regard?

[English)

MR. SPEAKER: ltis not tco irrelevant.

[Translation)

SHR!I ASHOK GEHLOT: The sugges-
tionofthe hon. Member is worth-welcoming.
Ithink that the N.T.C. also has enough land
and such deliberations are also going on.
Earliertoo, I spoke inthis very House that our
first endeavour is to implement the plan
which we have formulated. Thereafter we
will consider selling the land belonging to
B.I.C.andN.T.C. andthen we willmodernise
these mills with the money received from
such sale.

[English)

SHRIMURLIDEORA: In October 1993
thirteen mills in Bombay were taken over, not
nationalised. The purpose was to give jobs
to those people who were likely to lose the
jobs because of closure of mills. | under-
stand the original owners of some mills in
Bombay like Digvijay and New Great wantto
take back the mills. Will the Government
consider, in view of the fact that they are
losing so much money and they do not have
the money to be supported by the Govern-
ment , handing over these mills where the
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original owners are readytotakethemback?
Will the Government be ready to give them
back?

. [Translation)

SHRIASHOK GEHLOT: Itis a different
question. It has nolink with list original ques-
tions.

Janata Cloth

365. SHRI UPENDRA NATH VERMA:
Willthe Minister of TEXTILESbepleasedto
state:

(a) whetherthere is any increase in the
demand of coarse/ janata cloth in the coun-

try;

(b) the percentage gap between de-
mand and supply thereof, State-wise;

(c) the quantity of such cloth produced
during each of the last three years, State-
wise;

(d) the number of textile mills which are

DECEMBER 18, 1992
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manufactureing coarse/ Janata cloth;

(e) whether a large number of these
textile mills are sick units; and

(f) if so, the steps taken by the Govern-
ment to make these units viable?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT) : (a) to (f) . A statement is laid on
the Table of the House.

STATEMENT

(a) Government has no information to
this effect.

(b) There are no reports of shortages of
cloth, including janata and coarse cloth from
any State.

(c) The quantity of janata cloth pro-
ducedduring the last 3 years State-wise is at
Annexure . Q uantity of controlled cloths
produced by NTC inthe past 3 years is :

Year Production
(in million square metres)
1989-90 113.69
1990-91 93.77
1991-92 115.26

(d) Janata cloth is produced by the
decentralised handloom sector in 19 Stales
by 45 State level agencies. Controlled cloth
is produced by the units of NTC located in
various States.

(e) and (f). Government- have

approved a Turn Around Strategy for
National Textile Corporation which
involves  selective modernisation,
financia & managerial restructuring
and rationalisation of surplus work
force through a Voluntary Retirement
Scheme.
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SHRI UPENDRA NATH VERMA: The
Government did not give any answer. i had
asked whetherthere had been any increase
inthe demand of the coarse /Janatacloths in
the country. The Government replied that it
had no information . There are no clothes,
the Government has no information about it;
there are nofoodgrains, butthe Government
does not have any information about it. The
Mills are sick, but the Government does not
know about it. Then what information does
the Government have? Would the Govern-
ment like to provide the information immedi-
ately astowhatinformationithas withit? The
Government is not clear whether the de-

,mand of the coarse cloth has increased or
not. The Government is silent in this regard
also whereas this fact is quite clear.

MR. SPEAKER: Please ask your ques-
tion.

SHRI UPENDRA NATH VERMA: My
question is when the Government will reply
whether the demand of coarse cloth has
increased or not. Canthe Government point
out this fact too that the price of coarse cloth
has increased in black market. Does the
Government admit this fact?

SHRI ASHOK GEHLOT: Mr. Speaker,

Sir, so far as the information of coarse cloth
is concerned. The powerlooms and hand-
looms in the country which are in the decen-
tralised sectors manufacture coarse cloth
so we do not keep separate date for it.
Figures relating to cotton and synthetics are
kept. As far as the question of demand and
"supply is concerned | would like to submit
that we have neither such reports nor we
have any complaints that coarse cloth is
being sold at high prices. So far as the
Janatacloth is concerned, | have stated that
the N.T.C. manufactures it. Such cloth is
called controlled cloth. The cloth manufac-
tured by weavers is called Janata cloth. The
Government has given data in this regard.
We always try to provide employment to

AGRAHAYANA 27, 1914 (SAKA)
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weavers so that they may manaufacture
janata cloth. Therefore | would like to submit
to the hon. Member that reports have been
coming from all the State Government Cor-
porations orthe Apex societiesthe the plenty
of stocks of cloth are lying with them. There-
fore, it is not proper to say that there is a
shortage of cloth in the country.

SHRI UPENDRA NATH VERMA: My
second question is very clear. I have asked
as to how many textiles mills are manufac-
turing such cloth and how many of them are
sick and how many persons have been
rendered unemployed due to this reason?

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, | would like to say once more that the
controlled cloth which we term as janata
cloth is manufactured by the N.T.C. The
data regarding the coarse cloth manufac-
tured by the private mills are not available
with us. So far as sick mills are concerned,
there are 225 sick mills under B.1.F.R.Thisis
a different-question. As regards the data
relating tojanatacloth we can supply ittothe
hon. member.

SHRIDATTAMEGHE: Mr. Speaker, Sir
the weavers who manufacture cloth get
sufficient subsidy from the Central Govern-
ment. About, 1.5 lakhs weavers are en-
gaged in this work in Nagpur which is my
constituency. | would like to ask the hon.
Minister why these weavers we not given
any subsidy, In the absence of the subsidy,
they are on the verge of starvation. It is the
duty of the Governmenito provide subsidy to
them, butthe Government is notdischarging
its duties. Will you please state the time by
which the Government is going to sanction
the subsidy to the maharashtra Govern-
ment, as it has become overdue?

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, we do not grant subsidies direct to the
weavers. However, we give them subsidies
throughthe State Government Corporations



19  Oral Answers

or the Appex societies. lf thers is any com-
plaint in any State, it is examined and.after
collecting all the information, in this regard,
the subsidy is released.  understand that—

SHRIDATTAMEGHE: In Maharashtra/
subsidy worth crores of rupees has notbeen
granted as yet......

. SHRIASHOK GEHLOT: Perhapsthere
may be some reascn. There may be some
complant. Perhaps there may be some cor-
ruption involved in it. It may also be possible
that the subsidies might have been stopped.

SHRI TEJ NARAYAN SINGH: Mr.
Speakar, Sir, the people living below the
poverty line wear coarse cloth. | want to
know how much cloth is produced in the
country at present?

MR. SPEAKER: It has begn answered
in respose to the first cuestion. You did not
hear it.

SHRI TAJ NARAYAN SINGH: He did
not answer it. :

MR. SPEAKER: No, Shri Verma had
asked it. Please take your seat.

" [English]

SHRI MUMTAZ ANSARL: The textile
policy was introduced inthe year 1985and a
s aresult of that, at least five million people
werethrown out of employment. Atthe same
time, Textile Renovation At was also passed;
butthat was stayed by different High Courts.
May | know whether the Government is
proposing to get the s*ay vacated from the
High Courts or not?

MR.SPEAKER: Notrelevant. Please sit
down.

SHRI SRIKANTA JENA: Actually the
question that was raised was about the
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subsidy. | think, the Government of India...

MR. SPEAKER: 'Subsidy’ was also not
relevant, but | have allowed it. The main
question is about coarse/janata cloth.

SHRI SRIKANTA JENA: Unless the
Central Government gives the subsidy, it is
really impossible on the part of the State
Governments to produce janata cloth in dif-
ferent mills. May | know from the hon. Minis-
ter as to what is the total quantum of subsidy

“that has been projected?

MR. SPEAKER: Disallowed.

SHRI SRIKANTA JENA: Why the Cen-
tral Government is not in a position to give
the subsidy....

MR. SPEAKER: No. Disallowed. Please

_ sit down.

SHRI SRIKANTA JENA: Unless the
subsidy is released to the State Govern-
ments....

MR. SPEAKER: No. Please sit down.
Shri Lokanath Choudhury.

SHR! LOKANATH CHOUDHURY: Sit,
the figures given in the answer relate from
the year 1989-90 to 1991-92. There is less
production of almost one million square

- metres of janatacloth. may Iknowthe causes

of the fall in production and may i also know
whetherthis has affected the supply of cloth
to the people?

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, 113.69 ,million metre cloth was pro-
duced during the year 1989-90 while there
was 93.77 million metre production of cloth
during the year1990-91 and 115.26 million
metre of cloth was produced during the year
1991-92. ltisthe N.T.C. which producesthe
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cloth. For this the N.T.C. gets adequate
, Subsidy from the Government but is de-
pends upon the demand of cloth.

MR. SPEAKER: Mr. Ashok, the Mem-
ber has not asked about the subsidy. What
he wanted to know is that there was a fall in
production of cloth by one lakh metre.

[English)

SHR!I LOKANATH CHOUDHURY: |

want to know the causes that have contrib-
uted to the iall in production of one million
square metre of Janata cloth in different
States from 1989 uptill now.

MR. SPEAKER: Why is the janatacloth
produced less? May bethe demandforother
cloth is mare.

[Translation]

SHRIASHOK GEHLOT: There are two
kinds of janata cloth. | told earlier that the
Government provides subsidy to the weav-
ers through State Government and that
depends upon the supply anddemand of the
cloth. The subsidy amount is fixed which the
union Government provides to the State
Government (Interruptions).....

SHRI DHARMANNA MONDAYYA
SADUL : Mr. Speaker, Sir, regarding to the
information available with me underthe 1985
textile policy of the Government of India the
production of janata cloth is likely to be
withheld from market from 1995. Due to this
the common consumers are likely to suffera
lot and the common weavers too are likely to
sufferalot. Through you I would like to know
from the Government as to what are the
schemes of the Government to encourage
production of textiles and to safeguard

'the interest of the common weavers
after 1995.
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[English)
MR. SPEAKER: Is it a fact that you do

not want to produce janatacloth after 19957
If you do that, what is going to happen to the

"demand of the people for a cloth like this ?

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, the Govemment is going to phase out
the scheme of janata cloth by the end of the
Eighth Five Year Plan. We are doing so in
viewofthe factthatthe poor weavers are not

~getting due payment under the existing

scheme, the fact, however being that they
can earn good wages. According to the
reports that reach to the union Government,
asthe price of yarns increases the agencies
of the State Governments lower the wages
of the weavers. As per reports we receive,
the agencies of the State Government low-
ere their wages, the moment the prices of
yarn are increased. They do not get the
wages they deserve and on the contrary
there has been de-scaling. The Government
has made it known to themthat it has formu-

‘lated anulternative Project Package Scheme

forthe weavers which provides for moderni-
gation of rooms, imparting training, improve-
ment of design and arrangement for market-
ing of their producticn so that production so
that the professional skill of the weavers may
be preserved andthey may earngood wages.

Crafts Development Centres/ and
Handicrafts training Centres

367. SHRIMUMTAZ ANSARI:
SHRIN.J. RATHVA:

Willthe Ministerof TEXTILES be pleased
to state:

(a) whetherthe union Government pro-
pose to set up some Crafts Development
Centres andHandicrafts Training Centres in
the country during 1992-93;
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(b) if so, the details of the locations
thereof, State-Wise;

(c) whether the Government have de-
cided to open such centres on priority basis
inthe tribal and backward areas where tribal
artisans are in majority, and

(d) if so, the details of such areas which
have been identified for the said purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (d). A statement is laid on
the Table of the House.

DECEMBER 18,1992
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STATEMENT

(a) Yes, Sir.

(b) Annexure gives Staté-wise details of
Crafts Development Centres and Training
Schemes sanctioned druing 1992-93.

(c) and (d). The mjority of the craftsper-
sons who are beneficiaries f these Crafts
Development Centres and training centres,
live and work in rural areas and belong tothe
weakersactins of the society, including tribals
and their special needs are their special
needs are kept in view while sanctioning
Crafts Development Centres and proposals
for training thueing going for persons end
voluntary agencies.
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[English]

SHRI MUMTAZ ANSARI: Sir, during
1992-93, it has been proposed by the Gov-
ernment to establish seven apprenticeship
training schemes . The beneficiaries and
crafts-persons are living in rural areas and
tribal areas.

1 would like to know from the hon. Min-

. ister how many such type of apprenticeship

schemes will be located in tribal belt and

rural belt out of seven which have been

proposed by the Government to establishin
Bihar.

MR. SPEAKER: The question relatesto
the entire country as such.

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, so far as the question of this scheme is
concerned, right from the beginning it was
made forthe people belonging to the Sched-
uled Castes and Scheduled Tribes. Thatis to
say the scheme was launched for that very
purpose. After that the scheme was ex-
tended to cover geneval craftsman as well. |
think this scheme was implemented through-
out the country. At the moment | do not,
however, have particular data in respect of
Bihar with me.

[English}

MR. SPEAKER: You can send it to him
in writing.

SHRIMUMTAZ ANSARI: The datathat
has been gi;ren therein and that has been
placed on the Table is about the details of
extablishing craft development centres.

MR. SPEAKER: Then you know it.

SHRI MUMTAZ ANSARI: So, my sec-
ondsupplementary isthis . No craft develop-
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ment centre has been proposedto be estab-
lished in Bihar. | want to know whether the
Government proposes to establish any craft
development centre in Bihar, specia'ly in
South Bihar where there is a tribal be't and
adivasis are living in that area. Giridih district
is very much hunger striken area and drought
is looming large overthatarea. Iwould liketo
know from the Minister whether there is any
proposal to set up any development ce. .ire
there or not.

[Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, | had already said earlier about this
scheme. that we sanction such scheme for
the corporations or Apex todies orthe volun-
tary organisations oi the State Government
for which the State Governments make rec-
ommendation. If a State Government, sends
such schemes to the Central Goverrment,
then it can certainly consider it.

SHRINARAIN SINGH CHAUDHRIL: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether the Union Govern-
ment proposes or whether there is any such
policy of the Government to provide any
incentive or subsidy or financial assistance
to a voluntary organisation if it wants to set
up crafts development centre or Handicrafts
Training Centre in private sector?

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, as | have said that the Central Govern-
ment is ready to provide financial assistance
tovoluntary organisations provided the State
Govemments makes a recommendation for
them. 75 percent share of total investment s
borne by the Government of India while 25
percent is to be shared by them.

(English)
SHRI K.P. REDDAIAH YADAV: Sir,

handicrafts organisations are facing much
difficulty in getting imported meta:
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MR. SPEAKER: This question is about
training centres. it cannot cover the entire
handcrafts. Let us be relevant as there are
other questions also.

SHRI K.P. REDDAIAH YADAV: Small
training centres, due to excise and customs
duty, are unable to compete with exporters
of foreign countries. Now, we are earning
huge amount of ....

MR. SPEAKER: This question disal-
lowed.

[Transiation)

SHRI RAM NIHOR RAI: Mr Speaker,
Sir, the hon. Minister is aware that the most
backward areas of Uttar Pradesh are
Mirzapur and Sonbhadra. Keeping this fact
in view will the Government set up a crafts
Development Centre orat landicrafts Train-
ing Centre in Mirzapur and Sonbhadra.

MR. SPEAKER: If you can provide any
helpthenyou shoulc callhimin youchamber
and do it.

SHRICHANDULAL CHANDRAKAR: Mr
Speaker, Sir, as you know the per capita
annual income in madhya Pradesh is quite
low. | would therefore like to know from the
hon Minister whetherthe Government would
set up afew Such centres, particularly in the
are as like Bastar, Sarguja, Raigarh that are
tribal are as and where people are economi-
cally very poor. We liope the Government
willcertainly set up few such centres in order
to provide employmentto the people of these
are as. T

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, for the last two years the Government
has stoppedsetting up of suchcentres atthe
departmentalievel. Rather, the Government
is now considering the proposals of volun-
tary organisations, or the corporations or
their apex societies for which the State
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Governments makes recommendation and
setting up centres through themalone. | had
already said that such centres are not set up
direct atthe departmentlevel. | would like to
tell the hon Member’that if we receive any
proposal for any voluntary organisation, we
not only consider it but sanction it as well.

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, 18 such centres are being runin Gujarat
by other organisations whereas Bihar which
is bigger than Gujarat but has only 7 such
centres. In tribal areas of Bihar, particularly
in Jarkhund area there are adequate oppor-
tuniies for development of handicrafts for
artisons engaged in ccltage industry de-
voted to bamboo and grass work, for those
engaged incermic work, for the potters and
forblack - smiths. There are many industries
there. Due to the lack of training facilities,
thousands of people migrate to Nagaland
and Assam.

MR. SPEAKER: You are not supposed
to make a speech. Ask question.

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, | am ask in g whether the Government
has 2ny plan to provide jobs to people there
by opening training centres in order to pre-
vent the people from migrating?

MR. SPEAKER: Youhave nottoreplyto
the question about migration. You should tell
himwhetherthe Government is doing some-
thing to impart training.

SHR! ASHOK GEHLOT: Mr. Speaker,
Sir, the hon. Member has referred to

“Jarkhand. ltis known to all that Jharkhand is

backward area. The Government will make
all efforts to encourage all sorts of training
there. So far as the question of opening
training centres is concerned, | would fike to
request the hon. Member that he should
contact with the State Government and their
voluntary organisations. The Central Gov-
ernment would like to set up such centres in



35 OralAnswers

those areas on priority basis provided that
proposals are recommended by state Gov-
emments. ‘

Sale of Land and Bullding by NTC

368. SHRI CHHEDI PASWAN:
SHRISHRAVAN KUMAR PATEL:

Willthe Ministerof TEXTILESbe pleased
to state:

(a) whether the National Textile Corpo- -

-~*ion Limited has sold its land and buildings
ently in order to raise resources;

(b) if so, the details thereof, region-wise;
and '

(c) the broad details of the policy laid
down by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Does not arise.
(c) it has been decided to keep the sale
of surplus land and buildings of NTC in

abeyance till its restructuring is finalised.

SHRICHHEDIPASWAN: Mr. Speaker,
Sir, Nationai Textile Corporation, posseses

alarge area of land in Bombay. The Govern- .

ment has taken a desisiontosell it off but the
proposal as been postponed for some time.
So my question is this, whether the Govern-
ment has made any assessment regarding
total areas of surplus land with N.T.C. ? As
the hon. Minister has accepted, while reply-
ing to a question that some mills of N.T.C.
would be closed and some others would be
merged with other mills. My second question
is how much land is there in the possession
of each mill and how much time will it take?

SHRI ASHOK GEHLOT: Mr. Speaker,
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there was n House fo the last ten days.

- Nobody has come prepared. It would be

exposed afte this.

The hon. Member has asked whether
an assessment had been made regarding
thetotalarea of land ornot, in this connection
| would like to reply in affirmative and state.
That there is a proposal to merge 34 mills
and the total area of land in the possession
of these mills is 838.84 acres and its value Is
Rs. 443.62 crores at the rate of Rs. 50 lakh
per acre. Atthe present rate the value of the
surplus Jand is near about Rs. 160 crores.
Thus we have made all the assessment in
this regard. But first of all we wish to com-

_ plete out plan, then only we would take up

the issue of the land the as fate of our
laboures is also linked with it. They know that
the money earned from selling the land,
would go to collection and neither the mills
would be modernised not would be recom-
missioned. Therefore, they wish that these
mills whould run and our scheme is com-
pleted.

SHRI CHHEDI PASWAN: Mr Speaker,
Sir, | would request you to at least ask the
hon. Ministurto come prepared. My second
supplementary questi1 is this that what
provision has been mace in the Eighth Five
Year Plan for the moc inisation of NTC
Mills, and what are the sources of getting this
money? Do these also include the selling of
surplus land of N.T.C. and whether it would
be sold at market rates or there is proposal
to sell it off to Government Housing Corpora-
tions orto private dealers orthereis aplanto
establish new mills on these lands?

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, there is no such plan as yet. It has not
been decided as to which mills would be set
up 0a which plot of land. The Gavernment
does not set up new mills. So far as the
question raised by hon. Members regarding

" coming prepared is concerned, | have not

said that | have not come prepared. | have
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only said that | would keep in mind the forth
coming events.

[English)

SHRI SHRAVAN KUMAR PATEL: Sir,
a delegation of NTC workers representing
the Joint Action Committee of all Central

Trade Unionscalled onthe Prime Ministerin .

July this year. While expressing their appre-
hensions about appropriation of funds pro-
posed to be raised by way of sale of lands
and buildings and putting the blame of sick-
ness of NTC mills onbad management, lhad
made a number of suggestions for restruc-
turinci and reorganising the NTC.

May Iknow what were the main sugges-
: lion made...

MR. SPEAKER: Mr. Shravan Kumar,
this relates to the lands which the NTC mills
have. It does not relate to the restructuring of
NTC as such.

SHRISHRAVAN KUMAR PATEL:1am
talking about the lands only.

MR. SPEAKER: Otherwise, | will disal-
low it. If you have any question to ask onthat,
please ask.

SHRI SHRAVAN KUMAR PATEL:
Okay, Sir,  will ask another question. May |
know whether there is any proposalto hand
over the NTC mills back to the original pro-
moters and if so, how many mills, on what
terms and whatguarantees, if any, areto be
secured to ensure that the lands, buildings
and other properties, including equipments
are not disposed of by the promoters to the

' detriment of the workers.

[Translation]
SHRI ASHOK GEHLOT: Mr. Speaker,

Sir, so far as the question of taking over the
mills is concerned, | have already said that
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nodecisionha .. « entaken in this regard, so
far. '

[English)

SHRI SOMNATH CHATTERJEE: The
lands which are proposedt » be ‘sold, | take
it that they are for the purpose of raising
resources for running the mills and not for
winding them up or for merely paying the
unsecured creditors or even secured credi-
tors like the banks. :

Whenthe proposalis finatised and land
is sold to be ploughed back into the com-
pany, may | take it that the Government will
consider also to revive those mills which
have been previously run by the NTC as
managers, like Mohini mills near Calcutta?

Fifteen hundrza/workers are out of jobs
forthree years. Twenty ot them have already
died of starvation. We have gone to the
court. The Government is taking time. I have
been repeatedly requesting him-1 do not
know who is deciding the future of this coun-
try, whether Mr. Ashok Gehlot or IMF orthe
Department of Textiles to do the needful.

May | know rcm the Government,
whether along with the restructuring or reviv-
ing of the sick NTC miills, they will also revive
those mills which were beingrunby the NTC
under the direction of the Government of
India. (Interruptions)

Iwanttoknow what will they do fromthe
money that will come after the sale of these
lands. He must say this. +vnat for the lands
will be sold? | want to know what is the
Government’s policy on this.

SHRI TARIT BARAN TOPDAR: Trere
were six mills which were taken over.

[Translation)

SHRIASHOK GEHLOT: Afterthe 1985
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Textile Policy, the Government decided not
to nationalize any new mill. Therefore, | feel
that this question of hon. Member does not
arise onwer it. '

Coal Washeries
[English]
369.SHRIMATI

TACHARAYA:
SHRIBASUDEB ACHARIA:

MALINI BHAT-

Willthe Minister of COAL be pleasedto
' state:

(a) whether the Government have con-
stituted a committee to review the perform-
ance of coal washereies under the Central
Coal Washeries Organisation;

(b) it so; the compositition and terms of
reference of the committee; and

(c) the time by which the Committee is
likely to submit the report?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL ( SHRI S.B.
NYAMAGOUDA)(a)to (c). Inan Inter-Minis-
terial meeting held in September, 1992, it
was decidedthat there was aneed to under-
take a strategic planning for reducing de-
pendence on coking coal imports in shorts
possible time. For this purpose, a group

ccomprising representatives from Ministry of

» Coal, Bharat Coking Coal Ltd., Steel Author-
ity of India Ltd., and Central Fuel Reserach
Institute, Dhanbad has been constitited to
study all the related aspects of production
and washing of coking coal and submit an
Action Plan. This Group is expected to sub-
mit its report by March, 1993.

SHRIMATI MALINI BHATTACHAR-
AYA: In part(b) of my question, | have asked
about the terms of sefernce of the Commit-
tee. Now, | would like to know fromthe hon.
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Minister whether the reason for the deterio-
ration in the quality and quantity of washed
coal coming from the Central Coal Washer-
ies is being taken into consideration by the
Committee:

Since 1983 when the coal washeries
were taken over by BCCL, there has been a
steady deterioration in the supply of coal
both qualitatively and quantitatively. So, my
question is whether the Committee is con-
sidering the reason for such deterioration.

THE MINISTER OF STATE OF THE
MINISTRY OF COAL AND MINISTER OF
STATE OF THE MINISTRY OF
LABOUR(SHRIP. A. SANGMA): Yes.

MR. SPEAKER: The reply is in the
positive.

SHRIMATI MALINI BHATTACHAR-
AYA: If the reasons are being considered,
then Iwould also like to ask the hon. Minister
-the Steel Authority of India Ltd. is also part
of this Committee - whether take over of the
coal washeries under the Central Coal
Washeries Organisation by the Steel Au-
thority of India, Ltd. is beign contemplated by
the Government; because earlier cn, these
washeries were under the Hindustan Steel
Limited; and at that time, their functioning
had been much better than it is today.

SHRIP. A. SANGMA: The suggestions
of handing over the washeries back to the
Steel Authority of India came from some
quarters including the hon. Member and
some other hon. Members of Parliament
from West Bengal. Therefore, the group is
also going into thesa suggestions.

SHRIBASUDEB ACHARIA: There are
16 coal washeries and three of them previ-
ously belonged to the Steel Authority of
India, the erstwhile Hindustan Steel Corpo-
ration. In 1983, three washeries, namely,
Dugdha, Bhajercih and Patherdih were
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merged withthe Bharat Coking CoalLtd. We
could notunderstana about it atthat time; we
opposed the merger of coal washeries with
BCCL because wecould not understandthe
rationale behindthis, because lISCO hadits
own captive coal washeries.

MR. SPEAKER: This is about the
Committee appointed.

SHRI BASUDEB ACHARIA: No, Sir.

The Committee has been appointed andthe

Committee willexamine it. What the Minister

of Steel and the Minister of Coal have stated

. privately isthat both have agreedto handing
over and taking over of these washeries.

[Translation)

When both parties agree, there is no need
for an arbitration.

MR. SPEAKER: There is agreement
between them.

SHRIBASUDEB ACHARIA (Bankura):
He has to be prusueded.

MR. SPEAKER: He has already given
his consent.

SHRI BASUDEB ACHARIA: Both of
them agree.

[English)

, Why is it being delazyed? IISCO (Indian
Iron and Steel Company Ltd.) has its own
captive washeries; and their quality is better
than your washeries which are under the
management of BCCL and CCFL (Central
Field Ltd.) under CIS;

And we are importing every year six
million tonnes of coal; this year, we are
importing, the Government of India will im-
port six million tonaes of coking coal from
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Australia. Oneton of coking coal wilicost Rs.
3,300.

MR. SPEAKER: This issomething which
can be said by the Minister in reply to your
question, not the questioner.

SHRIBASUDEB ACHARIA: | am com-
ing to the question.

| am coming to the question because
the Minister of Finance is also here. He will
be interested because he wants to save the
scarce foreign exchange, andthatis why the
import of coking coal should be reduced.

In order to reduce the import of coking
coal whether the Minister of Coal is (a)
actively considering to modernise the coal
washeries; (b) whetherthe Ministry of Coalis
considering'to increase the number of coal
washeries to increase the capacity of coal
washeries; and (c) whether the Minister will
actively consider handing over the prop-
eny......

MR. SPEAKER: Please take your seat.

_You have asked the question and now the

Minister will reply to it.

SHRI BASUDEB ACHARIA: ...... of 3
coal washeries i.e. Bhajerdih, Dugdha and
Patherdih to Steel Authority of India without
waiting for the report of the Committee which
he has constituted.

MR. SPEAKER: The last par t of the
question is relevant.

SHRI BASUDEB ACHARIA: No, Sir all
the questions are relevant.

SHRI P.A. SANGMA: | will answer all.
Firstiy, there ate 15washeries and not 16 as
the hon. Member has said.

Since the hon. Member has referred to
our private discussion.
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MR. SPEAKER: But he has not dis-
closed anything!

SHRI P.A SANGMA: | must inform the
House that the hon. Member is one of the
most knowledgeable Member about the
Ministry of Coal. lf they ever getachanceto
rule this country and if |lamalive by thattime,
| would recommend the prospective Prime
Minister to make Shri Acharia as Coal Minis-
ter.

SHRISOMNATH CHATTERJEE: Why
do not you take him as your Advisor?

SHRIP.A. SANGMA: He is already my
advisor.

We did discuss the matter of handing
over the waheries back to Steel Authority of
India Ltd. with the hon. Members of Parlia-
ment from West Bengal. | did tell them pri-
vately that | have personally no objection to
this. | agree with them in principle. But since
aCommittee has been constituted to go into
it and it is likely to give its report by march
1993, | will await the report.

As far as the specific questions are
concerned, i.e. (a) whether modernisation
will take place — yes; (b) whetherthere will
be increase in the number of washeries Sir,
there are four new washeries under eple-
mentation, two mors new washeries have
been sanctioned, but in future we do not
propose to set up washeries by Coal India.
Whatever has been sanctioned is sanctioned.
Now we want to encourage private invest-
ment in setting up of washeries because we
know unless we supply best quality of coalto
censumers, we will notbe ableto ensure the
quality. Therefore, we are trying to get pri-
vate investment in setting up of washeries.
The Coal Nationalisation Act is being
amended. It has been passed by Rajya
Sabha and it is now lying before the Lok
Sabha. - :
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SHRIMATIMALINIBHATTACHARAYA
: Are you going to privatise those units which
already exist:

SHRIP.A. SANGMA: No.
[Translation)

SHRI RAJESH KUMAR: Mr. Speaker,
Sir, in his reply the hon. Minister said that he
was considering a proposalto hand overthe
15 coal washeries to the private sector.
Presently, all the coal washeries are na-
tonalised. | would like to know whether the
Govermnmentproposestoamendthe rulesto
transfer the coal washeries to the private
sector. if so, will it increses or decrease
employment opportunities. This is what |
would like to know from the hon. Minister.

SHRIP.A. SANGMA: Mr. Speaker, Sir,
the total number of washeries with us is 15.
These washeries will be run by the Govern-
ment and there is no such proposal withthe
Governmenttotransfewrthemtothe private
sector. So far as the setting up of new
washeries is concerned the Government is

. tryingto openthemwithinvestmentfromthe

private sector. Therefore, the proposal to
amend the national act is before the House.
The washeries will be transferred to the
private sector after this Bill is passed.

Coal India Limited

370.  SHRINITISH KUMAR:
SHRI SUKHDEV PASWAN:

Willthe Minister of COAL be pleased
to state:

(a) whéther the Coal India Limited has

" chalked out a scheme for making optimum

use of the manpower available with the
company’

(b) if so, the details thereof;
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{c) whether the Coal India Ltd. has
worked out the number of the surplus work-
ers;

(d) if so, the details thereof;

(e) whether the Government have pre-
pared any action plan regarding redeploy-
ment of surplus workers; and

(f) if so, the details thereof?

(English]

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a)to (f). A statement is laid on the
Table of the House.

STATEMENT

(a)to (f). Coal India Limited (CIL) and its
subsidiary Companies have a system of
preparation of annual manpower budget for
all establishments right from the collieries/
projects to Areas and Company Headquar-
ters. The system facilitates designation -
wise, category-wise and skill-wise enumera-
tion of manpower and its proper deployment
according to the requirements of different
units/ establishmens. Efforts are made to
re-deploy the surplus manpower both hori-

zontally and vertically from surplus areasto .

deficit areas on a ccntinuing basis after
imparting specified training/re-training in
identified skills, where necessary. Ministry of
Coal minitors the fcllow-up based on man-
powerbudgeting including re-deployment of
surplus workers.

According to information furnished by

" CIL the number of identified surplus man-

powerin CIL as on 1st November, 1992 was
14,920.
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[Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, we have raised the question about the
surplus manpower and he has given the
number also. Sir,you must have heard that
the coal -mafia operates inthe coal belts and
there are ghost workers in the coal mines
who do not work. We would like to know from
the Government if any survey has been
conducted to find out the number of such
ghost workers. On one hand due to this, the
Governmentsuffers huge losses and onthe -

. other hand the coal-mafia is flourishing

Mechanisation in this field is rendering the
geniuces workers unemployed. | would like
to kr.ow as to how many such workers are
facing the threat of unemployment due to
this mechanisation programme. Has any
enquiry conducted in this regard , If the
Government is not aware of it, will it find out
the facts?

[English]

THE MINISTER OF STATE OF THE

"MINISTRY OF COAL AND MINISTER OF

STATE IN THE MINISTRY OF LABOUR
(SHRIP.A. SANGMA): We do have reports
of ghost workers, yes. But in a fleet of work-
ers of 6.68.000 it is not an easy job for the
managemant to detectthose ghostworkers.
Towards theend of last year, | hadconvened
a meeting of the Directors of Personnel and
General Managers of Personnel of the hold-
ing company as well as the subsidiaries. We

. spentfive long hours discussing these ways

to overcome this problem. We have decided
that we will now issue identity cards with their
photographs for each worker and we will
also make the payments of their wages and
salaries through cheques, through banks.
There willbe no cash payments. By the time
we complete this process, lhopetoknowthe
estimatedfigure may not be the esact figure
—of the ghost workers. But we do realise

" that we have quite a number of ghost work-

ers Now.
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[Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, lam pussing my second question as my
second supplemetary to the hon. Minister. |
would like to know the number of laboures to
be rendered surplus and those-likely to face
thethreat of unemployment dueto mechani-
sation. Is the Governmenttaking some steps
soasto ensure that bonotide workers do not
face unemployment problem.

[English]

SHRIP.A.SANGMA: Our policyistore-
deploy the surplus workers. The voluntary
scheme is there . That will be resorted to at
last. Now the ‘Government of West Bengal
has given us a formula that whenever new
project s initiated, we whould not recruit new
people; seventy percent of the surplus work-
ers should be deployed in the new project
and only 30 percent should ba new recruit
from the area where the project is located.
This formula of the West Bengal Govern-
ment has been accepied by the Govern-
ment. We want to apply the same formula in
the rest of the areas.

WRITTEN ANSWERS TC QUESTIONS

[English)
Assistance Fo~ Handloom Sector

*361  SHRI DATTATRAYA BAN-
' DARU:

DR.” RAMESH CHAND
TOMAR:

Willthe Ministerof TEXTILES be pleased
to state:
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(a) whether the Union Government
provide financial assistance to the State
handloom Development Corporations and
the Handloom Cooperative Societies for
setting up pre-loom and post -loomprocess-
ing facilities;

(b) if so, the details thereo( :

(c) the criteria followed for glvmg such
assistance; and

(d)the amount of such assistance given
under the various schemes/new schemes
approved by the Governmentduring each of
the last three years and current year, so tar
siate-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! ASHOK
GEHLOT): (a) Yes, Sir.

(b) Underthe scheme, required amount
of funds of setting up mechanised Process/
Dye Houses are sanctioned on 100% loan
basis from Government of India. A sum of
Rs. 946.47 lakhs was released under the
scheme during the Seventh Plan. Another
sum of Rs. 50.97 lakhs was released in
1991-92.

(c! The schemes are approved on sub-
mission of detailed project report indicating
inter aliathe needforthe Process/Dye House
ard value addition that will be generated by
improving the processing/dyeing facilities.
The project has to be implemented by State
Level Corporations or Apex Cooperatives or
other such bodies supported by State Gov-
ernments.

(d) The following amount has been re-
leased to the various State Governments
during the last three years:
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1989-30

S.No. Name of the State Amount Sanctioned

(Rs. in lakhs)

1. Assam 50.00

2. Bihar 23.61

3. Kerala 49.14

1990-91

1. Bihar - 20.00

1991-92

1. Kerala 50.97

No amount has so far been sanctioned
to any of the State Sovernment during the
current financial year i.e. 1992-93.

[Translation)
Ishwari Prasad Committee

*363. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of LABOUR be pleased to
‘ stata:

(a) whethertheinter-departmental high-
powered committee constituted on the rec-
ommendations of Ishwari Prasad Commit-
tee has submitted its report to the Govern-
ment;

{b) it so, the details thereof;

(c) the salient features of the recom-
mendations; and

(d) the action taken therean?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL AND MINISTER OF

STATE OF THE MINISTERY OF LABOUR
(SHRIP.A. SANGMA): (a)to (d). An Empow-
ered Committee was constituted in Feb.,
1991 to process the recommendations of the
Expert Committee for Newspaper employ-
ees on matters concerning safety, health
and hygiene as also OTA, LTC and medical
care in respect of Newspaper employees.
The Committee has since submitted its
decisions tc the Government. The position
regarding main decisions/actionis presented
below:- Safety, health and hygiene.

(i)  The Empowered Committee
_accep.ed the recommenda-
tions on safety of the journal-
ists on out-door duties. Ac-
cordingly, the Ministry of Home
Affairs have issuedinstructions
to all the State Governments
stating that safety of the jour-
nalists on out-door duties may

- beensured. Ministry of Labour
have also addressed all the
State Governments giving di-
rections that the occupation of
the newspaper employees on
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(@

(iii)

(W)

out-door duties should be in-
cluded in Schedule Il of the
Workmen’s Compensation
Act, 1923 to make them eli-
gible for compensation under
the Act.

The Expert Committee in Its
Report recommended that in
so far as safety and health

aspects are concerned, the -

Chief Inspectors of Factories
should take due care of the
same inthe newspaper estab-
lishments. The Empowered
Committee accepted the rec-
ommendation. The Ministry.of
Labour issued instructions to
the Labour Secretaries of all
State Governments request-
ing them to advise the Chief
Inspectors of Factories that
they should ensure athorough
inspection of printing proc-
esses especially those with
traditional presses from the
angle of safety and health of
the newspaper employees.

The Expert Committee recom-
mended that the Bureau of
Indian Standards should set
up standards for the Video
Display Terminals (VDTs).
This recommendation was
accepted and accordingly an
indian Standard has since
been formulated by the Bu-
reau of Indian Standards.

The recommendation regard-
ing improved Work Station
Design in newspaper estab-
lishments as a solution to vari-
ous problems like visual dis-
comforts, musculoskelstal
disorders, repetitive strain in-

DECEMBER 18, 1992

v

Written Answers 52

juries and stress-related dis-
orders has been accepted. The
Committee, however, did not
recommend any definite time
frame for its implementation.

" The Expert Committee stated

that It is desirable to suitably
amend sub-clause (iv) of
clause (K) of Section 2 of the
Factories Act, 1948 sothatthe
employees engaged infactory
side of newspaper establish-
ments get covered under
Workmen’s Compensation
Act, 1923. The empowered
Committee felt that the Direc-
tor General, Factory Advice
Service and Labour Institute
(DGFASLI) may examine vari-
ous recommendations of the
Expert Committee for news-
paper employees concerning
amendments to the Factories
Act. DGFASLI may also pre-
pare model rules under the
Factories Act for newspaper
establishments to cover vari-

. bus recommendations of the

Expert Commitiee concerning
safety, health and hygiene.

Over Time Allowance

The Empowered Committee
noted that the Working jour-
nalists are not entitled to any
overtime allowance and they
aretobe compensatediorthis
onlyinthe form of rest equalto
the hours they have worked
overtime. The Empowered
Committee decided not to

make any recommendation

since weekly off facility is al-
ready available to the working
journalists.
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Leave Travel Concession

The Empowered Committee -

decided not to accept the rec-
ommendations of the Expert
Committee as It was felt that
Leave Travel Concession is
an element of wages, for the
fixation/revision of which a
definite procedure s laid down
inthe Working Journalists and
other newspaper employees
(Conditions of service) and
Miscellaneous Provisions Act,
1955. The Empowered Com-
mittee also noted that the
Bachawat Wage Board did not
recommend any Leave Trave!
Concession and that the Ex-
pert Committee for newspa-
per employees did not have
the statutory powers underthe
Actto recommend payment of

" any perquisite such as Leave
Trave: concession.

Medical Care

On Medical care, the Empow-
ered Cornmittee decided that
employer's and employees’
organisations should mutually
negotiate and adopt such of
the features of CGHS, PTland
UNI Insurance Schemes as
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Schemes For Handloom Sector

*364. SHRI MAHESH KANODIA: Will
the Minister of FINANCE be pleasedto State:

(a)the efforts made by the Public Sector
banks to increase job opportunities in the

_handloom sector during the Jastthree years;

(b) the achieverments made in this re-
gard; -

(c) whetherthe above banks have drawn
up some-schemes {or the development of
nandioom sector; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (a) to (d). In terms of guidelines

issued by the Reserve Bank of India, the
public sector banks are to ensure that ad-
vances to weaker sections, which include
Artisans, Village and Coftage industries,
should be at least 10 per cent of their total
advances or 25 per cent of their priority
sector advances. The advances extendedto
Artisans, Village and Cottage industries cover
handloom sector also. The data collecting

" systemdo notgeneratethe information about

the amount of advances extended by public
sector banks separately under handloom
sector. The total outstanding advances of
public sector banks to Artisans, Village and
Cottage industries as at the end of Septem-
ber, 1989, September 1990 and March 1991

may be beneficial. (latest available) were as under:
Amount
As a? the end of No. of accounts (Rs. in croras)
September 1989 1478725 659.62
September 1990 2424597 754.07
Ma;ch 1991 1472603 724.11
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Accidents In Coal Mines
*366. SHR! VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of LABOUR
be pleased to state:
(a) whether a number of accidents have
taken place in the cozal mines during the last
two years; .

(b) if so, the details thereof, mine-wise;

(c)the causes of such accidents andthe
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number of persons died in each case; and

(d) the measures taken by the Govern-
ment ior prevention of such accidents in
future?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL AND MINISTER OF
STATE OF THE MINISTRY OF LABOUR
(SHRI P.A. SANGMA): (a) to (d). As per
information availabie with the Ministry of
Labour, thefigures of accidents in coalmines
during the last two years are given below:

Fatal Serious Number of Number of
Year _ accidents accidents persons persons
killed injured
1990 151 893 166 983
1991 147 807 - 1582 854
The accidents were attributable to the Child Labour

fall of roof, fall of sides, fall of persons, fall of
objects, rope haulage, wheeled trackless
and other machinery explosives etc. the
information regarding mine-wise break-up
of the figures of accidents and the conse-
quent fatalities is being collected and will be
laid on the Table of the House.

The provisions for regulating safety,
health and welfare aspects of workers
amployed in mines are contained in the
Mines Act, 1952 and the rules and regula-
ions framed thereunder. The DGMS also
ssues guidelines in the form of circulars to
he management forimproving safety meas-
sres. The safety provisions are required to
e complied withby the mine managements.
fhe officers of the Directorate General of
Jines Safety inspect the mines fromtime to
ime to overseethe status of compliance with
he safety provisions and take action as
»ovided under the Mines Act, 1952, in case
of default.

*371. SHRIGAYA PRASAD KOR!: Will
the Minister of LABOUR be pleased to state:

(a) whether any survey has been con-
ducted by the Government regarding the
socio-economic conditions of child labour;

(b) if so, the outcome thereof; and

(c) the steps take by the Governmentto
improve their conditions?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL AND MINISTER OF
STATE OF THE MINISTRY OF LABOUR
(SHRIP.A. SANGMA): (a)to (c). Adiagnos-
tic study was carried out during 1979 in
selected industries and a report was pub-
lished in 1981 by the Labour Bureau, Chan-
digarh, According to the conclusiens of the
study, extreme pcvarty, lack of opportunity
for gainful employment, intermittency of
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income and low standards of living are the
main reasons for wide prevalence of child
Labour.

[N

The Government is taking various steps
to improve the conditions of child labour as
follows:-

1. The Child Labour (Prohibition
& Regulation) Act, 1986 pro-
hibits employment of children
incertain hazarodous occupa-
tions and processes and regu-
lates their employmentin other
areas.

2 There ar3 provisions in sev-
eral other labour laws such as
Factories Act, 1948, the Mines
Act, 1952, the Beediand Cigar
Workers (Conditions and
Employment) Act, 1966, the
States Shops and Commer-
cial Establishment Acts etc.
Which either prohibit or regu-
late the employment of chil-
dren in specified areas. Strin-
gent penalties have been laid
down forinfringement of these
legal provisions.

3. Forstrengthening the enforce-
ment machinery of the State
Governments/Union Territo-
ries Administrations who are
-mainly responsible for enforc-
ing these provisions, 50%
assistance is made available

. under a centrally sponsored
scheme which has beentaken
up on a pilot basis.

4.  The National Policy on Child
Labour, 1987 has beenformu-
fated which inter-alia envis-
ages focussing of general
development programmes for

the benefit of child labour and
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project based plan of action in
areas of high connecntration
of child labour.

S. Financial assistance to volun-
tary organisations is provided
for taking up action-oriented
projects.

[English)

Electronic Clearance, Settlement And
Depository Facility In Banks

*372. SHRIM.V.CHANDRASHEKARA
MURTHY: Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of India
has recently directed all the banks to intro-
duce Electronic Clearance Settlement and
Depository facility:

(b) if so, the reasons therefor; and

(c) the extent to which the new Elec-
tronic Clearance Settlement and Depository
system is likely to provide etliciercy in the
working of banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCES (SHR! DALBIR
SINGH): (a) Yes, Sir. The RElin its circular
dated 17-11-1992 addressed o ail sched-
uled commercial banks and ail Ind'a finan-
cial institutions has indicated, intcr-atia the
need to establish an Clectrcnic Clearance
Settlement and Depository Systems (ECSD).

(b) Thecircularwas issucdfoliowingthe
submission of the Nadkarni Committee
Report whose major recommendations were
discussed by RBI with the Chief Executives

_of major commercial banks, all India finan-

cial institutions and the Securities and Ex-
change Board of India, and Ministry of Fi-
nance.



59 Written Answers

(c) The proposed r.ew systemis meant

to eliminate deficiencies in the existing pro-
cedurss for transactions in PSU Bonds and
provide an alternative system covering
booking of transactions and efficient meth-
ods of accounting and transfers.

Monltoring of Coal Projects

*373. SHRI B. RAJARAVIVARMA: Will
the Minister of COAL be pleased to state:

(a) whether the Government have de-
cided that all coal projects costing over Rs.
190 crores would henceforth be monitored
independently by extemal proiesslonally
qualified agencies;

(b) if so, the details of the proposals in
tthis regard; and
o7 (c) the results to be achieved by such
monitoring?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL AND MINISTER OF
STATE OF THE MINISTRY OF LABOUR
(SHRIP.A. SANGMA): (a) to (c). In order to
ensurethatthe coal projects areimplemented
within the approved time and cost parame-
ters, coal companies have been asked by
fheMinistry of Coalto closely monitory allthe
Prdjects. It has also been suggested to the
¢oal companies that a few selected major

DECEMBER 18, 1992

" projects costing over Rs. 100.0 crores each
. should be monitored by independeant re-
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putedprofessional agencles in orderto prop-
erly assess the reasons of time and cost

. overrun in implementing projects and t&’
ensure timely and corrective. actions to

remove constraints, ¥ any. Instructions to
this effect have been communicated to the’
coal companies and coal companies are
taking necessary action in this regard.

comumpﬂon of Cloth

*374. SHRI RAMCHANDRA GHAN-

- GARE: Wil] the Minister of TEXTILES be
- pleased to state:

(a) whetner the Government have re-.
ceived the report of the Indian Cotton Com-
mittee regarding cloth consumption in the
country;

(b) if so, the details thereof; and

(c) the average cloth consumption in
metres calssified by income groups?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Government is not'
aware of report of Indian Cotton Commiittee.

(c) A statement is attached.
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Securities And Exchange Board of
India

SHRIRAM NAIK:
SHRIRAM KAPSE:

*375.

Willthe Minister of FINANCE be pleased
to state: '

(a) whetherthe Governmentpropose to
give more powers to the Securities and
Exchange Board of India (SEBI) to regulate
more effectively the functioning of the capital
market; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) The details are being worked out in
continuous consultation with SEBI and the
Law Ministry.

Problems of Cantonments

) *376. SHRI ANMA JOSHI: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government have

fcrmed a Committee io study the problems
of cantonments in India;

(b) if so, the terms of reference of this
Committee;

(c) whether the Committee has submit-
ted its repont;

(d) if not, the reasons for the delay; and

(e) the time by which it is likely to be
submitted?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.
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(b) to (e). Do not arise.
Ezhimala Naval Academy
PROF. K. V. THOMAS:

SHRIMATI SUSEELA
GOPALAN:

“377

Will the Minister of DECENCE be
pleased to state:

(a) whether a request for financial aid
has been made by the Government of Kerala
to provide infrastructural facilities for the,
Naval Academy at Ezhimala in Kerala;

(b)if so, the decision taken by the Union
Govemmem in this regard; and

(c)the stepstaken/proposedtobetaken
by the Government for early completion of
the project?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). The State
Governmenthadrequested, inJune 1988, a
grant of Rs. 16 crores towards the cost of
infrastructure works. The State Government
were informed that they would have to hen-
ourtheircommitment to provide such ameni-
ties fram their own sources.

(c) An agreement has been concluded
with the selected Architects to prepare the
Master Plan and the Detailed Project Re-
port, for Phase ! of the Project, by end of
December; 1992.

Committee on Ready Forward Transac-
tions

*378. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state: : "

(a) whether any committee on ready
forward transactions was appointed by the
Government;
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(b) ¥ so, the detalils thereof;

(c) the broad recommendations of the
committee;

(d) the recommendations’which have
been accepted by the Govemment;

(e) the recommendations which have
~ not been accepted; and

(f)the reasons and the altemétive ways
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). No, Sir. How-
ever, the Reserve Bank of India had consti-
tuted aCommittee on Trading in Public Sector
Bonds and Units of Mutual Funds in June,

, 1992,

(c) The Committee’s report contained a
number of recommendations which among
otherthings, included the recommendations
on ready forward transactions.

(d) to (e) & (f). The Committee recom-
mendedthat only banks, Mutual Funds, and

Financial Institutions be allowed to partici- -

pate inthese operations andthatsome ofthe
PSUs may also be allswed to participate for
a Iimitocperiod of say, two years. The High
Powerqd Committee on the Capital Market
in a medling on 15th October, 1992 decided
against allowing ready forwardtransactions
In PSU Bonds and Units. Inthe Lightofthese
decisions, the RBI in its circular dated the
173h November, 1992 recognisedthat in and
when ready forward transactions in Bonds/
Units have to be restored, we shouldensure
trangparency in transactions and simultane-
ous recording of thé nature and quantum of
ready forward transactions. It was recog-
nised that this requires an Electronic Clear-

ance, Settlement and Depository System

(ECSD) as recommended by the Nadkami
Committee. Consequently, RBI had envis-
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aged setting up ECSD by UT! in respect of ‘
units and the Stock Holding Corporation of

"India (SHCIL) in respect of PSU bonds. The

Reserve Bank of India has relteratedthatthe
suggestions made by Nadkarni Committee
will be kept in mind while implementing this
set up.

LIC Schemes for Femalo Child

*379. SHRI J. CHOKKA RAO: Will the

_ Minister of FINANCE be pleased tc state:

. (a) whether the Life Insurance Corpora-
tion of India has launched two insurance
schemes for the female child recently;

(b) if so, the details thereof; and

(c) the nature of risks covered thereun-
der and the benefits to accrue from the
above schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (c). The Life Insurance Cor-
poration of India (LICI) have launched 'Jeevan
Sukanya', a Scheme exclusively meant for
female child in the age group of 1-12 years
witheffectfrom 1.11.92. Acopy ofthe Scheme
Is attached at Statement.

STATEMENT
Introduction of “Jeevan Sukanya”
JEEVAN SUKANYA- (Table No. 109)

This Is a plan designed exclusively for

" temale children and may be the first of its

kind anywhere in the world.

A policy under this plan can be taken
on the life of a female child aged between

-1 year (completed) and 12 years (last

birthday).
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Term of Assurance & Premium
Paying Term:

The premiums under this plan are pay-
‘able for a limited period. The term of the
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policy willp equalto 50 years minus the age
at entry an@the premium paying term will be
equalto 20-years minus the age at entry. For
example, if the age at entiy is 5 years (last
birthday),

-

Policy Term

Premium Paying Term

50 Years less Age at Entry =45 Years

20 Years less Age at Entry = 15 Years

Premiums are payable till the
end of the premium paying
term or till the death of tha life
assured, if earlier.

Special Features:

M

@

The risk cover under this plan_
- will start 2 years afterthe date -

of commencement orfromthe

policy anniversary falling due

on orimmediately afterthe date
on which the life assured at-
tains the age of 7 years, which-
ever is later.

The periodbeforethe riskcover
commences is the “waiting
period” and it depends upon
the age at entry of the life
assured. Whenthe age atentry
is 4 years (last birthday), the
waiting periodis 7 years less 4
i.e. 3 years. When the age at
entry is 5 years or above, the

waiting period will be 2 years.

“The plan provides risk cover

- not only on the life of the as-

. suredbutalso extends ittothe
life of her husband when she
gets married.

The risk coveronthe life of the
husband willcommence

() from the policy anniversary
falling on or immediately after
completion of 20 years of age
by the life assured, or

(i)  three calendar months after.
the date of marriage, or

(ili)  one calendar month aftei the
receipt of intimation and evi-
dence of marraige fromthe life
assured. whichever is later.

Benefits:

(a)  Id case the life assured dies
before the commencement of
therisk, the premiums paid will
be refunded and the contract
will come to an end.

(b) lfthe life assured dies afterthe
commencement of risk cover,
" butbefore the date of maturity,
the full sum assured with
vested bonus will be paid and
the contract will cone 1o an

end.

{c) If the life assured survives the
policy anniversary falling due
on or immediately after com-
pletion of 20 years of age, the
full sum assured will be paid
as survival benefit. The policy
will, however, continue to par-
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(@)

(e)
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ticipate in profits and the risk
cover fcrthe full sum assured
will also continue thereaftertill
the date of maturity.

On the life assured surviving
upto the date of maturity, the

" vested bonuses alone will be

payable (the sum assured
having already been paid).

If, after the commencement of
risk on the life of the husband
but before the date of maturity,
the husband predeceases the

wife (the life assured) then an

amount equal to the full sum
assured (without bonus) will
be paid to the female life as-
sured. However, the contract
willnotcometoanendandthe
risk cover for the full sum as-
sured on the female life will
continue and the policy will
also continue to participate in
profits. The risk cover on the
husband's life will, however,
cease if the female life as-
sured pre-deceases him.

Bonus: This is a With Profits Plan par-

ticipating in profits from the
date of commencement of the
policy. The bonus will, how-
ever, vest only on the date of
commencement -of risk or at
the end of five years from the
commencement of the policy,
whichever s later, providedthe
policyisinforcaforthe fullsum
assured at that time.

Discontinuation of Premiums:

Before the date of commenc»-
ment or risk:

if, at any time, before the date
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of commencement of risk, any
premiumis not paid, the policy
willstand cancelled. Butin such
cases, if at least 3 full years’

. premiums have already been

paid, the policy will be entitled
to receive the Guaranteed
Surrender Value.

After the date of commence-
ment of risk:

If, at any time, after the date of
commencement of risk, any
subsequent premiums have
not been paid, the policy will
not be wholly void provided at
least 3 full years’ premiums
(including premiums paid dur-
ing the waiting period) have
been paid. In such cases, the
Sum Assured is reduced to
such a sum as the number of
premiums actually paid bears
to the total number of premi-
ums stipulated in the policy,
provided the reduced Sum
Assured, exclusive of vested
bonus, if any, is not less than
Rs. 250/-

Such reduced paid-up policy
will not be entitled to partici-
pate in the profits declared
thereafter, but such bonus as
has already vested in the pol-
icy remains attached thereto.
The reduced sum assured
under the paid-up policy Is
payable at the end of the pre-
miumpayingtermoron earlier
death. T"e risk cover for the
reduced c.m assured on the
female life will also continuetill
the end of the policy term.
However, the risk covered on
the husband's life (if the life
assured is married) will not be
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available undersuchareduced will be payable at the end of
paid-up policy. The vested the term of the policy or on
bonus, if any, under the policy earlier death.

Other Conditions:

(1) ~SumAssured:
Minimum : Rs. 10,000/~

Maximum : 3s. 5,00,000/-

(Note: I the life assured has alreadytaken a policy underthe Jeevan Kishor Plan
(Table No. 102) the maximumlimit here-in-above will apply to both Jeevan Kishor
& Jeevan Sukanya Plans put together).

(2) Mode of Payment of Premiums : Yearly, Half-yearly, Quarterly or
Monthly (Monthly under Salary
Savings Scheme will not be al-
lowed).

Note:  Rebatesforhigh Sum Assﬁred and Yearly & Half-yearly modes willbe
on Standard Scales).

(3) Age at Entry:

Minimum : 1 year (last birthday)
- Maximum : 12 years (last birthday)
(4) Premium Paying : 20 yearé less age at entry
Term : )
Policy Term : 50 years less age at entry

(5)  Accident Benefit is not available under the policy.

(6)  Admission of Age: Proof of Age, such as, (i) Certified Extract from Municipal or
other records made at the time of birth or (ii) Certified Extract from School
Records showing therein the date of birth of the child, must be submmed along
with the proposal for admitting the age of the child.

For further details or clarifications please contact an LIC Agent or the nearest
Branch Office of LIC.
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WM
 Age Annual Premium
" LastBithday Per thousand Sum Assured
Rs. P,
1 - 51.90
2 '55.65
3 59.85
4 64.65
5 .70.15
s 76.45
8 92.45
9 102.80
10 115.30
1 . 130.75 .
12 : 1-50,'25
[Translation) during the current year so tar, State-wise?
Purchase of Cotton by C.C.. | THE MINISTER OF STATE OF THE

*380. SHRI SIMON MARANDI: Wil the
+ Minister of TEXTILES be pleased to state:

(a) whether the Govemment have is-
sued any directions to the Cotton Corpora-
tion of India for purchasing cotton at support
price fromthe cotton growers in the country;

(b) ¥ so, the details thereof; and

(c) the quantum of cotton purchased

MINISTRY OF TEXTILES (SHRI ASHOK

- GEHLOT):(a) and (b). Yes, Sir. Govemment

have issued standing Instructions to Cotton
Corporation of India to undertake price sup-
port operations at the prices without any
restractions on quantities of such purchases.

(c) No price support operation has been
required as prices are ruling above MSP
levels. The quantum of cotton purchased by
Cotton Corporation of india during the cur-
rent year, State-wise, under Commercial
Operations Is as under :-
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State Bales
Punjab 35,895
Haryana 10,651
Rajasthan 20,260
Gujarat 25,841
Madhya Pradesh 13,480
Andhra Pradesh 696
Kamataka * 9,939
-Total 1,16,762
[English]

Skilled Manpower

4176. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
LABOUR be pleased to state:

(a) whether the National Council for
Vocational Training has assessed the skilled
‘ manpower requirement in the country.

(b) i so, the details thereof; and

{(c) the scheme prepared to impoart/
improve the quality of Vocation Training in
the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) a:ud (b). While no
formal assesment has been made regarding
the manpower requirerent of the Country,
the matter Is baing constantly reviewed by
the Central as well as the State Govern-
ments under the aegis of National Councll
for Vocational Training (NCVT) with aviewto
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develop skilled and competent manpower
required for the industries.

(c) The Directorate General of Employ-

ment and Training, Ministry of Labour has

“taken up a Vocational Training Project to
Impart/improve the quality of vocational irain-

ing in India. ‘

The implementation of the Vocational
_ Training Project started in August, 1989 and
'Is continuing in the Vil plan. There are 19
schemes under this project. The Project
aims at qualitative and quantitative improve-
ment of the National Vocational Training
System and a so expand and diversify pro-
grammes in the advanced skil and High-
Tech areas and increase tacilities of training
for women in non-traditional sector.

The Project will assistthe State Govern-
ment and the Central Government and
modernise training facilities, methodology/
techniques, workshop equipment and build-
ings. The Project is national in scope and
covers 28 States/U.Ts In which LT.Is are
located and is being implemented under the

. Coordination and direction of Directorate
General of Employment and Training in a
period of 7 years from the year 1989-90
onwards. ’

[Translation)

Assistance to Textile Units in _
Rajasthan

4177. PROF. RASA SINGH RAWAT:
Will the Minister of TEXTILES be pleasedto
state:

(a) the rank of Rajasthan in the textiles
_industry in the Country;

(b) the number of handlooms, power-
looms, synthetic-yarn, readyemade gar-
ments and hosiery units in operation atpres-
ent in Rajasthan; '
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. (c) the amount spent by the Govern-
ment during each of the last three years for
the development of textile industry in the
state; and

(d) the steps taken by the Government
to encourage the export of the cloth pro-
duced by these units?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)to (c). Rajasthan occupies an
important place in the Textile Sector. There
are 33256 Handlooms and 28395 Power-
looms in Rajasthan. Since readymade gar-
ments and hosiery units are in decentralised
sector, siatistics is maintained by State
Government.

In the Handlooms Sector a sum of Rs.
445,33, Rs. 368.32 and Rs. 395.28 lakhs for
the year 1989-90, 1990-91 & 1991-92 re-

, spectively was spent. In powerlooms an

amount of Rs. 9.3 lakhs has been spent in

_ lastthree years. In wool sector an amount of
Rs. 54 thousand were spent in 1991-92.

(d) Government through the Export
Promotion Councils organises buyer-seller
meets, participaiion in Iniernational Trade
fair, gathering of information from foreign
countries regarding their taste, requirement
etc., for various kinds of textile.
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Supply of Coal to Power Stations of
UPSEB

4179. SHRIMATI VASUNDHARA
RAJE: Willthe Minister of COAL be pleased
to state:

(a) the total requirement of coal by vari-
ous power stations of the Uttar Pradesh
State Electricity Board;

(b) the actual quantum of coal supplied
to the power stations during the last three
years; :

(c)thé net shortage of coalforthe power
stations; and

(d) the steps being taken by the Govern-
ment to supply the required quantity of coal
to the power station of UPSEB?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a)to (d). Accordingto information
furnished by Coal India Lid., the require-
ments, despatches-and shortages of coal for
the thermal power stations of Uttar Pradesh
State Electricity Board inthe years 1990-91,
1991-92 and 1992-93 (April-October) are
given below:-
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Coal requirements of thermal powar
stations’ are worked out on the basis of
generation targets accepted by them. The
actuai despatches howeverdepend on sev-
eralfactors including financial arrangements
by power stations, unloading of coal by power
stations, availabillity of railway wagons etc.
Overriding priority is given for supply of coal
to power houses. Supply of coal to power
houses is monitored regularly and corrective
action is taken whenever necessary.

Export of Ludhiona Hoslery Goods -

4180. SHRIGCOVINDRAO NIKAM: Will
the Minister of TEXTILES be pleased to
state:.

(a) whether there is great demand for
“Ludhiana hosiery” goods in the neighbour-
ing countries; and

(b) if so, the steps taken by the Govern-

ment to boost the export of these goods?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHCK
GEHLOT): (a) and (b). The demand for
hosiery goods from India in neighbouring
countries is rather poor.

Target for Assam undar Bank Branch
ExpansionProgramme
4181. SHRI PROBIN DEKA: Will the
Minister of FINANCE be pleased to state:

(a) the targets fixed under branch ex-

pansion programme ofthe nationalisedbanks -

during the Seventh Five Year Plan period in
Assam; and

(b)the number of licences issued by the
Reserve Bank of india for opening the
‘branches of nationalised banks and Re-
gional Rural Banks in the State during the
said period?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (b). Under the Branch Li-

“censing Policy (1985-90) co-terminus with

Seventh Five Year Plan period, Reserve

‘Bank of India has issued 303 licences to

commercial banks for opening rural/semi-
urban branches in Assam. As at the end of
year1991, 83 licencas were pending utilisa-
tion with banks. The validity of the licences
which have remained unutilised has been
extended upto end of March, 1993.

. [Translatioh]

Construction of Subway In front of Ram
Manohar Lohia Hospital

4182. SHRI VISHWANATH SHASTRL:
Wilithe Minister of SURFACE TRANSPORT

- be pleased to state:

(a) whether the Government have ap-
proved any scheme for construction of a
sub-way near Willington Crescent, Shankar
Road and Talkatora Road near the crossing

“in front of Dr. Ram Manohar Lohia Hospital;

and

(b) it so, the time by which the construc-
tion work is likely to be started?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

Refinance Facilities to Rural Banks of
Bihar by NHB

SHRI LALL BABU RAL:
SHRI SRIKANTA JENA:

4183.

Willthe Minister of FINANCE be pleased
to state:

(a) whether National Housing Bank has
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provided refinancing facilities to Rural Banks
of Bihar and Orissa for construction and
repair of the houses;

(b) if so, the details thereof and the
amount provided during the last two years;
and .

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): ‘a) to (c). The National Housing
Bank (NHB) has introduced since 1989,
schemes for providing financial assistance
to, inter-alia, scheduled State Co-operative
Banks as also to State Level Co-operative
Agriculture and Rural Development Banks.
Besides this, NHB's schemeforrefinanceto
scheduled commercial banks also provides
for granting refinance through the sponsor
commercialbanksin respectof housingloans
disbursed through regional rural banks.
However, no financial assistance has been
soughtfromNHB underany of these schemes
in respect of Bihar and Orissa.

[English]
Gold import
4184, SHRI GEORGE FERNAN-
DES:
SHRI MANORANJAN
BHAKTA:

Willthe Minister of FINANCE be pleased

state the details of the foreign exchange

" earned by the Government onimport of gold
upto September, 1992?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): AsumofRs. 123.27 crores
in foreign exchange has been earned by the
Government as customs duty on import of
gold upto September, 1992.
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Recruitment of sports Persons in RBI

4185, SHRIMOHAN RAWALE: Willthe
Minister of FINANCE be pleased to state:

(a) the policy of the Government in
regard to recruitment of outstanding spors
persons in banks and particularly in the
Reserve Bank of India;

(b) whether recruitment of outstanding
sports persons has been made in the Re-
serve Bank of India againstthe Sports Quota;
and

(c) if so, the details of such persons
recruited during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The Reserve Bank of
India have reported as under:-

Sports candidates of outstanding merit
who have participated in State Level/Na-
tional Leved Sports Events/Tournaments can
be considered for immediate appointment
by RBI on the basis of interview alone in
classes llland IV depending on their educa-
tional qualifications, subject to their passing
the qualitying test for class Il in due course.
Firstline players of inter-university/inter-state
standing are also considered for appoint-
ment in the bank in the normal course by
extending to them concessions/relaxations
in age, educational qualifications, etc. How-
ever, appointment of sports candidates in
the bank depends on the availability of va-
cancies atvarious offices of thebank as also
the needs of the local sports clubs for new
players/replacements in specific sports dis-
ciplines. There is, thus no fixed quota for
recruitment of sports candidates. Duringthe
period January, 1990 to December, 1992
the bank recruited 35 sports candidatesinits
various offices.
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Employment Abroad

4186. SHRI NAWAL KISHORE RAL:
Will the Minister of LABOUR be pleased to
state:

(a) the number of companies which
issue fake advertisements regarding send-
ing persons abroad for employment identi-
fied by the Government;

(b) the number of such companies reg-
. istered with the Government agd are func-
tioning in the country at present; and

(c) if so, the details thereof, State and
Union Territory-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) to (c). Under the
Emigration Act 1983, only the Recruiting
Agencies registered with the Ministry of
Labour are allowed to conduct the business
of recruitment of persons for employment
abroad. No case about Issue of fake adver-
tisements by registered Recruiting Agents
has come to the notice of the Government.
Information regarding agencies which are
not registered with the Ministry of Labour
and are indulging in such a malpractice is
being collected.

{English)
Diversion of World Bank Funds

4187. SHRIDHARMA BHIKSHAM: Will
the Minister of FINANCE be pleasedto state:

(a) whetherthe Union Governmenthave
requested the World Bank to allow them to
devert World Bank aid to National Renewal
Fund;

(b) if so, the reasons therefor;
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(c) the amount of assistance proposed
to be diverted; and

(d)the reaction of the World Bank in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (d). The National
Renewal Fund was established by the Gov-
ernment of India to Case the burden of
adjustment on workers, and to provide for
their compensation, retraining and redeploy-
ment. A Social Safety Net Project of US $
500 million has been negotiated with the
World Bank recently to complement the
National Renewal Fund. This project would
befinanced partially from savings generated
of IDA Credits as a result of exchange rate
adjustments.

Foreign Exchange Permits

4188. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleasedto

state:

(a) the guidelines, it any, laid down by
the Governmentthe Reserve Bank of India
(RBI)for regulating the issue of blank foreign
exchange permits to the various industrial
housesArading houses in exports and im-
ports and other;

(b) the particulars of such permits is-
suedduring the current year upto November
30in the names of various houses along with
the amount thereof; and

(c) the check being exercised over the
proper utilisation of this foreign exchange for
legitimate purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Consequent upon intro-
duction of Liberalised Exchange Rate Man-
agement System with effect from 1st March
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1992, the blanket permit scheme has been
replaced by the Exct.ange Earners’ Foreign
Currency Account Scheme under which all
the foreign exchange earners (including
exporters, etc.) can open these EEFC ac-
counts with an Authorised Dealer and credit

* therein upto 15% of their foreign exchange
receipts in convertible currencies.

(b) and (c). In view of (a) above, ques-
tion does not arise.

Services Board of RBI

4189. SHRIHARADHAN ROY: Willthe

Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India
has a Services Board looking after recruit-
ments/Promotions of the Bank-Officers.

(b) if so, the details thereof, and

(c) the rules governing the constitution
of the Board and appointment of its Chair-
man?

THE MINISTER OF STATE IN THE
. MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir. '

(b) The Reserve Bank of India has re-
ported that its Servizes Board was set up in
July, 1968 for attending to pre-recruitment
formalities fqr filling up officers’ posts, both
by way of direct recruitment as also by pro-

motion, and to at end to such other duties as -

may be entrusted to it by the Reserve Bank.
The Board is mainly engaged in conducting
examinations for direct recruitment of offi-
cers in Gr. ‘A’ ‘B’ as also conducting qualify-
ing written tests/interviews to select officers
for promotion in the bank. In addition, it
advises the bank in disciplinary cases per-
taining to officers when referred.

(c). The Board has been constituted
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under the Reserve Bank of India Services
Board Regulations, 1968 interms of whichit
may comprise a Chairman, a member-Sec-
retary and other member or members. All
appointments to the Board are made for a
specific period by the Governor of Reserve
Bank of India. No person may be appointed
or holdoffice (i) As Chairman after he attains
the age of sixty-five years and (ii) as a
member of member-Secretary after he at-
tains the age of sixty-two years. After ceas-

- ing to hold office, the Chairman, member or

member-secretary is ineligible for further
employment in the bank or any of its associ-
ate institutions.

[ Translation]

Recommendation of avid Hussain
Committee

4190. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of TEXTILES be
pleased to state:

(a) the salient features of the recom-

- mendations made by the Abid Hussain

Committee;

(b) whether the Government have con-
sidered these recommendations;

(c) if so, the details thereof; and

(d) if not, the time by whichthese recom-
mendations are likely to be considered?

THE MINISTER OF STATE OF.THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) A Statement is enclosed.

(b) and (c). Recommendations of Abid
Hussain Committee have been considerad
by Government. Some of them have already
been implemented.

(d) Does not arise.



.93  Written Answers

STATEMENT

The following are the salient features of
the precommendations of Abid Hussain

C3mmittee:

M

@)

()

“@.

®

~ An APEX Council with perma-
nent representative of non-
officials from all the different
parts fo the industry should be
appointed for monitoring and
implementing the action that
resulted from the recommen-
dations of the Committee. The
Council to be appointed for a
period of 2 years may later be
appointed on a permanent
basis.

Cotton growers shouldreceive
remunerative prices. The price
policy for raw cotton should
have comptitive advantage.
Stability o* cotton prices should

-~ beachieved. Indiashouldbea

stable exporter of cotton. An
APEX level Cotton Develop-
ment and Technology Author-

- . Ity should be established.

The import duty on synthetic
fibre and yam should be so
designed as to make the
landed prices of synthetic fibre
roughly equivalent to phased
schedule of domestic prices to
be determined and pre-an-
nounced by the BICP.

A minlmum economic sixe for

‘spinning industry should be
evolvec,

The systemof hank yarn vis-a-
vis reservation should be so
made that adequate hank yarn

to handloomweavers is effec--

tively provided. To check the
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tendency of diversion of hank
yarnto powerlooms, hank yam
supplied by the mills to hand-

_ loomcooperative societies and

otherhandloom organisations
recognised by the Develop-
ment Commissionerfor Hand-
looms should be exempted
from the Excise Duty and
Excise Duty charged on hank
yarn sold otherwise. The ac-
cess ofthe handloom weavers
to hank yarn should not dimin-
ish. The reservation items for
handlooms should be placed
in IX Schedule ofthe Constitu-
tion. For the welfare of the
handloom weavers the Com-
mittee has recommended es-
tablishement of a General
Welfare Fund and a Weavers
Rehabilition Fund.

The lanata Cloth Scheme
should be redesigned and
targetted more directly at the

" low earning weavers.

The Committee recommended
establishement of Area Based
Handloom Promotion Agency
in handloom concentration
areas and also an APEX

_ agency called National Hand-

loom Development Authority
to bringtogether all the profes-
sional, technical, design,
managerial, marketing and
financinginputs neededto give
a major impitu$ to the promo-
tion of handlooms in the coun-
try.

The lot of powerloom weavers
should be improved, turther
growth anddynamisminduced
and regularisation of power-
loom activity ensured. For the
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" amelioration of powerloom (a)the details of proposals for the devel-
weavers, Health Insurance  opment of National Highways submitted by
Fund and Social Security the Karnataka Government to the Union
Funds should be established. ~ Government during the last two years;
the powerfoomcentres already . '
established should, be (b) the details of the proposals out of
strengthened, made more ef-  them approved by and the amount sanc-
fective and their number in-  tioned therefor;
creased. Powerloom Area
Development Corporation (c) the reasons for not clearing the
should be established where = remaining proposals;
there are ore than 25000
powerloom weavers. The (d) whetherthe construction work of any
Labour Enforcement and of sanctioned projects is being delayed; and
Welfare Agency should be

establishedineach powerloom (e) if so, the reasons therefor?
concentration area as a sub- i
sidiary of PADC. THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPOR1

(9) The mill industry should con- (SHRI JAGDISH TYTLER): (a) 76 Nos. of

tinue to be modemised rap-  proposals for road works and 3 Nos. foi

idly. The institutional arrange- bridge works were received from Govern-

ments should be devised for ~ mentof Kamataka during 1990-31 and 1991-

effectivelyimplementingindus-  92. ’

trial infrastructure required. . .

Textile Restructuring Asset (b) 37 Nos. of road works at an aggre-

Trusts should be formed in  gate cost of Rs. 89.28 crores, and 3 Nos. of

indentified metropolition areas bridge works at an aggregate cost of Rs.

with aconcentration ofaround  4.963 crores, have been sanctioned by the

25000textileworkersormore.  Governiment.

These Trusts should be en-

downed with legal and admin- (c) Remaining 39 Nos. of road works

istrative powers. were returned to the State Government

' unsanctionedfor clarifications/modifications/ *
(10) Levy of excise duty on textiles . non-provision in the plan.
must be shifted from fabric )

processing, finishing stage to (d) No, Sir.
yarn stage.
(e) Does not arise.
[English)
[Translation)
Development of National Highways in .
Karmataka Widening of NH No. 12
4191. SHRI S. B. SIDNAL: Will the 4192. SHRI SHIVRAJ SINGH

Minister of SURFACE TRANSPORT be = CHAUHAN: Will the Minister of SURFACE
pleased to state: TRANSPORT be pleased to state:
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and

(b) the steps taken by the Government
to widen this stretch of National Highway No.
12.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Generally, traffic on all National Highways in

the country has beenincreasing and individ- .

ual National Highways are being improved/
widened gradually as per needs depending
oninter-se priorities and availability of funds.
National Highway No. 12 from Jaipur to

- Jabalpur has a length of 854 kms excluding
urban links. Out of this, 398 kms have al-
ready been widened to two-lanes and wid-
ening is in progress in another 246 krhs.
Widening of balance kms will be taken up in
phases as a part of Annual Plans subject to
overall priorities.

Employment in the Agriculture Sector

4193. SHRI LALIT ORAON: Will the
Minister of LABOUR be pleased to state:
(a) whether the growth rate ot employ-
“ment in all major sectors, excluding the
agriculture, is more thanthree per centwhile
it is only 0.92 per cent in agricultural sector;
and

(b)if so, the schemes beingimplemented
for increasing of employment growth rate in
the agricultural sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWARY): (a) Accordingto 1991
Census, the proportion of agricultural la-
bourers has increased from25.12%in 1981
to 26.49% in 1991 while the proportion of
‘workers in houser-old industry and other
workers increased by 0.21% and 1.41%

AGRAHAYANA 27, 1914 (SAKA)

(a) whether tratfic on Jaipur-Jabalpur -
National Highway hasincreasedenormously; -
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respectively during the same period.

(b) The major on-going schemes for-
- promoting rural employment are :-

(i) . Integrated RuralDevelop-
ment Programme
(IRDPP);

(ii) Training of Rutal Youth
for Self Employment
(TRYSEM);

(iii) Jawahar Rozgar Yojna.

Besides the above schemes, the Plan-
ning Commission has adopted in the Eighth
Five Year Plan a Strategy for employment
generation in rural areas. As a part of this
strategy the Planning Commission has iden-
titied development of wasteland, water con-

_ servation, integréted water-shed develop-

ment, development of forest areas and non-
farm rural activities as important areas of
employment generation. It is also making
provisions for training, technology, market-
ing assistance and credit to non-agricultural .
activity with aview to promoting industries in
rural areas. :

[English)
Increase in Price of VSF

4194. SHRI VIJAY NAVAL PATIL: Will
the Minister of TEXTILES be pleased to
state: I
(a) whether the Government are aware

about the difficulties being faced by the tex-
tile industry due to increase in prices of
. Viscose Staple Fibre (VSF); and

{b) the steps taken by the Government
in this regard?

THE MINISTER OF ‘STATE OF THE
MINISTRY OF TEXTILE (SHRI ASHOK

- GEHLOT): (a) and (b). The prices of man-
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. made fibres/yarns, including Viscose Staple
Fibre are primarily governed by the demand,
supply and market forces. Government has
already liberalised industrial policy to en-
courage establishment of industrial units for
manufacture of these fibres/yarns. Besides,
the Government has from time to time been
impressing uponthe manufacturers ofthese
fibres/yams, the need for keeping the prices
low.

Loan to Educated Unemployed Youth in
Madhya Pradesh

4195. SHRIPARASRAM BHARDWAJ:
Will the Minister of FINANCE be pleased to
state:

(a) the number of educated unemployed
youth who have beengivenbankloansinthe

DECEMBER 18, 1992
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Bilaspurdistrict of Madhya Pradesh forearn-
ing liviihood under SEEUY scheme during
the last year;

(b) whether some people have lodgAéd
any complaintregarding misutilisation of the
Ican etc.; and

(c) it so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The loans sanctioned and dis-
bursed during 1991-92 for Bilaspur region
which comprises the districts of Bilaspur,
Raigarh and Ambikapur in Madhya Pradesh
underthe scheme for providing Setf-employ-
ment to Educated Unemployed Youth is as
under:

Loan sanctioned Loan disbursed
‘ Nos. Amount (in lakhs) NOs. Amount (in lakhs)
513 142.12 136 31.74

The district-wise information about the -

bank loans for the purpose is not available.

(b) and (c). The-complaints including
those relating to aileged misutilisation of
loans etc. are taken up by the Reserve Bank
of India and Government as and when re-
ceived, with the concemed banks for reme-
dial action.

Yarn Production and Stock of Cloth

4196. SHRIBAPUHARICHAURE: Will
the Minister of TEXTILES be pleased to
state:

(a) the production of yarn and its availa-

* bility for consumpticn for handlooms in hank
from and for powerlooms in come form and
beam form during each of the last three

years; State-wise and sector-wise;

(b) the stock of cloth withthe Handloom
Marketing Cooperatives and the decentral-
ised powerloom sector as on July 1, 1992,
State-wise and sector-wise;

“(c) whether off-take of cloth in organ-

"ised handloom sector and decentralised

textile/powerloom sectors is sluggish due to
market conditions; and

(d) if so, the steps the Government
propose to take to improve the off-take?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRl ASHOK
GEHLOT): (a) The estimated delivery of
cotton yarn in hank form in the last three
years has been as under :-
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1989-90
1990-91

1991-92

301 Million Kgs.
332 Million Kgs.

353 Million Kgs.

Accordingto another estimatethe availa-
bility of cotton yarn in the form of cone and

beamvpirns forthe lastthree years has been
as under :- ’

(in million Kgs.)
Year Hosiery Weaving Beams
Cone Cone Pirns
1989-90 117 356 30
1990-91 125 382 33
1991-92 123 376 33

The market of yam is a national market

andfigures of State-wise consumption keep

varying according to variations in demand
and supply for cloth produced in the States.

(b) Closing stock of some of the impor-
tant handioom agencies as on March 31,
1992 is given atthe statement attached. The
production in the powerloom sector is de-

figures are not maintained by the Govern-
ment.

(c) and (d). While the off-take ot cloth
hasbeensluggish, the position has improved
inthe recent months as has been seen from
the changes inthe Wholesale Price Index of
yarn compared with cloth. The estimates of

centralised and its stock and distribution the change are as under:-
Commodity Percentage Variation Percentage Variation
between July, 1992to  between October, 1992 to
July, 1991. October, 1991.
Cotton yarn 16.42 7.33
Cotton Cloth (Powerloom)  (-) 4.41 3.66
Cotton Cloth (Handloom) 6.81 6.81
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Credit Facllities to Textlle Industry by
- Banks

4197. SHRI MANIKRAO HODLYA
GAVIT: Will the Minister of FINANCE be
pleased to state:

(a) the amount of bank credit made

available totextile industry as awhole andto

. textiles industry in Maharashtra in particular

duringthe lastthree years andsofarin 1992;
and

DECEMBER 18, 1992
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(b) the steps proposed to be taken by
the Government to provide more credit to
textiles industry?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR

. SINGH): (a)} The Reserve Bank of India

(RBI) has reported that the tatal limits sanc-
tioned by the scheduled commercial banks
to the textile industry during the last three
years are as indicated below:

Year
. March, 1990
March, 1991

March, 1992

(Rs. in crores)
1994
2167

2361

However, State-wise information on
bank credit to the textile industry is not main-
tained by RBI.

(b) Govemnment, under the Textile
Modernisation Fund Scheme (TMFS) cre-

ated by the Industrial Development Bank of

India (IDBI) with an initial corpus of Rs. 750
crores to meet the modernisation require-
ments of the textile mills, have disbursedthe
following financial assistance dunng the last
three years:

(Rs. in crores) -

Year

1990-91

1991-92

1992-93

4

Assistance Disbursed
141
119

(Till April) 6

In the case -of Maharashtra Fis. 142
crores under TMFS in 34 cases has so far
been disbursed to the textile' mills as on
31.08.1992. Modernisation of textile mills is

acontinuous process and quantum of mod-
emisation assistance depends upon its need
and ability to meet viability/financial norms of
the institutions.
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Assistance to Weavers

4198. SHRI ARJUN CHARAN SETHI:
Willthe Minister of TEXTILES be pleased to
state:

(a) whetherthe Government have urged
the State Governments to initiate steps to
help handloom weavers in the drought af-
fected areas;

(b) if so, the details of the guidelines
issued in this regard;

(c) the details of the assistance pro-
vided by the Government to meet the situ-
ation; and

(d) to what extent the State Govern-
ments have helped the handloom weavers
in their respective States?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (d). The pattern of assis-

-tance for State Governments for natural
calamities including assistance to weavers
affected by drought is now implemented
under Calamity Relief Fund Scheme. The
scheme has come in operation from the
financia! year 1990-91 and will be operated
till the end of the financial year 1994-95.
Statewise amount to be spent on calamity
relief has been fixed on an annual basis.

For financing relief expenditure, a Ca-
lamity Relief Fund has been set up in each
State. The State Governments are required
to undertake relief measures in case of natu-
ral calamities like droughts, floods etc. using

AGRAHAYANA 27, 1914 (SAKA)
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the corpus of the fund. Under the scheme, a
State Level Committee headed by Chief
Secretary is empowered to decide on all
issues pertaining to administration of Ca-
lamity Relief Fund including norms of assis-
tance. Handloom is amongst the sectors
eligible for assistance in the wake of natural
calamities including drought.

Profits ind Losses by Major Ports

4199. SHRI D. PANDIAN: Will the Min-
ister of SURFACE TRANSPORT be pleased
to state: '

(a) the details of profits/losses of major
ports during the last three years;

(b) the number of employees who left
service under the voluntary retirement
scheme in each major port, port-wise; and

(c)the number of totalemployees as on
October 1, 1992 in each port, port-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) The losses/
profits of the major ports are measured in
terms of operating surplus/deficit and net
surplus/deficit. The operating surplus/deficit
is arrived at by deducting operating expendi-
ture from operating income while net sur-
plus/deficit is arrived at after taking into
account the Finance and Miscellaneous
income, Finance and Miscellaneous expen-
diture andtransferfromiovarious Reserves.
The details of the figures of operating sur-
plus/deficit and net surplus/deficit of the major
ports for the year 1989-90, 1990-91 and
1991-92 are as follows :-
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(b) and (¢} The details of number of
employees -who left service under the
voluntary retirement scheme and the

AGRAHAYANA 27, 1914 (SAKA)
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number of total employees as on
October 1, 1992 are given below port-
wise :-

Name of the port  Number of employees retifed Total No. of employees
under voluntary retirement ason 1-10-92
.Scheme
Bombay 644 28060
Calcutta 1143 21987
Cochin 51 5719
‘ Kandla Nil 4781
Madras 668 11349
Mormugao Nil 3838
New Mangalore Nil 2592
Paradip Nil 4577
1:uticorin Nil 2378
Visakhapatnam 278 10974
Jawaharlal Nehru Nil 1560

Assistance to Tamil Nadu by LIC

4200.DR. (SHRIMATI) K.S. SOUNDA-
RAM: Will the Minister of FINANCE be
pleased to state:

(a) the names of the projects in Tamil

+ Nadu forwhich LIC has provided or propose

to provide assistance during the current fi-
nancial year; and

(b) the number and details of housing
schemes takan up by LiCinthe State during
the last three years?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The project in which LIC is
providing assistance in Tamil Nadu are Social
Housing Schemes of the State Government,
State Electricity Board; Water Supply &
Sewerage Schemes, TamilNadu Co-opera-
tive Housing Federation Ltd., Tamil Nadu
State Government loan, Tamil Nadu Elec-
tricity Board Bonds, and Tamil Nadu State
Financial Corporation Bonds.

(b) LIC has taken up only one Policy-
holders’ Housing Scheme in Tamil Nadu so
far. The land admeasuring about 12.4 acres
was purchased from Tamil Nadu Housing
Board, Madras, at the cost of Rs. 255 lakhs
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at Padi Er, Ma¥as in the year 1990. Con-
struction of 50 buildings generating 800
residentialflats underthe Schemeis in prog-
ress. The built-up area of flats varies from
583 sq. ft. to 1000 sc. ft. The estimated cost
of the project is about Rs. 22 crores. The
project is likely to be completed by May
~ 1993. The flats will be sold to policyholders
at the price to be determined by LIC at that
time.

Proﬂ't/Loss by CIL Subsidiarles

. 4201, SHRIANAND RATNAMAURYA:
Will the Minister of COAL be pleased to

DECEMBER 18, 1992
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. state:

(a) the profit or loss made by each
subsidiary companies of Coal India Ltd.
during 1991-92 and during first seven months
of the current financial year; and

(b) the steps being takento make these
companies profitable?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Profitsfosses of subsidiary
“companies of Coal India Limited during 1991-

- 92 were as under -

(Rs. in crores)

Profit (+)/Loss (-)
Company (Before Coal Price Regulation Accounts)
1. Eastern Coalfields Limited - (-) 326.39
2. Bharat Coking Coal Limited | (-) 380.09
3. .C;'-,-ntral Coalfields Limited (+) 135.59 _
4. Nonhem Coalfields Limited (+) 339.47
S. Western Coalfields Limited (+) 13.37
6. South Eastern Coalfields Limited (+) 40561
7. Central Mine Planning & Design (+) 212
Institute Limited
8. CIL (HQ)/Dankuni Coal Complex/ (1) 2261
North Eastern Coalfield
"~ TotalCIL (+) 167.07

The profitioss figures for currant year
vill be available only after the accounts are
inalised and audited for the complete finan-
dal year 1992-93.

(b) Various steps taken to improve the

pertorménce ofthese companies include the
following :-

() Increased production and
productivity.
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(ii)

(iii)

W)

v

(vi)

(vii)

(viii)

(ix)

x)

Effective control of cost of
production so as to have
an adequate margin for
sustained growth.

Implementation of “Cash
and Carry Scheme” for
better sales realisation of
coal.

Improved manpower
planning including re-
deployment of surplus
labour and restricting the
intake of new hands
againstvacancies caused
by natural wastage. -

Reduction in manpower
through voluntary retire-
ment.

Concept of ‘all men all
jobs' is being tried on
experimental basis.

Improvement in availabil-
ity and utilisation of Heavy
Earth Moving Machinery
by providing adequate
Workshop support, im-
proved management of
spares and timely. reha-
bilitation of equipment.

Procurement of Heavy
Earth Moving Machinery
and otherequipmants are
scrutinised ciosely sothat
additions to plant and
machinery are minimised.

Special emphasis on
underground mines to
improve the productivity
and profitability.

Steps taken for maintain-

AGRAHAYANA 27, 1914 (SAKA)

(xi)
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ing better coordination
with State Governments
and also with appropriate
authorities for ecquisition
of requisite land so that
the mining activities can
betaken as perschedule.

Capital expenditure re-
duction without impairing
short termvlong term pro-
duction potential so that
impact of interest and
depreciation in the future
cost of production is mini-
mised. '

Periodical revision of price
of coal/coke to neutralise
the cost increases.

Excise Duty Dues from Cigarette
Manufacturers

4202. DR. VASAN PAWAR: Will the
Minister of FINANCE be pleased to state:

(a) the total number of cigarette manu-
facturers as on June 30, 1992;

(b) the total production of cigarettes
during the last three years;

(c)the amount coliected by way of excise
duty on cigarettes during each of the last
three years, company-wise;

(d) thedetails of the excise duty dues
" fromthe cigarette manutacturers at present,
company-wise; and
(e) the steps taken and proposed to be
taken to recover these dues?

THE MINISTER OF STATE IN THE
 MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a)to (c). Theinformationis
being collected and will be laid on the Table
of the House.
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(d) A statement is enclosed. measures, as considered necessary have
been taken to recover the central excise
(e) Administrative, legal and other  dues.
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[Translation)

Shops and Houses Near Bamroli Air
Force Station

4203. SHRI SHASHI PRAKASH: Will
the Minister of DEFEMCE be pleased to
state:

(a) whether there are some specific
provisions in case the structures situated
inside and outside the Air Force Stations are
removed;

(b) if so, the details thereof;

(c) whether the Government have de-
cidedto remove the shops and houses situ-
atedinside and outside the Bamroli AirForce
Station;

(d) if so, whether the Government pro-
pose to allot land or houses as compensa-
tion at any other place to the displaced
persons;

(e) if so, the details thereof; and
(1) it not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). Yes, Sir.
Section 9-A of the Aircraft Act 1934 and
Section 3 of (The Indian) Works of Defence
Act, 1903 are the relevant provisions.

(c) Presently, there is no such proposal
with the Goveinment. There are no private
shops and houses incide the Bartiroli Air
Force Station.

(d) to (f). Do nct arise.

[English] :
Import cf Gold

4204. SHRIMATI DIL KUMARI BHAN-
DARI: Will the Minister of FINANCE be
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pleased to state:

(a) the amount of customs duty coi-
lected on import of Gold after the introduc-
tion of Gold Import Policy;

(b) whether the import duty on gold has
been reduced; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI RAMESH-
WAR THAKUR): (a) A sum of Rs. 183.11
crores in foreign exchange has been col-
lected upto November, 1992 as customs
duty on import of gold after the introduction
of Gold Import Policy.

(b) and (c). Yes, Sir. The Gold Impon
Scheme was introduced w.e.f. 01-03-1992
with customs duty @ Rs. 450 perten grams.
Afterconsidering the suggestions and repre-
sentations fromvarious quarters, andwitha
view to make the Scheme attractive, the
customs duty was reducedto Rs. 22C perten
grams w.e.{. 30-04-1992.

Interest Charged by Sidbi and Idei On
Loans

4205. SHRIGOPINATH GAJAPATHI:
Will the Minister of FINANCE be pleasedto
state:

(a) whether the industrial Development
Bank of India (IDBIl) and Small Industries
Development Bank of India (SIDBI) are
providing financial assistance for the growth
of medium and small scale industrial units in
the country;

(b)whether IDBland SIDBlhave charg-
ing highrate of interest fromthe mediumand
small scale units taking loans from these
financialinstitutions;
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(c)whetherthe Medium and Smallscale
+ units are incurring losses on account of this;
and

(d) if so, the steps taken or proposed to
be taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) Although it is true that many units in
the small and medium sector are incurring
losses, it would be incorrectto attribute these
losses exclusively to the incidence of pre-
vailing rate of interest as interest expenses
form only a small component of the entire
cost of production. The institutional experi-
ence shows that many unitsincurlosses due
to various reasons such as market con-
straints, technological problems, manage-

. ment deficiencies, etc.

(d) Both the Reserve Bank of India and
the all Indiafinancial institutions monitor the
interest rate structure on a continuous basis
and effect necessary changes whenever
necessary. Effective from October 9, 1992
the interest rate on loans above Rs. 2 lakh
has been reduced by SIDBI from 19% to
18%in respect of working capital assistance
granted under sing:e window scheme. The
all India financial institutions have also re-
duced the interest rate by one percentage
point from the prevailing level on all project
loans in respect of which agreements are to
be executed on or after November, 1992.

Doctors in Dispensaries of BCC Ltd.

4206. SHRIMUHIRAM SAIKIA: Willthe
Minister of COAL be pleased to state:

(a) whether surplus doctors are posted
"in several dispensaries of the Bharat Coking
Coal Limited in Bihar;
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(b) if so, the details thereof;

(c) whether the Government have re-
ceived some complaints regarding surplus
doctors posted in the dispensaries during
the last three years; and '

(d) if so, the action being takentotrans-
fer surplus doctors to other dispensaries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (d). Information is being
collected and to the extent available will be
laid on the Table of the House.

Assistance to Deep Sea Fishing Indus-
‘try by SCICI

4207. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of Fl-
NANCE be pleased state:

(a) whether the Shipping Credit and
Investment Company of India Ltd., (SCICI)
has stopped or minimised the financial as-
sistance being previded to Deep Sea Fish-
ing Industry;

(b) if so, the detaiis thereof and the
reasons therefor; and

(c) the steps taken or proposed to be
takingtoextendfinancialassistance to deep
sea fishing units in Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) Does not arise.

(c) Government of India announced a
rehabilitation scheme on April 4, 1991 for the
fishing companies assisted by the erstwhile
Shipping Development Fund Committee
(SDFC). Funther relaxations were made in
the scheme by the Government in April,
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1992, in response to requests from the in-

dustry. The. Scheme envisages various
concessions which include waiver of penal
interest, re-capitalisation of overdue amounts
repayable over the balance economic life of
the vessel, additional financial assistance
for meeting increased cost of acquisition of
vessals and assistance for repair and inodi-
fication of vesseis. Government of India has
bean extending sevaral other concessions.
Some of these include subsidy upto 33% of
the cost of indigenously constructed ves-
sels, loans at subsidised interest rates for
acquisition of fishing vessels, diesel subsidy
of Rs. 1.6 per litre of fuel consumed or 10%
of the FOB value of expoits (whichever is
less), duty free impons for inputs, and other
benefits as applicable to expon oriented
units.

Misuse of Indian Airlines Chartered
Planes by RBI Staft

4208. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of FINANCE be
pleased to state*

(a) whether the Government are aware
of the misuse of the Indian Airlines Char-
tered planes by the R.B.I. staff engaged in
carrying currency fordelivering to J&K Bank
in Srinagar between January 1990 to July
1991,

(b) if so, whetherthe enquiry conducted
in consultation with the Indian Airlines au-

thorities has since been completed;

(c)if so, the details of action sofartaken
against the R.B.1. officers; and :

(d) if rot, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

" (b) No, Sir.
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(c)and (d). Reserve Bank of India (RBI)
has since issued charge sheet to one of its
officials and the case has been referred to
the local CBI for investigation.

Development of Sericulture in Kerala

4209.SHRI THAYILJOHN ANJAILLOSE:
Willthe Minister of TEXTILES be pleased io
state:

(a)whetherthe Union Government have
received sericulture projects from the Gov-
ernment of Kerala for approval;

(b) it so, the details thereot; and

(c)thetime by which the project s likely
o be approved?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) anc (c). Do not arise.

Payments to Cotton Suppliers by NTC

4210. SHRIG.K. KUPPUSWAMY: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the National Textile Corpo-
ration Ltd. has settled all the dues of cotton
suppliers outstanding against them during
each of the last three years;

(b)if not, the reasons therefor unit-wise;

(c) whether mounting overdues criple
the cooperative societies and cooperative
Marketing Federations in organising effec-
tive procurement during the curmrent year,;
and

(d)if so, the steps taken by the Govern-
ment in the matter?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (d). Information is being
collected and will be laid on the Table of the
House.

Registered Overseas Recruiting Agents

DR. LAL BAHADUR RAWAL:
SHRI VIJAY NAVAL PATIL:
SHRI KAMAL CHAUDHRY:
SHRI KASHI RAM RANA:

4211.

Willthe Minister of LABOUR be pleased
to state:

(a) whether the Union Government are
aware of the increasing number of com-
plaints registered with the Protector-Gen-
eral of Emigrants regarding irregularities and
malpractices by registered overseas recruit-
ing agents during the last three years;

(b) if so, the number of complaints re-
ceived during the above period, year-wise;

(c) the action taken thereon;

(d) whether the Government are con-
sidering drastic action against the defaulting
agents; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) Yes, Sir.

(b) The number of complaints received
againstthe Recrumng Agents dunng the last
three years is as under :-

1990 53
1991 63
1992 73

(up 10 30.11.92)
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(c) to (e). As and when complaints are
received against registered Recruiting Agen-
cies, these are enquired into with the help of
police and the concerned Indian Missions
abroad, depending upon the nature of the
complaint. Necessary action is alsotaken by
the Indian Missions for redressal of the griev-
ances of the Indian workers. During the last
three years (upto 30.10.1992), Registration
Certificates of 22 Recruiting Agents were
suspended and these agencies were not
allowed to carry on the business of employ-
ment of persons abroad during the period of
suspension.

Misappropriation of Reward money

SHRISHARAD YADAV:
SHRIRAM VILAS PASWAN:

4212.

Wilithe Minister of FINANCE be pleased
to state:

(a) whether the reward money accrued
due to gold seized by the Customs Depart-
ment in Karnataka during 1988, was misap-
propriated;

(b) whether CBI inquiry was also con-
ducted into the alleged misappropriation of
reward money;

(c) if so, the outcome thereot; and

(d)the action taken/proposedto betaken
bythe Government against the officials found
involved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (d). The matter is
under verification by the C.B.I.

Ganja Plantation in the Country

4213, SHRIRAMESH CHENNITHALA:
Will the Minister of FINANCC be pleased to
state:
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(a) the traditional practice prevailing at
present to determine the extent of Ganja
. plantation the country;

(b) the scientific method adopted forthe
purpose; .

(c) whether the data collected the IN-
SAT is being utilised thereof; and

(d) if so,'the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The traditional practice
preva-lent to determine the extent of Ganja
Plantationin the country is by manual/visual
surveys.

(b) No, Scientific method has been in-
troduced so far.

(c) No, Sir.
(d) Does not arise.

[Translation)

Captive Mines for Thermal Plants

4214. SHRIRAMESHWAR PATIDAR:
Will the Minister of COAL be pleased to
state:

(a) whetherthe Union Government have
given relaxation to the thermal power plants
to be set up in the private sector for develop-
ing there own coal mires;

(b) if so, the details thereof;
(c)whetherthereis any proposalto give
the said relaxation to other bigger plants

using huge quantity of coal;

(d) if so, the details thereof and the time
by which it is likely to be given; and
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(e) if not, the reason therefore?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). The Governmenthave
taken a decision to permit private sector
participation in coal mining operations in
virgin areas for the purposes of captive
consumption for power generation.

ABillto amend the Coal Mines (Nation-
alisation) Act, 1973 has been introduced in
the Parliament.

(c) to (e). The Bill also seeks to permit
private sector participation in setting up of
washeries and in coal mining operations for
other end uses to be notified.

[English)

Facilities to Fishermen for Fishery
Trade

4215. SHRISUDHIR SAWANT: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether Sasoon Docks and New
Ferry Jettys is highly congested due to in-
creased number of fishing vessels in Bom-
bay;

(b) whetherthe Union Government have
received any propesal for utilising land ad-
joining Sasoon Dock for providing facilities
to fishermen and fishery trade; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) No fresh proposal for utilising the
land for providing facilities to fishery trade
other than those which have already been
sanctioned has been received.
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(c) Does not arise.
. Unpaid Wages

4216. SHRIRABIRAY: Willthe Minister
of LABOUR be pleased to state:

(a) whether the Allahabad High Courtin
its recent judgement has held that unpaid
wages and arrears of workers is equivlent to
an equity share;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

) THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a)to(c). Information
is being collected and will be paid on the
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Table of the House.

Ccal Production

4217. SHRISURAJBHANU SOLANKI:
Will the Minister of COAL be pleased to
state:

(a)thetotalquartity of Coalproducedin
mines of each State during each of the last
three years; and

(b} the steps taken by the Government
to reduce the imbalance in the coal produc-
tion ir various States?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) The information 1s given be-
low:-
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(b) The levels of coal production in each
State depend on factors like nature of coal
deposits, reserves, availability of infrastruc-
ture including land, demand of coal, etc. For
example, mining in the Raniganj coalfield in
WestBengal was started over 200 years ago
and other coalfields were developed much
later. Therefore the variation in productionin
different states can not be considered as
imbalance.

[Translation)
DTC Students Concessional Passes

4218. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe Government propose to
increase therate of D.T.C. allroute students
concessional passes; and

(b) if so, details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) No final decisicn has been taken on
the quantum of increase.

[English)

Payment of Pension by Nationalised
Banks in Gujarat

SHRI DILEEPBHAI SANG-
HANI:

SHRI SHANKERSINH
VAGHELA:

4219.

Wilithe Minister of FINANCE be pleased
to state:

(a) whether most of the pensioners who
get the payment of pension and dearness
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allowance from the nationalised banks in
Rajkot, Gujarat do not get the payments in
time;

(b) it so, the reasons therefor;

(c) the number of such cases pending
forpayments inthe above nationalisedbanks;
and

(d) the steps proposed to be taken by
the Government for making the payments to
pensioners expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). Reserve Bank of India
(RBI) have reported that they have not re-
ceived any complaint either from the pen-
sioners or pensioners’ associations regard-
ing delayed payment of pension and dear-
ness allowance by anypension paying branch
of the nationalised banks in Rajkot. Under
the scheme for payment of pension through
public sector banks presently in force, the
amount of pension is automatically credited
bythe pension disbursing bank branchtothe
account of the pensioners on the last work-
ing day of the month. With a view to provide
quick redressal to the grievances of the
pensioners, RBI have also issued instruc-
tions recently to all public sector banks
advising them to associate representatives
of associations of pensioners in their peri-
odic Customer Service Meetings.

[Translation]
New BEL Units
4220. SHRIRAJESH KUMAR:
SHRIMATI SHEELA
GAUTAM:
SHRIMATI BHAVNA
CHIKHALIA:

Will the Minister of DEFENCE be
pleased 1o state:
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(a) the names of the places where the
units of the Bharat Electronics Limited have
been set up and proposed to be sei up in
near future;

(b) the items being manufacturedinthe
said units of the Bharat Electronics Limited;

(c)whetherthe Government proposeto
set up full-fledged corporation by decentral-
ising the present industrial units of B.E.L.;
and

(d) i so, the details thereof?
THE MINISTER OF CEFENCE (SHRI
SHARAD PAWAR): (2) The nine manufac-

turing units of Bharat Electrcnics Ltd. (BEL)
are:

1. Bangalore (Karnataka)

n

Ghaziabad (Uttar Pradesh)

3. Pune(Maharashtra)

4. Machilipatnam(Andhra Pradesh)
5.  Panchkula (Haryana)

6. Kotdwara (Uttar Pradesh)

7. Taloja(Maharashtra)

8. Madras (Tamil Nadu)

9. Hyderabad (Andhra Pradesh)

Atpresent, there is no proposalto set up
any new unit of BEL in the near future.

{b) The major items being presently
manutacturedin the various units of BEL are
Electronic equipments such as Communica-
tion equipment, Studio and transmission
equipment, Optical and opto-electronic in-
struments, Radars, Electronic Voting Ma-
chines, Electronic Eychanges and Electronic
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éomponems like Semiconductors, Integrated
circuits, BlackandWhite T.V. picture Tubes,
X-Ray Tubes, etc.

(c) At present, there is no such pro-
posal.

(d) Question does not arise in view of
reply to part (c) above.

[English]
Consumption of Petrol

4221. SHRI B.L. SHARMA PREM: Will
the Minister of FINANCE be pleasedto state:

(a)tne details of petrol consumption for
Government vehicles during 1991-92 and
1992-93 till date, monthwise; and

(b) the reasons for increase, if any, in
petrol consurnption inspite of instructions of
the Government to reduce such expendi-
ture?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAMPOTDUKHE: (a)and (b). Theinfor-
mation is being collecied and will be laid on
the Table of the House as soon as possible.

Insurance Policy for Tea Industry

4222. SHRI SARAT CHANDRA PAT-
TANAY AK: Willthe Minister of FINANCE be
pleased to state:

(a)whetherteaindustry has pleadedfor
achange in insurance policy; and

(b) if so. the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH):(a)anc (b). Yes, Sir. t was reported
by the General Insurance Corporation of
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India (GICI) that the representation of the
Indian Tea Associa‘ion was considered by
them andthe GICl have already clarified the
position to them.

Upgradation of Kutch Custom Collec-
torate

SHRIHARISINH CHAVDA:

SHRI DILEEPBHAI SANG-
HANI:

SHRI SHANKERSINH
VAGHELA:

4223.

Wilithe Minister of FINANCE be pleased
to state:

(a) whether the Government have re-
ceived any request from the Government of
Gujarat regarding ungradation of the Kutch
Collectorate in view of the vast coastal
smuggling activities;

(b) if so, the details thereof;

(c)whetherthese offices aré facing acute
shortage of modern equipments and staff;
and

(d)ifso, the steps taken/proposedto be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAME SH-
*WAR THAKURY): (a} to (d). No such request
has been received from the Government of
Guijarat. The requirements of equipmentand
staff of all field formations for anti-smuggling
purposes are reviewed on acontinuous basis
with a view to suitably meet them.

[Translation}

Slump in Wool Price Due to Import of
Wool

4224. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of TEXTILES be
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pleased to state:

(a) whetherthe import of wool has been
liberalised during the iast two years and
import duty on wool has teen reduce;

(b)whether dueto the above decision of
the Government, the rates of the indigenous
wool have come down; and

(c) if so, the corrective steps proposed
to be taken by the Government?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The import of raw wool has
long back been liberalised. There has been
noreduction inimpoitduty onwoolinthelast
2 years (1990-91 and 1991-92).

(b) and (c). Do not arise.
Oplum Farming

4225. SHRIRAJVEER SINGH: Willthe
Minister of FINANCE be pleased to state:

{a) whetherthe Union Governmenthave
made any changes in the rules regarding
issue of licences to the opium producing
farmers in U.P.;

(b) if so, the details thereof;

(c)whetherthe Government proposeto
ban the opium farming; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). The following
changes have been made in the general
conditions for grant of licences for opium
poppy cultivation policy for the year 1992-
93, viz; B
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(i) On account of better crop to 1 are per licence.
conditions and increase in
average yield of opium per (c) No such proposal is under consid-
hectare during 1991-92, the  eration of the Government at present.
minimum qualifying yield of
opiumfor grant of licences for (d) Does not arise.
poppy cultivation has been .
prescribed as 36 kgs./hectare [English)
in the State of Uttar Pradesh
as against the qualifying yield German Aid for Social Service Sector
of 32 kgs./hectare forthe year
1991-92. However, in view of 4226. SHRI GANGADHARA
the representations received ~ SANIPALLI: Will the Minister of FINANCE
from some of the cultivators,it  be pleased to state:
has been decided to give re-
laxation of 1000 grammes/ (a) the quantum of soft loan, grant and
hectareinthe prescribedquali-  financial credit received from Germany dur-
fying yieldforgrantoflicences  ing the current financial year; and
andalsoto grant licencestoall ’
those cultivators who had oth- (b) the amount the Government pro-
erwisetenderedthe prescribed  posetoinvestinthe social services sectorin
qualifying yield af 70°C asper  various States, State-wise and sector-wise?
factory analysis. Cultivatorsin
whosevillage there was some
damage to poppy crop due to THE MINISTER OF STATE iN THE
natural calamities resulting in MINISTRY OF FINANCE (SHRI RAMESH-
fall in average yield between WAR THAKUR (a) A Financial Coopera-
20%and70%havebeenmade  tion Agreemenl : :oviding DM 427.304 mil-
eligible forlicencesiftheyhad  lion was signed :tween the Govt. of FRG
tendered a minimum yield of  and the Govt. 0! India on 12.10.92. This
not less than 18 kgs. of opium amount comprises of softloan of DM296.604
per hectare in the year 1991- million, grant assistance of DM 55.7 million
92. and export credit of DM 75.0 million.

(i)  Thecondonable limitin respect (b) Out of the above amount, DM 95.00
of excess cultivation of poppy  million has been allocated for Social Sector
hasbeenreducedfrom2ares  Investments with the following break up :

DM Million
(i) Basic Education in Bihar & Orissa 10.0
(i) Cyclone Shelters in Andhra Pradesh & Orissa 5.0
(i) Housing Development Finance Corporation 30.0
(iv) National Renewal Fund 50.0

No specific State is identified for item

(iil) & (iv) above.
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Minor Ports

4227. SHRIBRAJA KISHORE TRIPA-
THY: Willthe Minister of SURFACE TRANS-
PORT be pleased tc state:

(a) the funds earmarked to provide ti-
nancial assistance ‘o States for develop-
ment and extension of minor ports during
1992-93 and Eighth Plan period;

(b) the funds released so far; and

(c) the names of minor ports for which
the financial assistance is likely to be pro-
vided during this period?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) In accor-
dance with decision of the National Develop-
ment Council taken in its meeting held in
December, 1991, the allocation of outlays
‘for development of Minor Ports is made
under the States’ plans. Hence no outlay has
been proposedfor minor ports in the Central
Plan for port sector. The outlay of Rs. 20.00
lakhs earmarked earlier in the Annual Plan
1992-93 will not be utilised.

(b) and {c). Do not arise.

Loans Applications with Public Sector
Banks in Bihar

4228. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleasedtostate:

(a)the number of loan application pend-
ing clearance for more than three months in
each of the public sector banks in Bihar; and

(b) the time limit for disposal of loan
applications?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The datz reporting systemdoes
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not generate the information regarding
number of loan applications pending clear-
ance for more than three months in each of
the public sector banks in Bihar.

(b) In terms of the guidelines issued by
Reserve Bank of India (RB!) to banks on
priority sector lending, all loan applications
upto credit limit of Rs. 25,000/- are to be
disposed of within afortnight and these over
Rs. 25,000/- within 8 to 9 weeks.

Bombay Customs House

4229. SHRI BHUPINDER SINGH
HOODA: Will the Minister of FINANCE be
pleasedto refertothe reply given to Unstar-
red Question No. 1748 onMarch 6, 1992 and
state:

(a) the irregularities pointed out in the
Inspection Report of 1986 on Bombay Cus-
toms House of the Directorate of Preventive
Operations; and

(b) the action taken by the Government
in the matter so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) The irregularities pointed
out in the Inspection Report of the Director-
ate of Preventive Operations relate mainly to
the improper accounting of confiscated goods
and the irregular manner adopted while dis-
posing the goods stored inffrom Customs
Warehouses in Bombay.

(b) The final compliance is stit- awaited
from Bombay Custom House.

Credit camps

4230. SHRI S.B. THORAT: Will the
Minister of FINANCE be pleased to state:

(a) the number if credit camps organ-
isedfor distribution of credit by the National-
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ised banks during each of the last three
years, State-wise;

(o) the credit disbursed through such
camps to the beneficiaries in Maharashtra,
Madhya Pracesh and Goa;

(c) whether the practice of organising
credit camps has been discontinued now;

(d) if so, 1he reasons therefor; and

(e) if not, the details of the programmes
for the current year, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (e). Government and Re-
serve Bank of India have notformulated any
scheme for distribu‘ion of loans by public
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sector banks in credit camps. Under the
scheme of Integrated Rural Development
Programme (IRDP), camps are organised to
achieve effective coordination between
banks and Government agencies where
beneficiaries can represent and their appli-
cations processed expeditiously. The public
sector banks may organise credit camps of
theirowr as a part of their over all measures
taken to bring about accelerated credit as-
sistance 10 weaker sections. The data re-
porting system of banks does not vield infor-
mation in respect of number of such camps
held in various parts of the country. How-
ever, the toial outstanding advances of all
public sector banks to weaker sections as at
the end of September 1989, March 1990 nd
March 1991 (latest available) in the States of
Mharashtra, Madhya Pradesh and Goa as
well as all over the country is given below:

No. of A’cs. in lakhs
Amount (Rs. in crores)

State September 1989 March 1990 March 1991
No. of No. of No.of
. Als. Amt. Acs. Amt. Alcs.  Amt.
Maharashtra 17.7 721 18.3 786 18.3 799
Madhya Pradesh 149 541 154 592 16.1 70‘:’:
Goa | 0.6 21 0.7 23 0.7 24
All India 2415 8862 253.6 9902 247.6 10341

Export of Defence Products

SHRI ARVIND TULSHIRAM
KAMBLE:

SHRIMAT! SURYAKANTA
PATIL:
Will the Minister of DEFENCE be

pleased to state:

4231.

(a) whetherthe Government have fixed
thetargetsforthe export of defence products
during 1991-92 and 1992-93;

(b) If so, the details thereof;

(c)foreign exchange earnings expected
through such export during this period;
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(d) the export/import ratio of defence
equipments during the last three years; and

(e)the steps beingtakenbythe Covern-
ment to boost the defence export?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) An export target of Rs. 104 crores
was fixed for the delence production units
during 1991-92. The target for 1992-93 is
Rs. 120.00 crore. '

(c) The value of exporis (including
deemed export) by the defence production
units in 1991-92 was Rs. 101.26 crore. It is
expected that the foreign exchange earn-
ings during 1992-93 through exports by
defence production units will be as perthe
targetfixed.

(d) Itis not in public interest to disclose
the information.

(e) Government have already initiated
several steps to increase defence exports.
These include policy and procedural liberali-
sations, effosts through our missions and by
the production agencies as well as oher
export agencies ancl sales/ publicity meas-
ures such as participation in foreign exhibi-
tions, exchange of delegations etc.

Irregularities in Inland Waterways
Authority of India

4232. SHRIRAJNATH SONKAR
SHASTRI: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the central audit team has
suggested for an investigation into the ir-
regularities committed in the Inland Water-
ways Authority of India (IWAI),

(b) if so, the details thereot and the
action taken thereon; and

AGRAHAYANA 27, 1914 (SAKA)

Written Answers 154

(c) the measures taken to tone up the
working and functioning of IWAI?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). On
receipt of allegations regarding irregularities
in the manageme:t of the funds of Inland
Waterways Authority of India against Senior
officials of the Authority, the Gowt. referred
the allegationstothe CBlforinvestigation on
11.2.92. The Gowt. also called for a special
audit by the Chief Controller of Accounts of
this Ministry cn 20.3.32. The special audit
also recommended a thorough investigation
through outside agency into the irregularities
in investment of surplus funds resulting in
loss of interest.

(c) Trie Govt. has been closely monitor-
ing the working of the Authority through its
nominens on the Authority. With a view 10
streamlining the werking, among otherthings,
it has been cecided to avolish the post of
Vide-Chairman and down grade the post of
Member (Finance).

[ Translatior)
Deposits with Public Sector Banks

42533. SHKIRAMASHRAY PRASAD
SINGH:
DR. (SHRIMATIK.S. SOUN-
DARAM:

Willthe Minister of FINAMNCE be pleased
to state:

(a) whether the deposits with public
sector banks have dwindled during last six
months;

(b) if so, the reasons therefor and tne
steps taken to mobilise more deposits; and

(c) the deposits with each of the public
sector banks from January, 1992 to Novem-
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ber, 1992, month-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI BALBIR
SINGH): (a) and (b). The aggregate deposits
of public sector banks have increased from
Rs. 197451 crores as the end af 20th March
1992 to Rs. 209113 crores as at the end of

18th September 1992.

(c) The month-wise and bank-wise
aggregate deposits of each of the public
sector banks fromJanuary 1992 to October
1992 (latest available) are given in the en-
closed statement.
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NHs in Bihar

4234. SHRISHIBU SOREN:
SHRI SIMON MARANDI:

Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a)the names of the National Highways
in Bihar on which work for widening/dou-
bling/fourlanningthe roads has been unde:-
taken during the last three years;

" (b) the extent of work completed so far
and the reasons for delay in completion of
work; and )

(c)the funds provided for this purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Widening to
two lanesAour lanes of selected Kms. on
National Highway Nos. 2, 23, 28, 28-A and
30 was undertaken during the last 3 years
(1989-90 to 1991-92).

(b) Out of the total 23 works in this
category, 10 works have already been
completed. The remaining 13 works are at
various stages of progress. Some of these
works have been delayed due to combina-
tion of reasons, such as lack of suitable

contractors having required plant and ma- ~

chinery, labour proolems, defaulting con-
tractors efc.

(c) Rs. 390.18 lakhs were allotted for
. these works during the last three years.

[English]

Chandragiri Bridge in Kerala

4235. SHRIM, RAMANNARAI: Wilithe
Minister of SURFACE TRANSPORT be

pleased to siate:
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(a) the amount speni so far on Chan-
dragiri bridge in Kasaragod in Kerala;

(b) the share of the Union Government
on this bridge;

(c)the reasonsforthe delay in coinplet-
ing the approach road from the southern
side; and

(d) the steps taken to expedite the work
on this bridge?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACAE TRANSPORT
(SHRIJAGDISH TYTLER): (a) An expendi-
ture of Rs. 3.38 crores has been incurred
upto 9/92 on the construction of the Chan-
dragiri bridge.

(b) Rs. 35.00 lakhs.

(c) and (d). The bridge works including
approaches sanctionedby the Ministry have
been completed and the bridge has been
openedtotrafficon21.4.1990. The apprcach
road fromthe Suuthern side has been sanc-
tioned separately by the State Government
out of their own funds. It is reported by the
State Government that the delay in con-
struction of this part of the approach road is
dueto slow progress bythecontractor. Steps
are being takentoterminate the contractand
getthe work executedthrough ancther agent.

_Free Travelling Facilities in D.T.C.
Buses

4236. SHR!I SHANKERSINH
VAGHELA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe Governmentpropose to
provide freetravellingfacilities to ex-service-
men and war-widows in D.T.C. buses in
Delhi; and

(b) if so, the details the/@ot?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b) .
There is no proposal under Government's
consideration to issue free pass facilities to
ex-servicemen. Free travel facilities to war
widows resident in Delhi and their depend-
ent children is already provided by D.T.C.

i

[Translation]
Defence Personne! Died in Siachin Area

4237. SHRIKESRI LAL: Will the Minis-
ter of DEFENCE be pleased to state:

(a) the number of defence personnel
dieddueto naturalcz lamities in Siachin area
during the last three years, year-wise;

(b) the assistance given by the Govern-
ment to the families/dependants of such
detfence personnel during this period;

(c) whether the Government provide
employment to the dependants of such per-
sonnel on priority basis;

(d) it so, the number of dependants
provided employment so far; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Indian troops have
suffered some casualties, both in combat
and due to the severe climatic conditions. It
would not be in the security interest to dis-
close further details.

(b)to (e) . Personnel who suffer casual-
ties in the Siachen sector are entitled to
liberalised pensionary awards at the rate of
last pay drawn. In addition, disabled ex-
Servicemen and/or members of their fami-
lies are entitled to priority in Government
employment. They are also eligible to re-
laxation in age anc' educational qualiica-
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tions and theirchildren are entitled to certain
educational concessions. Sofar, 108 vacan-
cies have been released to the dependents
of such casualties by the Central/State
Governments.

[English]
Profitability of Banks

4238. SHRI C. SREENIVAASAN: Will
the Minister of FINANCE be pleasedto state:

(a)whetherthe public sectorbanks have
earned profitduring the first six months of the
current financial year;

(b) if so, the details thereof;

(c) whether the concessional lending
facility to the priority sector by the public
sector banks is proposed to be withdrawn;
and

(d) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The annual accounts of
the public sector banks for the year ending
31st March, 1993 are yet to be finalised.

(c) No, Sir.
(d) Does not arise.

Smuggling Through SCI Ships

4239. SHRI CHETAN P.S.
CHAUHAN:

SHRIMATI BHAVNA
CHIKHALIA:

Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the number of cases of smuggling in
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the Shipping Corporation of India’s ships of cases of smuggling in the ships of Ship-

reported during each of the last three years; ping Corporation of India Ltd. during the last
three years is as follows:-

(b) the number of cases of officers and

crew found responsible for smuggling and ”

the action taken against them; and 1990 - 24

(c) the measures adopted by the Ship- ) 1991 - 1
ping Corporation of 'ndia to check the inci-
dents of smuggling “hrough its employees 1992 - 5

on the vessels of the Corporation?
(upto October 1992)

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT (b) Number of officers and crew found
(SHRIJAGDISH TYTLER): () The number responsible are as follows:-

1990 1991 1992
upto October '92

Officers 5 Nil 1

Crew 4 Nil 38

Total 9 Nil 39

In respect of crew found responsible, (i) Gangway registers are being main-
necessary action as required under the tained and the personal property
Merchant Shipping Act was taken. In the declarations of the Ship’s staff are
case of officers found responsible, they were compared with their customs dec-
either replaced or dzpartmental action, in- larations.
cluding dismissal, was taken. However, . in
many cases goods were not claimed by any (iii) Instructions have been issued to
of the officers or crew and ownership of the Masters of all vessels on measures
goods could not be established as the same -to be takento check the carriage of
were found in common places. contraband. Cavity registers areto

be maintained and reviewed bythe
Masters prior to the calling at the

(c) SCI has taken the following meas- Pont. The Masters have been asked
ures to check the incidents of smuggling to give quarterly reports on action
through their vessels:- taken in the matter.

(iv)  Arewardscheme fordetecting and

(i) Security Guards Agency at Sin- reporting contraband goods was
gapore hac been asked to step up introduced in March 1987. The

their vigilance while on guard duty reward money has been doubledin

of SCl vessels. 1990.
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v) SCI representative at Singapore
and the Vigilance Officers at Bom-
bay, Madras and Calcutta have
been delegated with the responsi-
bility of making surprise visits every
month on SCI vessels calling at
their respective Ports.

Development of Coovum River and
Buckingham Canal

4240. SHRI ANBARASU ERA: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Governmentpropose to
take assistance from the World Bank to
+develop Coovum Fiver and Buckingham
Canal as inland waterways;

(b) if so, the details thereof; and

(c)if not, the steps taken by the Govern-
ment to develop two canals as the inland
waterways?.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
{SHRIJAGDISH TYTLER): (a) No Sir.
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(b) Does not arise.

(c) The Development of Coovum river
and Buckingham Canal rests with the State

-Govemments concerned. However, a Cen-

trally Sponsored Scheme of Gowvt. of Tamil
Naduto develop the stretchbetween Ennore
lock and Chintamani lock in Buckingham
Canalwas sanctioned at a cost of Rs. 200.00
lakhs. The Govt. of Tamil Nadu has kept the
work in abeyance since 31.1.1991.

[Trarislation]
Export of Readymade Garments .
SHR!I BRIJ BHUSHAN

SHARAN SINGH
SHRISATYA DEO SINGH:

4241,

Willthe Ministerof TEXTILESbepleased
to state the amount of foreign exchange
earned from the export of readymade gar-
ments during each of last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): Values of export of readymade
garments from India during the last three
years were as indicated below:-

Exports (Rs. Crs.)

year
1989-90 3472
1990-91 4640
1991-92 6282

* [English)
Handling Charges at Major poris
4242 . SHRIM.V.V.S. MURTHI: Willthe

Minister of SURFACE TRANSPORT be
pleased to stale:

(a) whetherthere are differences incargo
handling charges at various ports in the
country,

(b) if s0, the details thereof;.and

(c) whether there is any proposal 1o
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introduce a uniform charges ‘or cargo han-
dling for all the major ports?

THE MINISTER OF STATE CF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Yes,
Sir. Cargo handling charges are worked out
taking in to account the fixed and variable
costsinvolvedin rendering a particularserv-
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ice. These costs vary from one major port to
other, as the capital cost of infrastructure
provided andthe nature of services provided
vary from port to port. The details of cargo
handling charges (wharfage charges)levied
on some major commodities at some of the
major ports are given in the statement at-
tached . There is no proposal to introduce
uniformcharges forcargo handlingfor alithe
major ports.
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Development of Sericulture in
Gujarat

4243. SHRIKASHIRAM RANA: Willthe
Minister of TEXTILES be pleased to state:

(a) the average annual production of
silk in Gujarat and what was its actual pro-
duction in the State during each of the last
three years;

(b) whether the Government provide
any Central assistance to Gujarat for in-
creasing silk production in the State;

AGRAHAYANA 27, 1914 (SAKA)
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(c) if so, the details thereof;

(d) the incentives given by the Govern-
ment to the silk producers in the State: and

(e) the action the Government propose
to take for the overail growth of silk produc-
tion in Gujarat?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! ASHOK
GEHLOT): (a) Based on the production of
reeling cocoons in Gujarat during the last 3
years, the estimated production of raw sik
as under :-

Year Kgs.
1989-90 400
1990-91 400
1991-92 600

(b) to (e). in order to supplement the
efforts of the State Governments, the Cen-
tral Silkk Board (CSB) is extending necessary
R&D, Extension & Training support for de-
velopment of sericuliure in the State. The
National Sericulture Project is also being
implemented by CSB in Surat & Valsad

, districts of the State since 1989-90.

Besides, CSB is extending technical &
other assistance, ircluding supply of cut-
tings, saplings, disease free layings (dfls),
Chawkie reared dfls etc to sericulturists in
the State.

Development of Kollam-Kovalam as
Waterway

4244. SHRI V.S. VWAYARAGHAVAN:
Willthe Ministerof SURFACE TRANSPORT

be pieased to state:
(a) whether the Government of Kerala

have submitted any project report for devel-
opment of the Kollam-Kovalam as waterway
in the State;

(b) if so, the details thereof; and
(c) the actiontaken inthe matterso far?

THE MINISTER OF STATE OF THE
MIISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) and (b). Yes
Sir. The Gowt. of Kerala has sent a project
report on the development of West Coast
Canal tfrom Kovalam to Kollam. The project
report envisages renovation and desiltation
of canal and opening of tunnels, provision of
terminal facilities and construction of foot
bridges across the canal at an estimated
cost of Rs. 892.80 lakhs.

(c) The proposal is being examined in
consultation with Inland Waterways Author-
ity of india.
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Frauds in N.T.C.

4245. SHRI RAM LAKHAN SINGH
YADAV:
SHRI CHHITUBHAI GAMIT:

Willthe Ministerof TEXTILES be pleased
to state:

(a) whether the Government have re-
ceived some complaints regarding the pay-
ments being made bty National Textile Cor-

. poration Ltd. authorities on fake bills;

(b) if so, the detaiis thereof, unit-wise;
and

(c) the action taken by the Government
in the matter?

THE MINISTER OF STATE OF THC
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

{b) and (c). Do not arise.
Completion of Coal Projacts

4246. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of COAL be
pleased to state:

(a) whether several coal projects are
running behind schedule for completion;

{b) if so, the details thereof; and

(c)the steps being taken by the Govern-
ment for timely completion of the projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF CC/.L (SHRI S.B. NYAMA-
GOUDA): (a) to (c). Prosently there are 50
coal projects (including 6 non-mining proj-
ects) sanctioned by the Government under
various stages of i.nplementation in Coal

IndiaLtd. and Singareni Collieries Company

Ltd. Cut of these, 23 projects (including 6

DECEMBER 18, 1992 -
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non-mining projects) are running behind
schedule for completion. The Ministry of
Coal is closely monitoring thu implementa-
tion of these delayed projects and have
followed up with the concernéd State Gov-
ernments in expediting pending land cases
and also with equipment manufacturers in
ensuring early supply/commissioning of
equipment. The Ministry of Coal have iden-
tified critical action areas for these projects
and have asked coal companies to take
remedial measures. As a result of these
follow-up measures, many of constraints
impeding the progress of the delayed proj-
ects could be removed.

Losses in industrial undertaking
Financed by IDBI

4247. SHRI PHOOL CHAND VERMA:
Will the Minister of FINANCE be pleasec to
state:

(a)the details of the industrial undertak-
ings incurring losses during the last tive
years and financed by Industrial Develop-
ment Bank of India;

(b) whether the losses in the above
industrial units have caused losses to IDBI;

(c) if so, the details thereof; and

(d) the steps proposed to be taken by
the Government 1o recover the outstanding
loan from the above units?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! DALBIR
SINGH): (a) Names of the companies fi-
nanced by the Industrial Devélopment Bank
of India (IDBI) which have been incurring
losses during the last five years cannot be
disclosed in view of the specific provision
containedin Section 29 of the IDBI Act, 1964
relating to cbligations as to fidelity and se-
crecy. However, the number of companies
financed by IDBIwhich have incurredlosses
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during each of the Iast five years is given
below:

Year No. of Companies
©1986-87 590
1987-88 651
1988-89 602
1989-90 683
1990-91 . 635

Note: Thefigures ofthe companies may
nct be added up to avoid double counting as
the same companies may appear in other
years also.

(b) and (c).IDBl'have reported that they
provide long term loans against the security
of movable and immcvable properties as
well as guarantees. Companies which have
incurred losses in any of the last five years,
do not necessarily cause losses to IDEI, as
a loss incurred by an assisted unit in cne

,year does not necessarily make a loan a
non-performing asset. The losses of such
companies are on account of various rea-
sons and operations of many of the ccompo-

. nies become profitable in subsequent years.
Of the 635 loss making units, IDBI has filed
suits against 76 cornpanies as cn June 1,
1992,

(d) IDBI have formed recovery cells to
monitor, onacontinuous basis, the recovery
of dues andto devise appropriate measures
forrecovery. These measures include vigor-
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ous pursuing with the companies for early
clearance of dues. Reschedulement of loans
is considercd on the merits of each case.
Legal action for recovery of dues is taken
wherevernecessary. )

Growth of Currency

4248. SHRIMATI
CHIKHABIA:
SHRIMAT! KRISHNENDRA
KAUR (DEEPA):

BHAVNA

Willthe Minister of FINANCE be pleased
to state:

(2) whether an analysis of components
cf the variations in money stock over the last
three years'indicates a steady acceleration
in rate of growth cf the currency with the
pubic:

(&} if s0, the details thereof:

(c)whetherthe Government have stud-
ied the causes for such a spurt in the cur-
rency with the pub!’c; ancg

(¢} if s0, the findings in this regard and
the various measures being taken to check
this trend?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!I RAMESH-
WAR THAKUR): (a) and (b). No, Macams.
The annual rate of growth of the currency
withthe public has decelerated from 20.8 per
cent at the end of March 1990 to 15.4 per
cent at the end of March 1992.

At the end of Currency with the Annual Variation
March Public (Rs. in Crore) (Per cent)
1989 38329 -
1990 46300 20.8
1991 53048 14.6
1992 61232 15.4
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" Inthe current financial year 1992-93 so

. far (March 31 - November 13, 1992) the rate

of growth of currency with the public has

been lower at 6.7 per cent than the rates of

growth (11.8 per cent and 7.5 per cent)

. recorded in the corresponding periods of
1991-92 and 1990-91.

(c) and (d). Does.not arise.

Window Dressing of balance Sheets By
Banks

4249. SHRI RATILAL KALIDAS
VARMA:
SHRI BALRAJ PASSI:

Wilithe Minister of FINANCE be pleased
to state:

(a) whether some public sector banks
have been found guilty of window dressing
their balance sheets; '

(b) if so, the detaits thereof during the
last three years; and

(c)the mgmwmemmmt
agams! e&bdmw

THE: mm OF STATE N THE
Mlms‘mv OF FINANCE (SHRI DALBW
SINGH): (4) Reserve Banks of India (RBY)
have reporiedthat certain branches of public
sector banks had resorted 16 window dress-
ing oprom as on the dates of balance
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(b) The number of public sector banks
whose branches had resorted to window
dressing of deposits during the last three
years as reported by RBI is given below:-

No. of Public sector banks As on
12 31.3.89
8 31.3.90

5 31.3.91

(c) The concerned banks have initiated
disciplinary action against the branch man-
agers who had resorted to window dressing.

[Translation)
Workers in Textile Mills

4250. SHRISATYANARAYANJATIYA:
Willthe Minister of TEXTILES be pleasedto
state the number of the workers working in
the textile mills under National Textile Cor-
poration Ltd. State Textile Corporation and
private sector as on date, mill-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILE (SHRi ASHOK
GEHLOT): A Statement showing the mill-
wise details of workers employed in the
textile mills under National Textile Corpora-
tion; as on 30.9.92, is attached. The informa-
tion regarding number of workers in the mills
under State Textile Corporation and private

shedts: sector is not maintained.
St.No.  Nameof the Mills Total
NTC (DPAR) Ltd. New Delhi
1. Ajuchia Textile, Mil 1354
2, Ecward Mitis 1013
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SI.No.  Name of the Mills Total
NTC (DP&R) Ltd. New Delhi
3. Mahalaxmi Mills 1221
4. Shroe Bijay Cotton 757
5. ﬁdaipur Cotton Mills 741
6. Kharar Textile Mills 893 |
7. Panipat Woollen Mills 934
8. Suraj Textile Mills 639
9. Dayalbagh Spg. & Wvg. 634
Total . 8186
SINo.’ Name of the Mills Total
NTC (Gujarat) Ltd. Ahmedabad
1. Ahmedabad Jupiter ' 2246
2. Ahmedabad.New Tex. 2311
3. Himadri, Mills 1410
4. Jehangir Textile 2236
5. New Manekehowk Mills 1695
6. Raj Nagar Textile Mills 2952
7. Mahalaxmi Mills 1557
8. Petlad Textile Mills 1107
- Fakkot Textile Mills . 675
10. Viramgam Textile Mills " 1468
Total 17657
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Sl. No.. Name of the Mills Total
'NTC (MP) Ltd. Indore
1. InJore Malwa Mills 3499
2. Kalyanmal Mills 2703
3. Swadeshi Mills 1635
4. Hira Mills 2006
5. New Bhopal Mills 1515
6. Burhanpur Tapti Mills 1216
7. Bengal Nagpur Mills 2431
Total 15005
"NTC(TN&P) Ltd. Coimbatore
Sl. No. Name of the Mills Total
1. Om Prasakthi Mills 423
2. Campodia Miils €22
3. Kishnaveni Textiic Miiis 382
4. Pankaja Mitis 483
5. SriRangavilas 787
6. Kaleeswerar Mills ‘A’ United 929
7. Somasundaram Mills 813
8. Coimbatore Spg. & Wvg. Mills 1577
9. Coimbatore Murugan Mills 857
10. Sri Bharathi Mills 1150
11. Balaramavarma Textile Mills 447
12, Honer Spinners 363
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Sl. No. Nams of the Mills Total
13. Keleswaarar Mills ‘B’ Mills 583
14. Sri Sarada Mills 854
15. Swadeshi Cotton Mills 966

Total 11251

S/. No. Name of the Mills Total

NTC (UP) Ltd.-Kanpur

1. New Victoria Mills 2460
2. Muir Mills 1968
3. Shri Vikram Mills 859
4. Bijli Cotton Mills 627
5. Lord Krishna Mills 2286
6. Swadeshi, Kanpur 3037
7. Swadeshi, Naini 2382
8. Swadeshi, Mau 794
9. Raibareli Textile Mills 598

Total 15031

Managed Mills

Atherton Mitls 1728

Laxmirattan Mills 2355

Total 4083

Grand Total 19114
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SI. No., Name of the Mills » Total
NTC (WBAB&O) Ltd. Calcutta

1. Arati Cotton Mills 549

2. Associated Industries 589

3. Bengasri Cotton mill 569
4. Bengal Fine No.1 829

5. Bengal Fine No.2 305

6. ~ Bengal Laxmi Mills 1120

7. Bengal Textile Mills 755

8. Bihar Co-operative 426

9. Central Cotton Mills 1459
10. Gaya Cotton Mills 887
1. Jyoti Mills 383
12. ‘ Kanoria 1Fine No.
13. LuxmiNarayan 819
14, ' Manindra 1 Textile
15. Orissa Cotton Mills 765

16. Rampooria Mills 1251
17. Shree Mahalakshmi 1048
18. Sodepore Mills 264
Total 12018
SI. No. Name of the Mills Total

NTC (MN) Ltd. Bombay
1. indu No.1 2684
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Sl No.  Name of the Mills Total
NTC (MN) Ltd. Bomba}:
2. InduNo.2 1520
3. Indu No.3 860
4. Indu No.4 1411
5. Indu No. 5 987
6. Indu Dye Works 647
7. Modal Mills 2785
8. R.S.R.G. Milis 1130
9. R.B.B.A. Mills 1555
10. S.R. Mills 908
11. Vidarbha Mills 1260
Total 15747
Sl. No. Name of the Mills Total
NTC (APKK & M) Ltd. Bangalore
1. Azam Jahi Mills 1223
2. Adoni Cotton Mills 436
3. Anantpur Mills 610
4. Natraj Spg. & Wvg. 392
5. Netha Spg. Mills 449
6. Tirupati Mills 545
7. Minerva Mills 1615
8. Mysore Spg. & Mfg. 1003
1492

MSK Mills
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Sl. No. Name of the Mills Total
NTC (APXK & M) Ltd. Bangalore
10. Processing Factory 372
11. Yallamma Milis 53
12. Parvathi Miis 1159
13. Alagappa Mills 1Ci0
14. Cannanore, Cannnore 570
15. Kerala Lakshmi Milis 783
16. Vijay Mohini Mills 550
17. CS & M isills, Mahe €Lt
Total . 13527 o
SI. No. Name of Ih;e. Miils Tetal ) )
NTC (SM) Ltd. Bombay
1. Aoollo 1504
2. Bnaran 1532
3. Dugvijay 1830
4. Jupiter 1EEC0
5. Miumbai 1541
6. Naw Hind 1759
7. Aurangabad 367
8. Earsi 508
9. Chalisgaon - ‘ 1545
10. Dhule 2188
11. Nanded 1904
Total 16524
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Sl. No. Name of the Mills Total
13 Taken Over Mills, Bombay
1. Elphistone 1444
2. Finlay 2286
3. Gold Mohur 1767
4. Jam 1635
5. Kohinoor 1345’
6. _ Madhusudan 1457
7. New City :872
8. Podar 1800
9. Sita Ram 778
10. Tata 2123
11. " Podar Proc. 801
Total 17308

Financial Crisis in Central Cooperative
Banks in Uttar Pradesh

4251. SHRI RAJENDRA KUMAR
SHARMA: Willthe Minister of FINANCE be
pleased to state:

(a) whether a large number of Central
Cooperative Banks in Uttar Pradesh are
facing financial crisis due to delay in provid-
ingcompensation by NABARD onthe claims
of Cooperative Societies/Rural Development
Banks;

(b) it so, the details thereot during the
last two years; and

(c) the directives the Union Government

propose toissue in case of non-settliement of
claims?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). As per information avail-
able as on 16.11.1992, in the State of Uttar
Pradesh a total number of 36.87 lakh per-
sons have been provided reliet by the coop-
eratives under the Agricultural and Rural
Debt Relief (ARDR) Scheme involving an,
amount of Rs. 647.28 lakhs. As againstthat
an amount of Rs. 477.43 lakhs has been
sanctioned and released by way of loans
and grants to Uttar Pradesh State Coopera-
tive Bank and Uttar Pradesh Land Develop-
ment Bank under the ARDR Scheme. Na-
tional Bank for Agriculture and Rural Devel-

-
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opment (NABARD) has advised all State
Cooperative Banks, State Land Develop-

ment Banks and Regional Rural Banks,to.

conduct cent per-cent verification of relief
provided by them and submit the revised
claims after excluding the claims relating to
ineligible borrowers. Release of further
amounts would be considered by NABARD
after receipt of final claim statements from
the cooperatives.

[English)
Export of Handicrafts
4252. SHRI ANANTRAO
DESHMUKH:

SHRMU.V.V.S. MURTHY:

Willthe Minister of TEXTILES be pleased
to state:

(a)the percentage increaseinthe handi-
crafts, export during 1991-92 and the target
fixed for handicrafts export for 1992-93;

(b) the foreign exchange earned during
1991-92 and lill date, State-wise; and

{c) the steps taken to ensure that the
benefits of export earnings reach to the
craftsmen andto ensure that adequate supply
of inputs to artisans and handloom weavers
intime?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The percentage increase in
the handicrafts experts including handknot-
tedcarpets duringthe year 1991-92 overthe
previous year 1990-91 was 48.36% (provi-
sional). The target fixed for handicfafts in-
cluding handknotted carpets for the year
1992-93 is Rs. 2160 Crores.

(b) The foreign exchénge earnings -

(provisional figures) during 1991-92 and
1992-93 (April - October) were to the tune of
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Rs. 1810 crores and Rs. 1313.35 crores
respectively. Statewise figures are not main-
tained.

(c) Government of India as a regular
ongoing exercise holds périodic meetings
with State authorities and consultations with
concerned Export Promotion Councils and
representatives of bodies involved in pro-
duction .and marketing of handicrafts and
handlooms to find out difficulties being faced
in exporting handicrafts and handloom prod-
ucts anc o devise ways and means of in-
creasing handloom products and to devise
ways and means of increasing handloom
and handicrafts exports and for taking steps
to ensure that the profits from exports go to
crafts persons and weavers as far as pos-
sible.

The Government is operating anumber
of schemes of standing nature {or ensuring
adequate and timely availability of various
imports to the handicrafts and handlooms
sector. These include:

(i) Setting up of craft development
centres, through grants to State
Corporations,Apex Co-operative
Societies and Voluntary organiza-
tions, with inter alia the objective of.
assuring supply of raw materials
arid other inputs to the craftper-
sons.

(i) Common facility centres for textile
crafts at Farrukhabad and Ahme-
dabad, and a Metal Handicrafts
Service Centre at Moradabad.

iii) Regional Design and Technologi-
cal Development Centres at Delhi,
Bombay, Calcutta and Bangalore.

(iv) National Institute for Hand Printed

Textiles at Jaipur nd Bamboo and

Cane Development Institute at
 Aganala.
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v

(vi)

(vii)

(viii)

(ix)

x)

Grant for design and technical
improvement workshops are sanc-
tioned to central and state
corporations,apex cooperative
societies, and voluntary organiza-
tions.

Skill formation and upgradation is
ensured through departmental
training centres and centres run
through grants to other organisa-
tions, and grants to outstanding
craftspersons for running appren-
ticeship training schemes.

Hank yarn obligation scheme which
require every producer of yarn to
pack atleast 50% of their market-
able yarn in the bank form;

Loan assistance for sertting up of
new expansion of the existing
weavers co-operative spinning mills
and for the modernisation;

Scheme for supply of yarnto hand-
loomweave's at mill rate prices. In
addition anumber of fiscal conces-

. sions have been extended in the

handloom sector; and

Supply by National Handloom
Development Corporation of yarn
and dye at reasonable prices.

Branches of Nationalised Banks in

Uttar Pradesh

4253. DR. PARSHURAM GANG-
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SHRI ARJUN SINGH YADAV:
" SHRIHARI KEWAL PRASAD:

Willthe Minister of FINANCE be pleased
to state:

(a) the district-wise number of public
sectorbanks inUttar Pradesh as on Septem-
ber 30, 1992;

(b) the details of the bank branches
proposedto be openedduring the remaining
period of current year, district-wise; and

(c) the number of small units which have
been provided loans by these banks in Uttar
Pradesh during each of the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) District-wise number of branches
of Public Seetor Banks functioning in Uttar
Pradesh as on 30.6.1992 (latest available)
are given in the Statement Attached.

(b) Reserve Bank of India (RBI) is the
licensing authority for opening of branches
of commercial banks. No year-wise targets
are fixed by RBl.Under the extant Branch
Licensing Policy of RBI 30 licences for open-
ing branches at rural, semi-urban, industrial
andprojectcentres and 78 licences for Urban/
Metropolitan centres are pending utilisation
with banks.

A{c) The total autstanding advances by
Public Sector Banks inrespect of small scale
industries in Uttar Pradesh for two years

WAR: (latest available) are given below:-
(Rs. in lakhs)
As on the last No. of Accounts Outstanding Advances
Friday of
March, 1990 323404 135993
March, 1991 329955 154866
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No. of Branches

207 thtgn Answers DECEMBER 18, 1992 '
STATEMENT Narme of District
District-wise number of branches of public Farrukhabad
Sector Banks functioning in Uttar Pradesh
as on 30-6-1992 * Fatehpur
Name of District No. of Branches Firozabad
Agra 156 Garhwal Pauri
Aligarh 107 Ghaziabad
Allahabad 193 Ghazipur
Almora 59 Gonda
-Azamgarh 102 Gorakhpur
Bahraich 63 Hamirpur
Ballia 50 Hardoi
Banda 36 Haridwar
Barabanki 39 Jalaup )
Bareilly 98 Jaunpur
Basti 69 Jhansi |
Bijnor 88 Kanpur City
Badaon 63 Kanpur Dehat
Belandshahr 136 Lakhimpur Kheri
Chamoli 34 Lalitpur
Dehradun 119 Lucknow
Deoria 90 Maharajganj
Etah 52 Mainpuri
Etawah 56 Mathura
Faizabad g7 - Mau

47

51

50

64

190

69

104

107

42

71

79

44

86

70

264

46

82

22

223

40

28

129

39
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Name of District No. of Branches
Meerut 217
Mirzapur 58
Moradabad 107
Muzatfarnagar 145
Nainital 90
Pilibhit 57
Pithoragarh 34
Pratapgarh o 56
RaiBareilly 54
Rampur . 59
Saharanpur 135
Sahjahanpur 74
Siddharathnagar 45
Sitapur 50
Sonbhadra 48
Sultanpur 45
Tehri Garhwal 48
Unnao 56
Uttar Kashi 22
Varanasi 176

Bivoltine Sericulture Development
Project In Orissa

4254. DR.KARTIKESWARPATRA:Will
the Minister of TEXTILES be pleased to
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state the details of the ‘Bivoltine Sericulture
Development Project’ in Orissa as to its
implementation, achievements, and districts
where it is being implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): A Bivoltine Sericulture Develop-
ment Project involving an outlay of Rs. 4.27
crores has been implementedby the Central
Silk Beard in collaboration with the State
Government of Orissa in Ganjam district of
the State. Steps hadbeentakento establish,
one P1 Seed Station, one Grainage, seven
Chawkie Rearing Centres and two reeling
complexes under this project. An area of
1042 acres had been brought under mul-
berry and beneficiaries covered under the
project were 1455. Cocoons harvested and
disease free layings brushed were 62,910
Kgs. and 2,40,182 nos. Besides,farmers
study tour, training of farmers/reelers and
supply of rearing equipments were also
organised.

[Translation)

Tax Received Under Presumptive Tax
System

4255. SHRISATYA DEO SINGH : Will
the Minister of FINANCE be pleasedto state:

(a) the number of shop keepers and
other retail traders with an annual turnover
below Rs. 5 lakhs who have paid tax during
the current financial year under the pre-
sumptive tax system;

(b) whether the amount of such tax
received is as per the expectations of the
Government;

(c) if so, the details thereof; and

(d)if not, the steps taken or proposed to
be taken by the Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) 18 persons have paid

“taxtill 30.11.1992 underthe presumptive tax
scheme for shop keepers and retail traders;

(b) A sum of Rs. 26, 170 has been
collectedtill 30.11.1¢92but itis premature to
comment on the guatum since the financial
year is not yet over;

(c) Does not arise; and

. (d) Steps have been taken to ensure

wide publicity by way of advertisements in
regional newspapers, sponsored pro-
grammes in regional Doordarshan Kendras
and also through personal communication of
the officials in meetings with the local trade
associations. Also a publiccircularhas been
issued claritying certain doubts.

Drug Smuggling in Madhya Pradesh

4256. SHRI KHELAN RAM JANGDE:
Will the Minister of FINANCE be pleased to
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state:

(a) the number of cases of drugs smug-
gling registered in Madhya Pradesh in each
of the last three years;

(b) the details of the drugs seizedtherein;
and

{c) the details of the disposal of seized
drugs?

THE MINISTER OF STATE IN THE
MIiNISTRY OF F!NANCE (SHRI RA-
MESHWER THAKURY): (a) The number of
cases of drugs smuggling registered in
Madhya Pradesh during the last three years
is as under:

1989 196
1990 49
1991 42

(b) The details of drugs seized as under:

(inkgs.)
1989 1990 . 1991
Opium 1109 676 7
Heroin - . 6 6 53
Morphine 1 - 2
Ganja 147 8 21
Hashish ' - - 1
(c) Thedrug law enforcement agencies  [English)
: Labour Laws .

dispose off the drugs as per court orders. No
, disposal of seized d-ug has been reported so
tar during the last three years from Madhya
Pradesh.

4257. SHRITARA CHAND KHANDEL-
WAL: Wilithe Ministerof LABOURbe pleased
to state:



213  Written Answers

(a) whether the Federation of Indian
Chambers of Commetce and Industry has
called for a total review of the labour laws in
the country;

(b)if so, the details of the reacommenda-
tions made by the Federation in this regard,;

(c)whetherthe Government have since
_examined the recommendations; and

(d) if so, thereaction of the Government
to each of the recommendations?

. THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). The
‘Federation of Indian Chamber of Commerce
and Industry in its M2morandum submitted
to the Inter-Ministerial Group on Industrial
Restructuring (constituted by the Planning
Commission) suggested amendments to
certain provisions in the Industrial Disputes
Act, 1947 and the Trade Union Act, 1926.
The suggested amendments in the Indus-
trial Disputes Act 1947 and Trade Unions
Act, 1926 are at the Statement attached.

(c) and (d). The Government is formu-
lating specific proposals for amending the

Industrial Disputes Act, 1947 and the Trade .

Unions Act, 1926 based on the Ramanujam
Committee report while taking into consid-
eration various other suggestions including
the relevant recommendations of the Inter-
Ministerial Group on Industrial Restructur-

ing.

.

STATEMENT

Amendments suggested by the Federation
of Indian Chamber of Commerce and
Industry

I.  TheamendmentssuggestedinThe

Industrial Disputes Act, 1947 are:

(1) tems No. 19 and 11 of Schedule IV
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to the Industrial Disputes Act. 1947 should
be deleted so that no notice for effecting any
change in the conditions of service of any
workman is necessary. i

(2) Section 11-A: Power of Labour.
Courts, Tribunals and National Tribunals to
give appropriate reliefin case of discharge or
dismissal of workman should be deleted.

(3) Sections 25-M, 25-N and- 25-O
dealing with prior permission of Government
for lay-off, retrenchment and closure should
be deleted from the Act.

(4) Section 33 dealing with conditions of
service etc. to remain unchanged under
certain circumstances during the pendency
of proceedings to be suitable amended as
the pendency of cases in conciliation, La-
bour Courts and Industrial Tribunals take a
long period for final decisions during which
the employercannoteffectanychangeinthe
service conditions at the cost of efficiency/
performance of the plant.

(5) The new Industrial Law must contain
definition of ‘Go Slow’ and provide for deduc-
tion of wages payable to workmen for the
period of ‘Go Slow’ for the loss suffered by
the industrial. establishments apart from
rendering the workman libable for discipli-
nary action.

il. The amendments suggestedinthe
Trade Unions Act, 1926 are:

(1)  Section 4 (1) : Mode of registration
of Trade Unions shouldbe changed
providing for compulsory registra-
tion of trade unions with a view to
reducing the multiplicity of unions.

@) Suitable amendments be made in
Section.4 to ban registration of
communal trade unions and 1o
deregister such unions which have
"already been registered.
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(3) . Section 21-A: Suitable amend-
ments in Section 21-A be made to
provide for disqualification of office
bearers of trade unions for period
of 5 years who commit or instigate
workers for any illegal act like vio-
lence, damagetoproperty orillegal
strike.

[Translation)
. Fire in Coal Mines

4258. SHRI BHUBANESHWAR
PRASADMEHTA: Wilithe Minister of COAL
be pleased to state:

(a) whether a huge quantity of coal has
been gutted in fire in various companies of
Coal India Limited during the year 1991-92
and 1992-93;

(b) if so, the details of the losses suf-
fered due to these fires;

(c) whether most of the coal has been
burnt in Ram Mahal and Mahanadi mines of
Eastern Coalfields Limited;

(d) if so, whether the Government have
investigated the causes of fire in this area;

(e) if so, the action taken against per-
sons found responsible in this regard;

(f) whether the Government have for-
mulated any scheme to check the recur-
rence of such fire incidents; and

(g) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (g). Information is being
collected and will be laid on the Table of the
House.
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[English]

Gold Seized by Coast Guard

4259. SHRIPRABHUDAYAL KATH
ERIA:
SHRIBALRAJ PASSI:

Will the Minister of DEFENCE be
pleased to state:

(a) the total value of contraband gold
seized by the coast guard during each of the
last three years;

(b)the number of persons apprehended;
and

(c} the steps being taken to check the
smuggling of gold through sea?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). Contraband
gold worth Rs. 15.72 crores was seized by
Coast Guard only in 1989. A total of 95
persons were apprehended during this year.

(c) All sensitive areas prone to smug-
gling are being regularly patrolled by the
Coast Guard ships and aircraft.
[Translation]

AdivasiRegiment

4260. KUMARIFRIDATOPNO: Wilithe
Minister of DEFENCE be pleased to state:

(a) whether the Government have de-
cided to raise an ‘Adivasi’ regiment; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) Does not arise.



217  Written Answers
[Translation}

Reservation for SCs/STs in National
Housina Bank

4261. SHRIBRAHMANAND MANBAL
: Willthe Minister of FINANCE be pleasedto
state:

(a) whether the reservation policy is
being implemented in the National Housing
Bank, in regard to preference in jobs and at
the time of promotion for Scheduled Castes/
Scheduled Tribes;

(b) if so, the number of employees and
.officers belonging to Scheduled Castes/
Scheduled Tribes recruited during the last
two years and whether reservation quota in
respect of these persons have been com-
pleted;

(c) it not, the reasons therefor;

(d) the ti}ne by which this policy is likely
to be implemented; and

(e) the time by which reserved vacan-
cies are likely to be filled up?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (e). National Housing Bank
hasreportedthatsince its inceptionon9.7.88,
it has drawn all its officials only from RBI,
HUDCO, Banks and Financial Institutions,
etc. to man the organisation. The total
strength as ondate is 69. Amajority of these

, officials joined after severing their lien inthe
parent organisations. Four SC/ST officers
were recruited since 1989. The bank has
only one cadre, Viz; of the officers. The
promotions, within this cadre, inthe bank are
based on selection method and as such, in
terms of para 9.2 (a) of the Brouchure on
Reservations for SCs/STs in Services (7th
edition), reservations do not apply to such
promotions. The banks has been advisedto
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follow the rules of reservation in all its future
recrutments.

[English)
Handing over of Mills to Promoters

4262.SHR! SHRAVANKUMAR PATEL:
Willthe Minister of TEXTILES be pleasedto
state:

(a) whether the Government have de-
cided to return textile mills taken over as
sick-units in different States to the original
promoters of the miils;

(b) if s9, the details thereof;

(c)whetherthese units have since been v
taken out of the red;

(d) if so, the details of such mills State-
wise;

(e) the terms and conditions of the offer
of/retum of the mills; and

(f) whether the original mill owners are
agreeable to take back those mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK .
GEHLOT): (a) No, Sir.

(b) Does not arisc.

(c)and (d). Out of 15 mills taken overby
Central Government and at present man-
aged by National Textile Corporaticn Lim-
ited, only one mill viz. Podar Processors,
Bombay, Maharashtra has been making
profits.

(e)and(f). Some of the previous owners
have expressed their desire to take back
these mills. Government have not decided to
return these mills to previous cwners/man-
agement. -
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NRI Deposits

4263.SHRISYED SHAHABUDDIN: Will
the Minister of FINANCE be pleased to state:

(a) Total in-flow and out-flow of NRI
deposits during 199- -92 and during the first
six months of the current financial year;

(b) The net balence in the NRI depoéit
accountas on April, 1,1991 October 1, 1991,
April 1, 1992 and October 1, 1992
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(c) whether the procedure prescribed
for opening NRIdepositaccounts is cumber-
some and time-consuming; and

(d) if so, whether any steps have been
takento streamline the procedure?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The. inflows/outflows
under NRI deposits for 1991-92 and 1992-
93 are given below:-

Inflows/outflows of NRI Deposits

($ Mn)

Year NR (E) RA FCNRA
1991-92 =27 -1627
1992-93 46(P) -325

P-Provisional

(b) the data on outstandin balance under

NR (E) R & FCNR accounts are given below

(Outstanding balances under NRI Deposit Accounts)

(SMn)

Months NR (E) RA FCNRA
End-March,1991 3746 6838
End-Sept. 1991 2992 5602
End- March,1992 2591 5256
End-Sept, 1992 2874 (p) 5022

P- Provisional

(c) and (d). NRIs have to observe the
normalprocedure for opening of NRIdeposit
accounts in india which is not cumbersome
andtime consuming. Authorised dealers can

freely open these accounts inthe name/s of
NRIs on completion of the forms prescribed
by the concerned authorised dealers pro-
vided funds for the purpose are transterred
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to India in an approved manner from the
country of residence of the prospective
account holder or from any other foreign
tountry provided the country of residence of
the account holder and the country from
which the remittance is received are both in
the external group.

NRI can also approach the banks in
India authorised to deal in foreign/corre-
spondents abroad for the purpose of open-
ing such accounts in India.

[Translation)

‘Multi Currency’ Loans by Companies
in Privzte Sector

4204. SHRIMATISHEELA GAUTAM:
SHRI RAJESH KUMAR:

Willthe Minister of FINANCE be pleased
lo state:

(a) whether any guidelines have been
stipulated to obtain ‘multi currency’ loans in
'Euro Dollar market by the Companies in
private sector and if so, the details thereof;

(b) the names of those private sector
companies which have taken such loans

during 1990-31 and 1991-92 and the amount-

thereof;

(c) the names of the countries from
which loans have been taken and the pur-
Jose thereof;

(d) the amount of interest likely to be
»aid on these loans in Indian and foreign
surrency separately,

(e) the manner in which loans are pro-
»osed to be repaid;

(1) whether the Government and the
leserve Bank of India are monitoring the
mtire process of oblaining and utilisation of
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such loans and repayment of principal and
interest thereon; and

(9) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

. (b)Noapprovalhas been grantedto any
Private Sector Company to take'Euro Dollar* .
loan in multi-currency during 1990-91 and
1991-92

(c) to (e). Do not arise.

(f) and (g). Government of India/RBI
monitor all foreign currency loans which
include ‘Euro Doller loans through the
method -of approval. Medium/Long Term
foreign currency loans require approval of
Ministry of Finance and shon-term loans
uptoone year maturity are approvedby RBI,
except for trade related credit of 180 days
maturity. Foreign Currency Loans are gen-
erally approved for specific purposes like
import of capital goods and are to be used
only for that purpose. The repayment of the
principal andinterest onthe foreign currency
loans are not directly monitored by Ministry
of Finance/RBI. However, since many loans
require guarantee of banks or financial insti-
tutions, guarantors normally monitor the
repaymentand interest paymém ofthe loan.

[English)

Loss of Revenue Due to Central Excise
Duty Concesslons ‘

4265. SHRI JAGAT VIR SINGH
DRONA: Will the Minister of FINANCE be
pleased to state: ‘

" (a) the criteria adopted by the Govern-
ment in calculating the expected loss of
revenue while granting Central excise duty
axampuons and
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(b) the gap between the estimated loss
of duty and actual loss of duty forthe conces-

- sions granted during the calendaryear 19917

. THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Central excise
duty exempticns are granted for achieving
different objectives like minimising tax bur-
den on goods of mass consumption, promo-
tion of exports, fiscal relief to deserving
sectors of the economy such as agriculture,
small scale sector, public health etc. Gov-
ernment does not have data on the gap
between estimated and actual loss due to
concessions granted.

Vocational Tralning Institutes

4266. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of LABOUR be
pleased to state:

(a) whether there is any proposalto set
' up some vocationaltraining institutes forthe
handicapped persors in the Central Sector;

(b) it so, the number of such training
institutes proposed to be set up in the Eight
Plan; and

(c) the criteria “ixed for the opening of

such institutes in the country?

THE DEPUTY MINISTER IN Tk~
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWARY): (a) to (c). While there
is no proposalto set up a Vocational Training
Institute for the Har.dicapped in the Central
Sector, the Directorate of Employment un-
der the Ministry of Labour is implementing a
scheme for setting up Vocational Rehabilita-
tion Centres for Handicappedin the country.
At present 17 Vocational Rehabilitation
Centres for the Handicapped have been set
up in various States in the country. Seven of
these Vocational Rehabilitation Centres for
the Handicapped have been provided with
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Skill Training Workshops which are impart-
ing informal job-oriented training to persons
suffering from various disabilities. It is pro-
posed to set up such Vocational Rehabilita-\
tion Centresfor Handicappedinallthe States
in a phased manner.

Inland Waterways Authority of India

4267. SHRIPRAKASH V. PATIL:
PROF. ASHOK ANAND RAO
DESHMUKH:
SHRI M. RAMANNA RAI:

Wilithe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the total capital investment of the
Inland Waterways Authority of india;

(b) whetherthe Government propose to
expand the operation of the Authority;

(c) it so, the details thereof; and

(d) the steps taken by the Government
to streamline the working of this organisa-
tion?

THE MINISTER OF STATE OF THEa
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) Atotalamount
of Rs. 38.52 crores has been releasedto the
Inland Waterways Authority of India (IWAI)
as grant towards plan schemes since ils
inception in October, 1986.

(b) and (c). A Provision of Rs.1.50
crores has been made in BE 92-93for devel-
opmentof Kollam-Kottapuramstretch of West
Coast canal and Champakara and Udyog-

‘mandal canals in Kerala which have been

declared as National Waterways w.ef.
1.2.1993. ’ :

(d) The Gowt. is closely monitoring the
working of the IWAI through its nominees on
the Authority. With a view to streamiine the
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functioning of this Authority, the Govt. have
among others, decidedto abolish the post of

Vice Chairman and downgrade the post of
member (Finance).

Development of Tasar Silk

4268. SHRIK. PRADHANI:
SHRIK.P. SINGH DEO:
SHRI SUBASH CHANDRA
NAYAK:

Willthe Ministerof TEXTILES be pleased
to state:

(a) whetherthe Government have made
any specific schema/comprenensive plan
torthe development of cericulture, mulberry
and upliftment of tasar silk wormin the tribal

.sub-plan areas in the country particularly in
Orissa and Madhya Pradesh;

(b) if so, the details thereof;

(c) the fund provided during each of the
last three years, till-date, State-wise; and

(d)the d;atails of achievements made so
far, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)to (d). The Central Silk Board
(CSB) has not made any special sericulture
scheme or comprehensive plan for tribal
sub-plan areas in the country. Sericulture is
a State subject and schemes meant for SC/
ST are primarilyformulated andimplermented
by the concerned State Sericulture Depan-
ments directly under various centrally as-
sisted programmes like ITDP, IRDP etc..
However, the schemes/programmes being
Iimplemented by CSB largely benefitthe SC/
ST population as sericulture is being prac-
tised by a large number of SCs/STs. The
National Sericuiture Project (NSP) being
implemented by CSB for development of
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mulberryin 17 States also covers sometribal
areas particularly in Orissa and Madhya

- Pradesh. besides, an Inter State Tasar Proj-

ect (ISTP) primarily benefitting the tribals,
had been implemented eatlier in 8 States,
including Orissa and Madhya Pradesh. The
second follow-up phase of this project is
under implementation in Orissa and Mahar-
ashtra currently.

ESl Hospltals

4269. SHRIG. DEVARAYA NAIK:
SHRI KODAKAN!I GOWDANA
SHIVAPPA:

Willthe Minister of LABOUR be pleased
to state:

(a) the number of ESI Hospitals set up
during the 7th Plan period, State-wise; and

(b) the contribution from the Union
GovernmenVEmployees State Insurance
Corporation for setting up those hospitals -
and also the contribution made by State
Govemments, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) and (b). The ESI
Corporation does not prepare any five-year
plan for construction of ESI Hospitals. The
ESlHospitals are constructed on “needbasis”

in accordance with the norms prescribed by

the ESI Corporation. The entire cost of con-
struction is met exclusively by the ESI Cor-
poration. Neither the Central Government
northe State Governments make any contri-
bution towards setting up of ESI Hospitals.
During 1985-90, the Corporation earmarked
Rs. 8102.34 lakh for construction of ESI
Hospitals, Dispensaries. Astatement show-
ingthe number of ESI Hospitals, State-wise,
commissioned during this period is
annexed.
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STATEMENT

ESIHospitals Commissioned During 1985-1990

Number of Hospitals,,

Si:-No. Name of the State
Union Territories Commissioned
1. Andhra Pradesh 2
2.  Assam 1
3. Bihar 1
4, Gujarat 2
S. Karnataka 3
6. Kerala 3
7. Madhya ®radesh 1
8. Maharashtra 1
9. f’unjab 1
10. Tamil Na&u 2
| 11. Uttar Pradesh 6
12.  Delhi 1
Total 24
Rules Framed by SEBI for Share requirements of share brokers to different
Brokers Stock Exchange authorities;

4270. SHRI RAM NAIK: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether the Security and Exchange
Board of India (SEBI) has decided to imple-
ment new rules for the brokers to conduct
their business in the stock market of the
country;

(b)whether SEBlhas also sent adraft of
model/standard rules on minimum capital

(c) I so, the details thereof; and

(d) the time by which these rules are
likely to come into force?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes Sir, Securities and
Exchange Board of India (Stock Brokers and
sub-brokers) Rules 1992 were notified on
20th August, 1992. Subsequently, Securities
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and Exchange Boarc of India (Stock Brokers
and Sub-Brokers) Regulations 1992 were
notified on 23rd October, 1992.

"~ (b)and(c). SEBI hascirculatedto Stock
Exchanges on 3rd November,1992 a note
indicating capital adequacy norms for bro-
kers and has asked the Exchanges to intro-
duce these norms preferably before the end
of December,1992. These norms inter alia,
relate to base minimum capital, capital re-
"lated to volume of business, and form in
which these two types of capital is to be
maintained.

(d) The rules and Regulations referred
to in reply in (a) above have already come
into force with effect from their respective
dates of notiiication.

Pollution by Coal Mines in Orissa

4271. SHRIK.P. SINGH DEO: Will the
Minister of COAL be pleased to state:

(a) whetherthe Government have iden-
tified the coal mines in Dhenkanal district,
Orissawhich are causing both air and water
pollution;

(b) if so, the details thereof;

(c) if so, whetherthe Government have

‘issued the guidelines particularly regarding

pollution control measures and plantationto
such coal mines in this area;’

(d) it so, the details thereof;

(e)the steps beingtakenbythe Gevern-
ment to control pollution in coal mines area
in Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL {SHRI S.B. NYAMA
GOUDA): (a) to (e). Coal mining activities
particularly the opencast, certainly have an
adverse effecton environment dueto degra-
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dation of land, air and water poliution. In
Talcher area of Orissa six Opencast mines
are operating. Of these, three new projects,
viz, Lingraj, Kalinga & Ananta have recently
been sanctioned by the Government. For all
these projects, Comprehensive environment
management plans (EMPs)have been pre-
pared. These EMPs deal with various as-
pects of environmental protecticn measures
including abatement of air and water pollu-
tionandalso reclamation of mined out areas.
These EMPs have been duly approved by
Ministry of Environment & Forests who have
laid down the necessary guidelines regard-
ing pollution control measures to be taken
andadequate financial provisions have been
made for the purpose in these projects.
Implementation of environmental protection
measures are monitored by the coalcompa-
nies of regular basis.

[Translation]

Establichment of Collieries during
Seventh Five Year Plan

4272. SHRI  TEJSINGHRAO
BHONSLE: Will the Minister of COAL be
pleased to state:

(a) whether the targets of expansion of
collieries and starting new collieries during
the Seventh Five Year Plan have been
achieved,

(b) if s0, the details thereot;
(c) if not, the reasons therefor; and

(d) the time by which the work of eypan-
sion of remaining collieries and starting new
collieries is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a)to (d). The Seventh Planenvis-
aged a target of 226 million tonnes by the
terminal year i.e. 1989-90. At the time of
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midterm appraisal the target was revised to
212 m.t. tc cater to the reassessed demand
of coal during that plan period.

At the beginning of 7th Plan period,
new/expansion coal mining schemes of CIL
and SCCL of various investment levels were
envisaged for being taken up during the 7th
Plan (1985-90) with an ultimate projected
capacity of about 122 million tonnes. In view
of the resource constraints and in the con-

« tinuous process of lor'mulation/appraisal of
schemes a number of the originally identitied
schemes were not taken up for various
techno-economic rsasons. Some other
schemes were later planned for inclusion
during the 7th Plan.

During the 7th Plan the Government
sanclioned 25 major rew/expansion proj-
ects withan ultimate capacity of about 64.00
million tonnes. In addiiion the coal compa-
nies have also sanctioned a number ot proj-
ects under their delegated powers (below
Rs.20 crores)to a capicity of abut 38 million
tonnes, keeping in view the techno-eco-
nomic feasibility and factors like demand
growth,

During the 8th Plan 108 new projects
including sore of the projects which were
" not taken up earlier have been identified for
development. The targat of coal production
in the country for 1996-97 i.e. the terminal
year of the 8th Plan has been projected as
308 million tonnes i.e. a capacity addition of
108 million tonnes since 1989-90. During
1990-91 and 1991-92, the capacity addition
was 10.84 million tonnes and 28.39 million
tonnes respectively. The remainder is ex-

pected during the 8t" Plan after planning for’
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replacemént of exhausting/declining
mines. ~

Production of Cloth

4273.SHRI PANDURANG PUNDLIK
FUNDKAR: Will the Minister of TEXTILES
be pleased to state:

(a) whether 70% of country’s cloth pro-
duction is by powerioom sector,

(b) it so, whether export quota for the
powerloom sector has been fixed at only 5%

(c) if so, whether the export quota for
this sector will be increased to give tillip to
powerloom sector;

(d) whether workshops to familiarise
powerloom operators about export formali-
ties are proposed to be organised;and

(e) it s0, the details thereof, Statewise?
THE MINISTER OF STATE OF THE
MINISTRY OF (SiiRl ASHOK GEHLOT ):

(a) Yes, Sir.

(b) Yes, Sir. The PLE quota tor export
has been fixed for the year 1993 at 5%.

{c) The expert quota is increased after
taking note of the past expon perormance,
as it has been increased from 3% in the
current year to 5% for the next year.

(d) Ye;. Sif.

(e) Statement attached.
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STATEMENT

Statement of Workshops Proposed to be Organised on Powerlooms

234

Centre State
1.  Solapur Maharashtra
é. Belgaum Kamataka
3. Madhavnagar/Sangli Maharashtra
4.  Burhanpur M.P.
5. Erode Tamil Nadu
6. komarapalayam Tamil Nadu
7. Salem Tamil Nadu
8. Tirupur Tamil Nadu
9. Tiruchengode Tamil Nadu
10.  Trichur/Cannaore Kerala
11.  Cuttack Orissa
12. Gaya Bihar
13.  Anvitsar/Panipat Punjab
14. Azamgarh u.p.
15.  Kishangarh Rajasthan
16. :)aipur Rajasthan
17. Bhiwandi Maharashtra
18. Malegasn Mahargshtr;a
19. Bhavani Rajasthan
20. Rajapalayam(Chatrapatti) Tamil Nadu
21. Calcutta West Bengal
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Repair of National Highways and
Bridges in Karnataka

4274. SHRIV. KRISHNA RAO:
SHRI A VENKATESH NAIK:
SHRIK.H.MUNIYAPPA:
SHRIMATI BASAVARAJES-

WARI:

Willthe Minister of SURFACE TRANS-
PORT be pleased tc state:

(a) whetherthe Government have iden-
. t.od National Highways and bridges falling
¢:. H{Hsin Karnataka which are notin motor-
able condition and need immediate repair
and renovation;

(b) if so, the de:ails thereof;
(c) the steps taken by the Government

to repair these National Highways and
bridges; and
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(d) the funds provided for these pur-
poses during each of the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). All
National Highways passing through Karna-
taka are generally in traffic worthy condition.
However, the existing bridge across Shara-
vathi river on NH. 17 near Honnavar has
shown some distress, which is under inves-
tigations for preparation of suitable repair
plan.

(c)Maintenance andrepairs of National
Highways including restoration of f'ood
damages is a continuing process and is
carried out annually depending upon the
availability of resources.

(d) Funds allotted for maintenance in-
cluding Flood Damage Repairs and Special
Repairs during the lastthree years are given
below:

Year Funds Allotted for Maintenance & Repairs
1989-90 Rs. 671.79 lakhs
1990-91 Rs. 742.83 lakhs
1991-92 Rs. 990.02 lakhs

Small Farmers’ Agri-Business Consor-
tium

4275. SHRICHIRANJILAL SHARMA :
Will the Minister of FINANCE be pleasedto
state:

~ (a)whetherthe Government propose to

sat up a Small Farmers Agri-Business Con-

sortium, as an autonomous corporate entity
"funded by RBI, NABARD and IDBI;

(b) if so, the progress made in this
regard so far; and

(c) the objects and composition of the
above consortium?

THE MINISTER OF STATE IN THE

~ MINISTRY OF FINANCE (SHR! DALBIR

SINGH): (a) to (c). Planning Commission
has done the preparatory work to set up the
Small Farmers' Agri-Business Consortium
(SFAC).

A Steering Committee comprising,
among others, Governor, Reserve Bank of
India, Chairman, National Bank of Agricul-
ture and Rural Development, Chairman,
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Industrial Development Bank of India, Dr.
M.S. Swaminathan and Dr. V. Kurien, has
been set up to work out an action plan and
the details of the organisational structure
including the Articles of Association of the
Small Farmers' Agri-Business Consortium
(SFAC). The min purpose of SFAC is to
achieve the twin objectives of the 8th Five
Year Plan, namely, employment generation
and diversification of agriculture and agro-
based industries to attain self-sufficiency in
food production and generate .surplus for
exports. The SFAC shall have a three tier
structure namely, Advisory Council at Apex
Level, Governing Board consisting of banks,
Governmentcorporations, private industries,
scientificcommunity andfarmers andusers
Associations at the sacond tier and a third
tierconsisting of State/Project Level Orgarii-
'Qations. comprising farmers/beneficiaries
and user organisations. SFAC is proposed
to be set up as a society under the Societies
Registration Act.

Currency Chests by Private Sector
‘ Banks

4276. SHRIMATICHANDRA PRABHA
URS: Will the Minister of FINANCE be
pleased to state:

(a) whether private sector banks have
sought permissionto set upcurrency chests;

(b) if so, the details of such banks; and

(c) the action taken by the Union Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
*MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Reserve Bank of India
(RBI) have reported that the following 15
scheduled private sector banks have solic-
ited RBI's permission to establish currency
chests:-
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(1) Federal Bank Ltd. Alwaye, Keral:".

(2) South Indian Bank Ltd., Trichur.
(3) | Dhanlakshmi Bank Ltd., Trichur.
(4) Nedungadi Bank Ltd. Calicut.
(5) Bank of Rajasthan Ltd., Jaipur.
(6) Sangli Bank Ltd., Sangli.
(7) Catholic Syrian Bank Ltd., Trichur.
(8) Karnataka bank Ltd., Mangalore.
9) Vysya Bank Ltd., Bangalore.
(10) Nainital Bank Ltd., Nainital.
(11) Bank of Madura Ltd., Madras.
(12) Uﬁited Western Bank Ltd., Satara.

(13) Tamilnadu Mercantile: Bank Ltd.
Tuticorin.

(14) Benares State Bank Ltd., Varanasi

(15) City Union Bank Ltd.,
Kumbhakonan (Tamil Naadu).

(c)Ofthe above 15banks, only 8 (S.Nos.
110 8) have sent proposals to RBIfor estab-
lishing currency chests. Of these 8 banks,
only 3(S.Nos. 1 to 3) have since established
one currency chest each.

Closure of Sick Milis

4277. SHRIHARIN PATHAK: Willthe
Minister of FINANCE be pleased to state:

(a) the number of sick miiis which have
been closed after availing loan from nation-
alised banks and Government financialinsti-
tutions in Gujarat specially in Ahmedabad,
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(b) the amount granted by nationalised
banks and Governmentfinancialinstitutions
to such mills;

(c) whether the loan granted to such
mills has been paid back by them;

(d) if not, the reasons therefor and the
amount outstanding against each such mill;
and

(e) the action taken or proposed to be

“taken by the Governmenti to recover the:

outstanding loans?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (e). Information is being col-
lected and will be laid on the Table of the
House to theé extent available and permis-
sible under the Rules.

[Translation)
liregularities 'n GPF of DDA

4278. SHRI N. J. RATHVA: Will the
Minister of LABOUR be pleased to state:

(a) whetherthe Government are aware
of irregularities in General Provident Fundin
DDA as reported in Rashtriya Sahara dated
August, 6, 1992;

(b) if so, the details thereof;

(c) whether the Government have con-
ducted an enquiry in this regard; and

(d) it so, the outccme thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LBOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). Accord-
ing 10 the DDA, the news item is incorrect.

(c) and (d). Do not arise. *
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Production Capacity in Textile Industry
in Rajasthan.

4279. PROF. RASA SINGH RAWAT:
Wilithe Minister of TEXTILES be pleasedto
state"

(a) the present production capacity of
various mills of the National Textile Corpora-
tion located in Rajasthan and the quantity of
cloth produced andthe number of workers in
these mills;

(b) whether there is continuous decline
in the production in N.T.C. mills in the State,
it so, the reasons therefor;

(c) whether the Government have re-
viewed the working of these mills;

(d) if so, the outcome thereof;

(e) whetherthe Governmentpropose to
modernise these mills; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) A Statement showing the
production capacity, quantity of cloth pro-
duced and employment of workers in the
mills of NTC located in Rajasthan is at-
tached.

(b) There has been adecline in produc-
tion of yarn and cloth mainly due to shortage
of working capital.

(c) 1o (f). The working of NTC miills is
reviewed by the Government from time to
time and remedial measures taken to im-
prov2 their performance. Government have
approved a Turn Around Strategy for NTC
mills. The key elements of this strategy are
selective modernisation, financialandmana-
gerial restructuring and rationalisation of
surplus workforce through the Voluntary
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Retirement Scheme. Anoutlay of Rs. 532.78 ing/modernisation of the viable mills of NTC
crores has been envisaged for strengthen-  in the Tum Around Strategy.
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Institutional Credit in Uttar Pradesh
4280. SHRI ARJUN SINGH YADAV:

Will the Minister of FINANCE be pleased to
state:

(a) whether the institutional credit has
been distributed in Uttar Pradesh;

(b) if so, the details thereof during the
last three years; and

AGRAHAYANA 27, 1914 (SAKA)
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) The details of terms loans disbursed
to Industrial Units in Uttar Pradesh by the All
India Financial/Investment Institutions and
State level institutions during the last three
years are as under:

(Rs. crores)

. 1989-90 1990-91 1991-92
Uttar Pradesh 813.1 964.6 1159.3
(c) Does not arise in view of replies to pending; and

parts (a) and (b) abcve.
(English)

Bank Loans to Scheduled Castes/
Scheduled Tribes in Assam

4281. SHRI PROBIN DEKA: Will the
Minister of FINANCE be pleased to
state:

(a) the number of Scheduled Castes
and Scheduled Tribes unemployed youths
who applied for loans from the public sector
banks to set up ind.stries in Assam during
each of the lasttwo years; .

(b)the amountsanctioned anddisbursed
by each of the above banks;

(c) the number of applications

(d) the time by which these applications
are likely to be disposed of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): () to (d). The reporting system of
data does not generate information regard-
ing number of Scheduled Castes and Sched-
uled Tribes unemployed youths who applied
for loans from the public sector banks to set

~ up industries in a particular State. Banks

provide financial assistance under the
Scheme for providing Self-Employment to
Educated Unemployed Youth (SEEUY) for
setting up small scoale industries. The total
number of cases recommended by District
Industries Centres (DICs) to the barnks,
number of cases sanctioned out of them by
banks and the amount involving in such
cases in the State of Assam as a whole, for
two years ({latest available) is given
below:-
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Year No. of cases * Sanctioned Amount .
recommendedby by banks sanctioned
DICs to Banks (Rs. in lakhs)
1989-90 4026 - 3141 737.41
SC/ST in above 650 518 134.98
1990-91 3465 3067 822.25
SC/ST in above N.A N.A N.A

(N.A. Not Available)

State of Assam alongwith their number of
accounts, as at the end of March 1990 and
March 1991 (latest available) were as un-

The amount of outstanding advances
by public sector banks to Scheduled Castes

and Saheduled Tribes for all activitiesinthe  der:-
(Amount in Rs. crores)
As at the end of No. of Amount
' . Accounts outstanding
Marc 1990 157692 76.8
March 1991 192000 101.9

Cooperative Spinning Mills in Mahar-
ashtra

4282, SHRIMOHAN RAWALE: Willthe
Minister of FINANCE be pleased to state:

(a) whetherthe financial institutions like

IDBI, IFCI, ICICI etc. take very long time for

" sanction of long term loans to cooperative
spinning mills in Maharashtra;

(b) if so, the reasons therefor;
(c) whether the Government of Mahar-

ashtra has urged the Union Government to
take corrective steps in this regard; and

(d) if so, the action taken by the Govemn-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Although the institu-
tions normally process proposals for assis-
tance, expeditiously and sanction assistance
within three months from the date of receipt
of compiete information in all respects, de-
lays some time occur when such proposals
are not in conformity with the institutional
norms or there are doubts about their viabil-

ity.

As regards cooperative spinning mills in
Maharashtra, all such projects were identi-
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fied in 1987. These were reviewed by the
institutions inthe context of surplus capacity
for spinning in the country and subsequently
_assistance was sanctioned to 5 of them. Of
the remaining 6 proposals, 4 did not need
institutional assistance as they were as-
sisted under World Bank/NCDC schemes
and the other two were not considered for
* assistance as they had not made any signifi-
cant progress in implementation of the proj-
ect including tying up of means finance.

(c) and (d). No proposals from Govern-
ment of Maharashtra relating to delayed
sanction of loans of cooperative spinning
mills by the financial institutions has been
received lately.

Mutual Funds

4283. SHRI S.B. SINDAL: Will the Min-
ister of FINANCE be pleased to state:

(a) the details of the mutual funds
launched during the last three months;

(b) the terms and conditions of each of
these mutual funds; and

(c) the tax benefits, if any available to
,the investors under each of these funds?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) A new mutualfund has
been set up by Bank of Baroda in October,
1992.

(b) The terms and conditions of ap-
proval granted to Bank of Baroda by the
Securities and Exchange Board of India are
in conformity with the guidelines for mutual
funds issued by the Government on 14th
February, 1992. Under these guidelines,
mutual fund should comprise of a Board of
Trustees, AssetManagement Company and
a Custodian registered with SEBI. The Mu-
tual Fund is also required to abide by the

AGRAHAYANA 27, 1914 (SAKA)
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guidelines in respect of its operations.

(c) Tax benefits undersections 80L and
112 of the Income Tax Act and tax conces-
sions under Wealth Tax and Gift Tax are
availableforinvestments made by residents
in the schemes of Mutual Funds. There is
also no tax deduction at source.

Induction of Advanced Trainer Alrcraft
4284. DR. D. VENKATESWARA RAO:
Will the Minister of DEFENCE be pleasedto

state:

(a) whether the Indian Air Force has
submitted a proposal for the induction of

- Advanced Trainer Aircraft for the training

command of the force;

(b) if so, whether the Government have
accepted the proposal; and

(c) the time by which advanced aircraft
is likely to be inducted in Indian Air Force;

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (c). The proposal
for the acquisition of Advanced Jet Trainer
aircraft for meeting the requirements of the
IAF has been considered by the Govemn-
ment and proposals have been obtained
fromthe shortlisted foreing suppliers. Itis not
possible to fix any time schedule for the
induction of the aircraft.

[Translation)

New Coal Mining Projects in Bihar

4285. SHRI LALIT ORAON: Will the

Minister of COAL be pleased to state:

(a) whether the Government have ac-
corded approval for the implementation of
ten new projects of coal mining in Bihar
during the Eighth Five Year Plan;
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(b) It so, the district-wise detalls thereof;

(c) the project-wise amount likely to be
spent on these projects; and

(d) the quantity of coal likely to be pro-
duced every year from each project?

THE DEPUTY MINISTER IN “THE
MINISTRY OF (SHRIS.B. NYAMA GOUDA):
(a) to (d). In Bihar 38 new coal mining
schemes have been identified for develop-
ment during the 8th Plan (1992-93 to 1996-
97). For these new Projects the funds allo-
cated for the 8th Plan are about Rs. 511
crores. These 38 schemes are likely to be
implemented inthe undermentioned districts
of Bihar:-

Hazaribagh - 11
Bokaro - 1
Ranchi - 2
Chatra - 2
Dhanbad - 10
Godda =~ - 1
Deoghar - 1

38

The Government have also sanctioned

Advance Action Plans.for 13 new projects in
Bihar for an initial Acvance Action expendi-
ture of Rs, 80.72 crores to be spent on
preliminary site activities like acquisition of
fand, development of Infrastructure like
access roads, water supply, power lines,
rehabilitation of pecple and environmental
‘ impact assessment studies etc. These proj-
ects when sanctioned and completed are

expecied to yield a t otal production of about
32 million tonnes per annum.
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World Bank/Aslan Development Bank
Loan for Hydrocarbon Sectors

4286. SHRI GURUDAS KAMAT: Will,
the Minister of FINANCE be pleased to state:

(a) whether the Asian Development
Bank had sanctioned loan for hydrocarbon
sactor; ’

(b) i so, the details thereof;

(c) the number of instalment of loan
received from ADB for this project so far;

(d) whether ADB is notinterestedto give
turther loan for the project;

(e) if so, the reaction of the Government
thereto;

(f) whether any World Bank team had
also visited India recently to study hydro-

‘ carbon sector’s finance needs; and

(g) # so, the details of its assessment
and financial help pledged by the World
Bank for this sector?

THE MINISTER OF STATE IN THE'
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) The hydrocarbon Pro-
gramme Loan was approved by Asian De-

" velopment Bank in its Board meeting heldon

December 17, 1991.

(b) The loan is based on the policy
reforms including, Inter-alia, sectoral restruc-
turing, institutional enhancement and im-
provements in policy environment. The re-
forms inthe programme aim at greaterdegree
of managerial autonomy to Public Sector
Enterprises, competition through private
sector entry, increased investment flows to
the industry through private sector invest-

.ments and broadening the equity of pubiic
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sector enterprises.

(c) The loan is quick disbursing, two
“tranche ($ 125 million each) operation.

(d) No, Sir. The second tranche is due
only in July, 1993.

(e) Does not arise.

(N Yes, Sir. A World Bank mission vis-
fted India in November, 1992 to discuss the
Hydrocarbon Sector financing needs.

(g) The discussions with the World Bank
are only at a preliminary stage and nothing
can be said with certainty, at this stage,
regarding the amount and the content of the

,proposed programme.

Textile Mills under Public Sector

4287. SHRIANNA JOSHI:
SHRI ANANTRAO
DESHMUKH:
SHRI TEJSINGHRAO
h BHONSLE:
SHRI SURYA NARAYAN
YADAV:

Will the Minister of TEXTILES be
pleased to state:

(a) the profit earned or loss incurred by
each textile unit under the National Textile
Corporation during each of the last three
years and till-date, mill-wise;

(b) whether the profits of some of these
mills are being adjusted against the losses
incurred by other units;

(c) the number of public sector textile

mills which are exporting their products to.

foreign countries;

(d)the foreign exchange eagedthrough
the export of textiles during each of the last

AGRAHAYANA 27, 1914 (SAKA)
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‘three years;

(e) whether any steps have been taken
recently for modernisation and restructuring
of these mills so as to make them viable;

(f) if so, the details thereof; and
(g)if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The mill-wise details of profit/
loss of the mills under NTC during the years
1989-90, 1991-92 and for the period April-
September 1992 are given in the attached

. statement.

(b) Government reimburses the cash
losses of NTC on the overall aggregated
position of the losses incurred by its subsidi- -
ary corporations.

(c) 19 NTC mills are exporting their
products at present.

(d) The foreign exchange eamed by
NTC mills through direct exports during the

last three years is as follows:-
Year (Rs. in crores)
1989-90 484
1990-91 4.88
1991-92 7.07

(e)to(g). Government have approved a

Turn Around Strategy for NTC mills. The key

elements of this strategy are selective mod-

ernisation, financial and managerial restruc-

turing and rationalisation of surplus workforce

through the Voluntary Retirement Scheme,

Voluntary Retirement Scheme will also be

_offered to the officers, Staff and workers of
_such chronically sick mills, which have not
possibility of viability and which may have to

be closed down or merged with adjacent

units to ensure viability.
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RBI Board of Directors
4288. SHRI HARISH NARAYAN

"PRABHU ZANTYE: Will the Minister of
FINANCE be pleased to state:

(a) whether the Board of Directors of
RBI has remained unchanged for the last
nine years;

(b) if so, the reasons therefor;

(c) the period for which this Board was
constituted; -

(d) the norms laid down in this regard;

and

(e) the steps takan or proposed to be
taken by the Government to reconstitute the
above Board?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (e). Interms of the provisions
contained in section & of the Reserve Bank
of India Act, 1934, the Central Board of
Directors of the Reserve Bank of India shall
consist of, among othars, ten non-official
directors to be nominated by the Central
Govemment. These directors shall hold of-
fice for a period of four years and thereafter
until their successors are nominated. At
present, eightnon official directors appointed
during 1983-86 are in position. Though their
four year tenures have expired, they are

continuing in position pending appointment -

of their successors as per the provisions of
the Reserve Bank cf India Act, 1934. Gov-

AGRAHAYANA 27, 1914 (SAKA)
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ernment have already initiated necessary
steps for reconstitution of the Central Board
of Directors of the Reserve Bank of India.

[Translation)
Developmental Schemes

4289. SHRI SHIV RAJ SINGH
CHAUHAN: Willthe Minister of FINANCE be
pleased to state:

(a) whether there is any programme to
introduce development schemes in the
country withthe assistance of World Bank or
other intemational organisations;

(b) if so, the details thereof; state-wise;

(c) the expenditure likely to be incurred
thereon; state-wise and

(d) thetime by whichthese schemes are
likely to be completed? '

THE MINISTER OF STATE IN THE

- MINISTRY OF FINANCE (SHRI RAMESH-

WAR THAKUR): (a) to (d). External assis-
tance from the World Bank and other Inter-
national Organisations has been of special
significance in the context of our develop-
ment efforts and has supplemented the

"domestic resources available for financing

development activities. Such assistance is
usually obtained as commitmentsto finance
specificinvestment projects and adjustrpent
operations in various sectors. Details of the
comrnitments forthe year received fromthe
agencies atthe Aid-India ConsortiuminJune
1092 are given in the Statement enclosed.
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[English)

Canadian Assistance for Development
of NHs

4290. SHRIMATI VASUNDHARA
RAJE: Willthe Ministerof SURFACE TRANS-
PORT be pleased tc state:

(a) whether Government proposetotake
Canadian assistance for the execution and
improvement of National Highwaysin states;

(b) if so, the names of such states and
‘the details of their National Highways;

(c) whether Government also propose
to improve some National Highways in Ra-
jasthan with the Canadian assistance; and

(d) if so, the details thereof?

THE MINISER Or STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (d). At
present, there is no proposal fro Canadian
financial assistance for execution and im-
provement of National Highways in the
country.

'AGRAHAYANA 27, 1914 (SAKA)
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Clearance to Coal Projects

4291. DR. KRUPASINDHU BHOI: Will
the Minister of COAL be pleased to state:

(a) whether the Government have re-
cently cleared some coal projects;

(b) if so, the locations thereof; State-
wise; '

(c) whether some of those coal deposit
areas are under the Mahanadi Coalfields
Limited;

(d) if so, the details thereof;

(e) the approximate quantum of coal
deposited in each of those areas; and

(f) the steps being taken to start the
extraction of coal in those mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHIR S.B. NYAMA
GOUDA): (a) to (f). Since 1.4.91 the Gowt.
have sanctioned the undermentioned new
coal mining projects:- '
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Privatisation cf Paradip Port

4292. SHRIGOPINATH GAJAPATH!:
Wilithe Ministerof SURFACE TRANSPORT
be pleased to state:

(a) whether the Pradip Port Trust au-
thority has decided to privatise part of its
divertisification programme;

(b) if so, which portion of its diversifica-
tion programme is proposed to be given to
private sector;

(c) whether advertisements have been
made for the private sector investment;

(d) if so, the response from the private
sector; and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir.

(b) The port proposes to invite private
sectorparticipation in areas like construction
of captive berths, leasing of berths, setting
up ot dry docks facilities etc.

(c) Very recently advertisementhas been
made in respect of dry docking facilities.

(d) and (e). The response from private
,sector is still awaited.

Widening of NH in Kerala

4293. SHRITHAYILJOHNANJALOSE :-

Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a)the progress made sofarin widening
- the Alwaye - Sherthalai Section of National
Highway No. 47 in Kerala into four lanes;

AGRAHAYANA 27, 1914 (SAKA)
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(b) the funds earmarked for the project;
and

(c)the time by which the work is likely to
be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) to (c). Four-
landing of National Highway 47 frcm Aiwaye
bypass to Vytilla (16 kms) and Aroor to
Sherthalai (21 kms), alongwith strengthen-
ing of th existing road from Vytilla to Aroor
(10 kms), is to be taken up under Asian
Development Bank loan assistance. Based
on preliminary estimates, the project has
been administratively approvedfor Rs. 56.63
croreson22.1.92. Bidding forthe project has
been initiated by the State PWD in Decem-
ber, 1992. The work js targetted to be com-
pleted within 42 months after award.

Joint Venture Banks in CIS
SHRI SANAT KUMAR MAN-

DAL:
_ DR. KRUPASINDHU BHOI:

4294,

Willthe Minister of FINANCE be pleased
to state:

(a) whetherthe Governmentpropose to
set up Joint Venture banks in the Common
wealth of Independent States; and

(b) if so, the broad features there of
particularly equity participation and other
ancillary matters?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Reserve Bank of India
have reported that State Bank of India are
sending a task force for conducting a de-
tailed feasibility study in Ukraine for setting
up a Joint Venture Bank. The task force
members will also conduct ateasibility study
in Moscow in connection with a separate
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Joint Venture Bank proposal for Russia.

Vizag Thermal Power Station

4295. SHRI J. CHOKKA RAQ: Willthe
Minister of COAL be pleased to state:

(a) whether the Government have
agreed forthe coal linkage to Vizag Thermal
Power Station in Andhra Pradesh;

(b) if so, the quantity of coal required
and alloted for the said project and th state
from which the arrangement is being made;

(c) whether the State Government has
requested for the increase of coal supply to
other power projects fo the state; and

(d) if so, the action being taken by the
Government in this regard?

DECEMBER 18, 1992
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THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA

_GOUDA): (a) and (b). Coal linkage for

Vishakhapatnam TPS (1000 MW) has been
agreed to from Talcher Coalfield in Orissa.
The ultimate requirement of Coal for the
Thermal Power Station is expected to be
about 3.54 m.t.p.a.

(c) and (d). Coal requirements of Ther-
mal Power Stations are worked andfinalised

- on quarterly basis by the Standing Linkage

Committee (Short-term) in which the repre-
sentatives of State Electricity Boards, Minis-
tries of Cola & Railways, Department of
Power, Central Electricity Authority and
Others are represented. The linkages ap-
provedforPower Stations in AndhraPradesh

* fortheensuing quarter January-March, 1993

are as follows:-

(Figures in ‘000 tonnes)

S. No. Name of Power Stations

. Approved monthly target of coal supply

for the quarter January - March, 1993

1. Kothagudem

2. Vija;(wada

3. Nellore

4. Ramagundem ‘B’

5. Ramagundem STPS

270

410

15

25

760

Strikes and Lock Outs In Industrial
Units

4296. SHRISURAJBHANU SOLANKI:
Will the Minister of LABOUR be pleased to
* state:

(a) the number of strikes and lock outs
taken place in the industrial units in each of

the state during the last three years;
(b) the number of mandays lost during

the above period and the extent of financial
loss suffered as a result thereof; and

{c) the steps taken or proposed to be

“takento rectity the situation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). The
number of strikes and lockouts in industrial
units in States during the last three years is
given at Statement-l and the information
relating to the number of mandays lost, wages
lost and production ‘ost due to strikes and
lockouts during the last three years is given

AGRAHAYANA 27, 1914 (SAKA)
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at Statement-Il.

(c) The Government have been main-
taining a close and continuous watch on the
industrial relations situation in the country.
The Industrial Relations Machinery both at
the Centre and in the States aretaking steps
to resolve disputes and reduce work stop-
pages through mediation, conciliation, arbi-
tration and adjudication.
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Reflnancing to Housing Companles by
National Housing Bank

4297.SHRIDATTATRAYA BANDARU:
Will the Minister of FINANCE be pleased to
state:

(a) whether the National Housing Bank
provides residence “acilities to the eligible
housing companies and corporation;

(b) if so, whetherthe interest charged by
NHB from these companies/corporations is
much less than the interest charged on the
loans taken by the individuals for housing
tromthese companies/corporations;

(c) it so, the reasons therefor; and

AGRAHAYANA 27, 1914 (SAKA)
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(d) the steps proposed to be taken by
the Government to remedy the situations? *

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir. National Housing Bank
(NHB) provides refinance to recognised
Housing Finance Companies (PFCs).

(b)to (d). Refinance is provided by NHB
to eligible primary lenders to the extent of
100 per cent of direct housing loans for new
units whose built up areadoes notexceed 40
Sq. mt. or cost of Rs. 2 lakhs. Refinance is
also provided by NHB upto 100 per cent of
loans upto Rs. 30,000/~ for repairs and
upgradation. Presentrate of interest charged
by NHB on its refinance providedto HFCs in
respect of eligible loans is as follows:

Amount of loan

. Rate of interest
charged by NHB

Rate of interest to be charged
from the ultimate beneficiaries

(i) For acquisition/construction of new housing units

Upto Rs. 7,500/- 8.0
7,501 - 15,000/- 9.5
15,001 - 25,000/- 11.0
25,001 - 50,000/- 13.5
50,001 - 1,00,000/- 14.0
1,00,001 - 2,0C,0G00/- 14.5
(Minimum)

(i) For upgradation including major repairs

Upto Rs. 30,000/- 13.0

10.0
1.5
13.0
15.0
15.5

16.0,
(Minimum)

15.0
(Minimum)

NHB provides refiranceforeligible loans
tothe primary lenders, who inturn service the

loan and bear the credit rise and , therefore,
the above interest spread is permitted.
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Expressway No. NE-| [Translation) o

: SBI Branches in Orissa
4298. SHRI HARISINH CHAVDA: Will
the Minister of SURFACE TRANSPORTbe - 4299. SHRI MRUTYUNJAYA
pleased to state: : NAYAK:
' DR.KARTIKESWARPATRA:

(a) the progress made so far for con-
struction of Expressway No. NE-| between Willthe Minister of FINANCE be pleased
Ahmedabad and Vadodara; to state:

(a) the total number of branches of the
(b) the total length of the Expressway; State Bank of India operating in Orissa at
) present;
(c) the estimated cost of the project and
the amount spent so far; (b) the number ofthe persons belonging
to Scheduled Castes and Scheduled Tribes
(d) the special! facilities likely to be pro- ~ working as Officers in different grades in -

vided on this Expressway; these branches;
(e) whetherthereis any proposalto levy (c) the proposals for opening new
toll tax on this Expressway; and branches of SBlin Orissa pending clearance

with the Union Government; and
(f) if so, the details thereof? o
(d)thetargets for opening new branches

: of SBlin the State during the next year?
THE MINISTER OF STATE IN THE .

MINISTRY OF SU3FACE TRANSPORT THE MINISTER OF STATE IN THE
(SHRI JAGDISH TYTLER): (a) to (). The  MINISTRY OF FINANCE (SHRI DALBIR
length ofthe Ahmedabad-VadodaraExpress- ~ SINGH): (a) As at the end of September,
way when completed will be around 93km. 1992, 452 branches of State Bank of India
The project was sanctioned ongmally ata  (SBI)werefunctioning in Orissa.
cost of Rs. 137.2 crore but its revised cost is '
estimated to be about Rs. 220 crare. The (b) Number of Scheduled Castes and
overall progress upto November, 1992 as  Scheduled Tribes Officers working in differ-
reported by the State Government is’ ap- entgrades inthese branches as on 30.6.1992
proximately 49%. The expenditure lncurred - are given below:-
is leponed as Rs. 89.70 crores.

Grade | - 445
(d) The Expressway will cater for the
needs onhroughtas. moving trafficbetween Grade Il - 43 -
Ahmedabad and Vadodara and will have ’
special facilites like grade separated inter- Grade lll - 8

saction, rest areas etc. v
' ‘ o : (c) Reserve Bank of India (RBI) is the
. (e)and (f)- The Expresswayisproposed licensing authority and proposals for open-
tobe afeebased facility. However, detailsof  ing branches of commercial banks are con-
thefeestobe chargedare yettobefinalised.  sidered by them keeping in view the policy
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guidelines. The RBI has liberalised the
Branch Licensing Policy in May, 1992. Banks
can now open theirbranches in Semi-urban,
- Urban, Metropolitan and Port Town centres
of theirchoice subject totheir complying with
specificconditions and also attaining capital
adequacy norms and prudential accounting
standards.

(d) No year-wise and State-wise targets
for opening branches are fixed by RBI.
However, SBI has reported that as on
30.9.1992, 16 licences were pending with
them for opening branches in Orissa.

IRBI Asslistance to Sick Industries

4300. SHRIMAHESH KANODIA:
SHRI KHELAN RAM
JANGDE:

Willthe Minister of FINANCE be pleased

AGRAHAYANA 27, 1914 (SAKA)
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to state:

(a) the amount of assistance provided
by the Industrial Reconstruction Bank of
India to the sick industries of Gujarat and
Madhya Pradesh during the last three years
and proposed to be provided during the
current year; and

(b) the number ofindustries inthe above
States to which assistance was provided/
proposed to be provided during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The amount of assis-
tance sanctioned and disbursed by the In-
dustrial Reconstruction Bank of India (IRBI)
during the last 3 years to sick industries in
Gujarat and Madhya Pradesh is given be-
low.
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Contract Labour In Textile Mills, Mahar-
ashtra

4301. SHRIVILASRAONAGNATHRAO
GUNDEWAR: Wil the Minister of LABOUR
be pleased to state:

(a) whether the labourers are still work-
ing on contract basis in textile mills in Mahar-
ashtra;

(b) if so, the number thereof;

(c) whetherthe Government propose to
take any action against the owners of these
mills for violating labour laws especially, the
provisions of Contract Labour (Regulation
and Abolition) Act, 1970; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (d). The intor-
matien is being collected and will be laid on
the Table of the House.

Measures to bring down
Expenditure

SHRICHHEDI PASWAN:
SHRI MOHAMMAD ALI
ASHRAF FATMI:

4302.

Willthe Ministercf FINANCE be pleased
to state:

(a)the details of the measures takenby -

his Ministry in orderto bring down its expen-
diture ; and

(b) the total amount saved during each
ofthe lastthree years andcurrent yearsofar
as a result thereof?

THE MINISTER OF STATE IN THE -

AGRAHAYANA 27, 1914 (SAKA)
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TARAM POTDUKHE): (a) The economy
measures taken by the Government to re-
duce expenditure include reduction in posts
at various levels, ban on air travel by first
class, ban onaccommodation in hotel suites
while on tour, overall out of 20% on travel -
both domestic and international, reductionin
consumption/expenditure on petrol/diesel,
restriction on expenditure on OTA, surren-
der of 10% telephone lines, ban on holding
conferences/seminars/workshops and on
entertainments (including lunches/dinners),
purchase of vehicles, decorative lighting,

_curtailment in expenditure on consumption

of electricity, etc.

(b) The information regarding expendi-
ture on various items is not compiled cen-
trally. It is, therefore, difficult to quantify the
financial impact of these measures.

Hutlnsurance Scheme:

4303. SHRI GAYA PRASAD KORI:Will
the Minister of FINANCE .be pleased to
state:

(a) the number of families benefited
underthe Hut Insurance Scheme in the rural
areas, Statewise;

(b) whether Athe officers of insurance
companies visit the villages to educate the
people about the bemefits of this scheme;
and

().t not, the maMmer in which the Gov-
‘ernment propose to popularise and imple-
ment this Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Requisite information is as
under:- ~
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Narme of State/ Number of Families
Union Territory Benefitted
Andhra Pradesh 59,549
Arunachal Pradesh -
Assam 229
Bihar 39,406
Goa 143
Gujarat 263
' Haryana 170
Himachal Pradesh 41
Jammu & Kashmir 8
Kamataka 8,175
Kerala® 3,669
Madhya Pradesh 401
Maharashtra - 3,338
Manipur 7
Meghalaya 9
Mizoram -
Nagaland 678
* Orissa 13,970
Punjab 198
Rajasthan 3,521
Sikkim -
Tamil Nadu 26,890
Tripura 395
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Name of State/ Number of Families
Union Territory Benefitted
Uttar Pradesh 33,470
West Bengal 24,281
* Andaman & Nicobar -
Chandigarh 25
Dadra & Nagar Haveli -
Daman & Diu -
Delhi 662
Lakshadweep -
Pondicherry 669
Total 2,20,167
(b) Yes, Sir. taken by the Government in this regard?
(c) Does not arise. . THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
[English) SINGH): (a)to (c). The said news itembrings
‘ out the various difficulties faced by Sugar
Mills in availin bank credit according to their
Bank Credit for Sugar Mills judgement. The credit requirements of sugar

4304. SHRIM.V. CHANDRA SHEKARA
MURTHY: Will the Minister of FINANCE be
pleased to state:

(a) whetherthe sugarmills are adversely
affected by the High interest rates on the
loans and because of inadequate credit
facilities from banks as reported in ‘Hindus-
tan Times’ dated Noyember 22, 1992;

(b) If s0, the detalls thereof; and

(c) the action taken or proposed to be

-industry are fixed by banks on the basis of

peak deficit in monthly cash budget ordraw-
ing power (after deducting 20% margin on
the value of stocks), whichever is less. The
credit limit is not uniform for the entire year
and varies according to the requirement of
the mill during the course of the year. The
limits so fixed are therefore need based.
Reserve Bank of India holds meetings with
the representatives of Indian Sugar Mills
Association (ISMA) andthe financing banks,
as and when required, to discuss the credit
requirements of sugar industry with aviewto
evolve satisfactory arrangements in this

regard.
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Socio-Economic Dev2lopment Projects

4305. DR. KARTIKESWAR PATRA: Wil
the Minister of LABCUR be pleasedto state:

(a) whether the International Labour
Organisation has been assisting socio-eco-
nomic development projects in certain dis-
tricts;

(b) if so, the details thereof; and

(c) the number of District in each State
selected or proposed to be selected for the

purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) to (c) The follow-
ing socio-economic developemnt pro-
grammes are being implemented in various
districts of different States with the assis-
tance of .L.O.:

(1) Wastelands development for women's
organisations in Ahmedabad and
Mehsana distrizts to be extended to
Gandhinagar district, Gujarat;

(2) Family Welfare Education and Services
of Milk Producers of 30 villages in Kar-
amsad district, Gujarat;

.(3) Comprehensive Family Welfare and Skill
Development projectforthe tribal popu-
lation of Baroda district, Gujarat;

(4) Thedevelopmentof newwaystoorgan-
ise and assist home-based piece-rate
workers in cooperation with SEWA,
Ahmedabad, Gujarat;

(5) Promotion of Employment and Income
Oppontunities in Purulia District, West
Bengal;

(6) Promotion of Inrcome and Employment
opportunities for the Rural Poor, Dhar-
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mapuri District, Tamil Nadu;

7) Wastelands Development through
women's organisations, Bankura Dis-
trict, West Bengal.

In addition to three on-going projects, a
special Public Works Programme forgener-
ating employment and income opportunities

" in rural areas is scheduled to commence

activities in 1993 in Nizxar Block of Surat
District and Chhota Udaipur Block of Baroda
District.

[Translation)
Damage to D.T.C. Buses

4306. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the number of Delhi Transport Cor-
poration buses damaged during the last two
years due to th students agitations in Delhi;
and

(b) the steps takento provide security to
Delhi Transport Corporation property?

THE MINISTER OF STATE OF TEH
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) 3744 buses.

{b) The following steps during agitation
are taken by Delhi Traffic Police:-

1. Foot and mobile patrolling are intensi-
fied.

2. Pickets are set-up atthe sensitive places
i.e. at schools and colleges.

3. Staff are briefed regularly.

4. Agnatofs are detained under preventive
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5. Adequate police force is deployed for
protection of DTC buses as and when
- required by DTC authorities.

6. Staff has been directed to keep close
watch overthe activities of bad elements
and ;p check incidents.

v

7. Union leaders have been contacted and
exhortednottodamage DTC busesbeing
the Gowt. property during the student's
agitations.

DTC takes all precautionary measures
by posting checking officials for diversion
duty at sensitive points to avoid damage
inconsultation with the Police as soon as any
information is received.

[English)

Gold Pledged to Banks in Foreign
Countries

SHRI S.B. THORAT:

SHRI SANAT KUMAR MAN-
DAL:

SHRIMOHAN RAWALE:

4307.

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank of India
pledged gald to banks in foreign countries
and raised loan againzt it;

(b) the quantity of gold kept abroad;

(c) whether the ceiling on goid that can
be placed outside the country, as envisaged
in the Reserve Bank of India Act has been
exceeded by the Reserve Bank of India at
present;

(d) the circumstances under which the
RBI has violated the law of the land;

(e) the quantity of gold which the Gov-

AGRAHAYANA 27, 1914 (SAKA)

Written Answers 334

ernment leased to a Swiss Bank but later
sold to RBI still remains outside; and

(f) the reasons for not entering this part
of the gold in the assets of the Issue Depart-
ment of RBI?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) A total quantity of 65.13 metric ton-
nes of gold with Reserve Bank of India is
presently kept abroad.

(c) No, Sir.
(d) Does not arise.

(e) Government did not lease any gold
to any Swiss Bank. It had leased about
19.999 metric tonnes of gold to the State
Bank of India (SBI) in May, 1991. The SBI
utilised most of it for a simultaneus sale -
repurchase transaction with a Swiss bank.
Onrepurchase the Government sold ittothe
Reserve Bank of India. The quantity of gold
so purchased by the Reserve Bank of India
and held outside India amounts to 18.36 file
tonnes.

(f) The gold so purchased by Reserve
Bank of India is taken to the Issue Depart-
ment stock of gold and is shown as such in
the assets of the Issue Depantment of Re-
serve Bank of India.

Coinising of 1, 2 and 5 Rupee Notes

4308. SHR!IB. RAJARAVIVARMA: Will
the Minister of FINANCE be pleased to state:

(a)whetherRe. 1, Rs.2andRs. S notes
constitute 57% in terms of volume and only
seven percent in terms of value; and

(b) whetherthe Government propose to
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coinise these notes and if so, the detalls
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) Yes. The Government propose to
coinise notes in denominations of Re. 1- Rs.
2/- and Rs. 5/- in a phased manner by the
year 1998.

RBI Audit by C&AG

4309. SHRI RAMCHANDRA GHAN-
GARE: Will the Minister of FINANCE be
pleased to state:

(a) whetherthe Government propose to
get the accounts of Reserve Bank of India
audited by the Conptroller and Auditor
General of India; and

(b) if not, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) In terms of the statute governing
RBYI, their accounts are required to be au-
dited by auditors who are qualified to act as
such under the Companies Act, 1956. For
selecting statutory auditors of RBI, a Com-
mittee which has a representative of the
Comptroller and Auditor General has been
set up. The Committee selects firms of
auditors with reference o their experience in
conducting bank audit. The existing system
of audit in RBI is wo'King satisfactory.

India’s Rank in IMF Borrowings

SHRIRAMASHRAY PRASAD
SINGH:

SHRIMATI BIBHU KUMARI
DEVI:

SHRIRABIRAY:

4310.
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Wilithe Minister of FINANCE be pleased
to state:

(a) whether it is a fact that India’s rank
underthe increased IMF quotas was further

" lowered than the previous one;

(b) whether the external debt has al-
ready exceeded by 25 percent of our Na-
tional Income;

(c) If so, the details thereof and the
reasons therefor;

(d) what would be the impact of the
nation’s economic strength and

(e)the remedial measurestakenorsteps
proposed to be taken by the Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) and (c). Yes, Sir. The aggragate
external debt of India as a proportion of GDP
rose to about 27 percent in 1991-92 from
about 23 percent in 1990-91. This is be-
cause while the debt rose only marginally
from US$ 66.75 billion at the end of 1990-91
to US$ 67.33 billion at the end of 1991-92,
there was a largeincrease inthe rupee value

~of this debt because the dollar appreciated

against the rupee. As aresultthe debt as a
percentage of GDP increased sharply.

(d) and (e). The Government is keeping
a close watch on the external debt and the
present debt situation is well within prudent
limits. The stabilization-cum-economic re-
forms programme being pursued by the
Govemment would enable the economy to
utilise external loans more efficiently and

‘would enhance the capacity of the economy

to repay the loans through higher exports
andinvisible eamings. Besides, the Govemn-
ment has liberalized the foreign investment
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regime substantially so as to attract non-
debt creating flows of capital in the form of
equity and portfolio investment.

National Test Range at Baliapal

4311. SHRI ARJUN CHARAN SETHI:
Wilithe Minister of DEFENCE be pleasedto
state:

(a) the total investment made for setting
up the National Test Range at Baliapal in
Orissa; and

(b) the time by which it is likely to be
commissioned?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Rs. 14.225 crores
have been paid to Govt of Orissa, for pre-
paratory work regarding setting up National
Range at Baliapal.

(b) Work on the project is held up
because of non-availability of the land pro-
posed for acquisition for the project.

Performance of UTI

4312. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
‘state:

(a) whether the Unit Trust of India
expects a negative performance in five sec-
tors;

(b) it so, the sectors, where negative
performance is anticipated,

(c) the reasons therefor; and

(d) the steps proposed to be taken to
improve the performance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANGE (SHIR RAMESH-
WAR THAKURY): (a) to (c). Yes, Sir. Under
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the regulations of the United States of
America, all mutual fund companies regis-
tered in that country are required to issue at
the minimum one annual report and a Semi-
annualreporttoits shareholders containing,
inter alia, prospects of the industry in the
country in which the Fund makes its invest-
ments. In fulfilment of this requirement, Unit
Trust fo India Investment Advisory Services
Ltd. (UTHAS), a 100% UTI owned subsidi-
ary, which manages the India Growth Fund
Inc, an Offshore tund based in the USA,

‘presented its assessment.of the Indian in-

dustry to the shareholders on 17th August,
1992. This assessmentincludes areference
to anticipated negative performance in auto-
mobile, steel, and steel products, paper, tea
and tyre sectors.

(d) As this is in the nature of a continu-
ous assessment by UTlbasedon its percep-
tions at a particular point of time, no specific
action is called for on the part of the Govern-
ment.

[Translation}

Construction Companies Abroad

4313. SHRI NAWAL KISHORE RAL:
Will the Minister of LABOUR be pleased to
state:

(a) the details of Indian companies
engaged inconstruction work abroad;

(b)the number ot labourers sent abroad
during the last three years and in the current
year by these companies;

(c) whether they have been provided
jobs there; and

(d) the number of labourers out of them
who have repatriated?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) According to the
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information available with the Ministry of
Labour, 18 Indian "ompanies are engaged
in construction work abroad. The details are
given in the Statement attached.

(b) to (d). The information is being col-
lected and will be laid on the Table of the
House.

STATEMENT

Sl.No.  Name and address of the

Company

. Sl. No. Name and address of the
Company

1. Indian Railway Construction Company
Ltd.,
Palika Bhawan, Sector XIll
R.K. Puram, New Delhi - 110066

2. Continental Construction Ltd.,
Continental House,
Nehru Place, New Delhi.

3. Ansal Properties & Ind. Ltd.,
115 Ansal Bhawan, 16 K.G. Marg,
New Delhi- 110 001

4. Bhagheeratha Engg. Ltd.,
132, Panampilly, Post Box No. 2338,
Cochin - 682016 (Kerala)

5. Cimmto International
Antriksh Bhawan, 4thfloor,
22 Kasturba Gandhi Marg,

‘ New Delhi- 110 001.

6. Gammon Indiz Ltd.,
Gammon House, Veer Savarkar Marg,
Prabhadevi,
Bombay - 400 025.

7. INMA Constructicns Pvt. Ltd.,
251 Avvai Shanmugam Road,
Goplalapuram,

Madras - 600 086.

8. Jaiprakash Industries Ltd.,
JA House, 63 Basant Lok Community

10.

11.

12.

13.

14.

15.

16.

17.

Centre, Vasant Vihar,
New Delhi- 110 057.

KEC International Ltd.,
Lal Bahadru Shastri Marg,
Kurla, Bombay - 400 070.

Larsen & Toubro Ltd.,

(ECC Construction Group),
Mount Poonamallee Road,
Manapakkam PO Box No. 979,
Madras - 600 089.

National Buildings Construction Cor-
poration Ltd.,

NBCC House Lodhi Road,

New Delhi - 110 003.

National Projects Costn Corporation
Lid.,

Raja House, 31 Nehru Place,

New Delhi - 110 019.

Petron Civil Engg. Ltd.,
Swastik Chmbers, 6th floor,
Sion Trombay Road, Chembur
Bombay - 400 071.

Som Datt Builders Ltd.,

SDB House, 56-58 Community Centre,
East of Kailash,

New Delhi - 110 065.

Tata Projects Limited,
Suryodaya 1-10-60/3,
Begumpet,

Hyderabad - 500 016.

Unitech Limited
Unitech House, 6, Community Centre,
Saket, New Delhi- 110 017.

The Coromandel Engg. Co. Ltd.,
486, Second Line Beach,
Madras - 600 001.
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SI. No. Name and address of the
Company

18. Hindustan Construction Co. Ltd.,
Construction Hcuse, Walchand Hira-
chand
Marg Ballard Estate,

Bombay - 400 038.

[English)
German Aid

4314. SHRI M.V.V.S. MURTHY: will
the Minister of FINANCE be pleased to state:

(a) whetherthe German aidtothe coun-
try is likely to be irncreased in the current
year,

(b) if so, the details of the aid given

during 1991 and 1992 and proposed to be
given during 1993;

(c) whether any conditionalities were
laid down by Germany for offering the aid;
(d) if so, the details thereof; and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE

MINISTRY OF FINAMNCE (SHRI RAMESH-

WAR THAKUR): (a) There is no indication
from German Gowt. so far.

(b) During 1991 the German Govemn-
ment had committed DM 441.198 million
comprising soft loan of DM 395 million and
export credit of DM 46.198 million.

During 1992 the commitment was for
DM 425 million comprising soft loan of DM
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295 million, export credit of DM 75 million
and grant assistance of DM 55 million.

There is no indication at present of the
proposed German assistance for 1993.

(c) No, Sir.

(d) and (e). Question does not arise.

Export and import of Cotton

SHRIKASHIRAM RANA:
SHR!I PANDURANG PAN-
DLIK FUNDKAR:
SHRI BHUPINDER SINGH
’ HOODA:
SHRI SIMON NARANDI:

4315.

Willthe Ministerof TEXTILESbe pleased
to state:

(a)whetherthe Government have taken
anydecisionto increase the exports quota of
Kapas/Narma’ and cotton;

(b) if so, the quantity of cotten produced,
exported and imported during each of the
last three years; and

(c)thedetails of foreign exchange eamn-
ings by way of exporting cotton and expen-
diture incurred on import of cotton during
each of the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) In persuance of the long-term
policy to export cotton, the Government has
released 9.26 lakh bales of cotton for export
during the cotton season 1992-93.

(b) and (c). The quantity of cotton pro-
duced, exported and imported during the
last three cotton years are as follows:-
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(Value Rs. in crores)

(Qty. in lakh bales of 170 Kg. each)

Year Production Export- Import

Qty. Value Qty. Value
1989-90 135.75 13.71 610.52 Nil Nil
1990-91 117.00 11.90 620.54 Nil Nil
1991-92 119.00 0.77 38.75 *3.00 180

, “Cotton imports during 1991-92 were made
by exporting private imports mills under
Advancae Licensing Scheme.

Treatment of Dearness Allowance as

Dearness Pay
4316. SHR! V.S. VIJAYAR-
| AGHAVAN:
SHRI PHOOL CHAND
VERMA:
SHRIANBARASUERA:
DR. Y.S. RAJASEKHAR
REDDY:

Willthe Minister of FINANCE be pleased
to refertothe reply givento Starred Question
No. 246 on March 13, 1992 and state:

(a) whetherthe Expert Group has been

conglituted to examine the proposal for
appointment fo Permanent Wage 'Revie_w

Committes;

{b) if so, the names of its members and
the fetest position in this regard;

(c) the time by which the Export Group
is likely to submit its report; and

(d)the progress made so farin regardto
treatment of a portion of Dearness Allow-
ance as Deamess Pay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) to (c). No, Sir.
However, the demand of the Staff Side for

“setting up of a Permanent Wage Review

Body was discussed in the National Council
(JCM). It was decided that an Expert Group
would be set up to study the structure of
emoluments of the employees of Central
Govemnment and Public Undertakings and
submit a document for consideration of the
Government. Accordingly, a Committee of
Experts has been set up vide Ministry of
Finance O.M. No. 1 (19)/91-Ell(B)dated 6th
April, 1992 reproduced as statement. The
tenure of this Committee has been extended
upto 31.12.92. The report of the Commiittee
is awaited.

(d) This was discussed in the last meet-
ing of the National Council (JCM) held onthe
7th November, 1992. It was decided that a
meeting of the National Councll could be
convend some time in April, 1993 to further
deliberate on this issue.

STATEMENT

The Government of India have decided
to constitute a high level Committee of Ex-
perts 1o study and examine the structure of
emoluments. viz. Pay, Dearness Aliowance
and other allowances Including perquisites
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admissible to the employees ir the Central
Government, Public Sector Enterprises and
Nationalised Banks, etc. Inter aliatorprepar-
ing adocument to enable the Government to
take a view on the trends of wages of em-
ployees in these sectors and to consider
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evolving a common formula for the grant of
Deamess Allowance.

The composition of the Committee of

Experts shall be as follows:-

() ShriH.N.Ray

(i) ShriV. Atal

« (i) Shri B. Swaminathan

Chairman

Member

Member

3. Theterms of reference of the Committee
shall be as follows:-

0]

(ii)

(iii)

@

(®)

To study the Dearness Allowance
and wage structure of Central Gov-

ernment employees andthe employ- .

ees of the Public Sector Undertak-
ings, Nationalised Banks, Statutory
Corporations, etc. including principles
governing Deanrness Allowance and
pay. ‘

To analyse the gap in emoluments of
the Central Government employees
vis-a-vis employees of Public Sector
Undertaking setc. giving the weight-
age to the ditference in job contents
for the posts similar in nature.

Based on the study and examination,
prepare a document for considera-
tion of the Government to take a view
on the following aspects:-

The trend for wage revision and nar-
rowing down the gap inemoluments
in the Centrel Government vis-a-vis
employees of Public Sector Enter-
prises keeping in view the economic
conditions and resource constraints;

Toevolve acommon formulaforgrant
of .Dearness Allowance to Central
Government emplovees as well as

(©)

@

employees of the Public Sector Un-
dertakings, Nationalised Banks and
Statutory Corporations, etc. keeping
in view the wage structure, allow-
ances, perks and terminal benefits,
etc. available to different employees
in different sectors;

The principles, policy and formulafor
Deamess Relief to the Pensioners;

The periodicity of revision of wages,
Deamess Allowance and Deamess
Relief.

The Headquarters of the Committee
will be at New Delhi. The Committee
will devise its own procedure and
may call for such information as con-
sidered necessary.

The Department of Expenditure will
provide the Secretariat for the Com-
mittee.

The Committee will submit the docu-
ment 1o the Ministry of Finance within
a pariod of 4 months.

-Sd-
(P.G. NELE)
Addl. Secretary to the
Govemment of India.
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Deposits by FRBs In Bihar

4317. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of FINANCE be
pleased to state the deposits mobilised and
the amount of loans disbursed by the Re-
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gional Rural Banks in Bihar during the last
three years?

THE MINISTER OF STATE IN THE .
MINISTRY OF FINANCE (SHRI! DALBIR
SINGH): The deposits mobilised and the
amount of loans disbursed by the Regional
Rural Banks (RRBs) in Bihar during the last
three years are as under:-

(Rs. in lakhs)

Deposits mobilised
As at the end of March  Amount
1990 59334
1991 69039
1992 77869

Loans disbursed
During April March Amount
1989-90 9571
1990-91 7158
1991-02* 3612

*1991-92 data provisional and in re-
spect of 9 out of the 22 banks.

[English)
Foreign Debt

4318. SHRI B.L. SHARMA PREM: Will
the Minister of FINANCE be pleased o state:

(a) whether the Government have ap-
plied for a loan of 89 billion from IMF for
disbursement @ 3 billion in each year;

(b) if so, what would be the total foreign
loan including the first instalment of $ 3
billion;

(c)whatis the rate of loan repaymentin
eachyear;

(d) what is the percentage of foreign
debt relative 1o national income; and

(e) by what time it will take to repay the
foreign loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) No, Sir. We have,
however, underntaken preliminary discussions
with the IMF for an Extended Fund Facility
arrangement for 3 years with a blend of
ESAF resources. Negotiation for this ar-
rangement will be undertaken next year.

(b) to (e). Does not arise.

Fifth Wages Negotlation in Coal Indus-
try

4319. SHRIHARADHAN ROY: Willthe
Minister of COAL be pleased to state:

(a) whetherthe Fifth Wages Negotiation
in coal industry has not yet started,
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(b) if so, the reasons therefor; and

(c) the remedial steps being taken by
'the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA
GOUDA): (a) and (b). The National Coal
Wage Agreement-V is drawn up on the rec-
ommendation of the Joint Bipartite Commit-
tee for Coal industry (‘BCCI) whigh consists
of the representatives of management of
coal industry and ccal mine workers. Coal
India Limited has been authorised to consti-
tute IBCCI-Vinconsultation with IBCCI-IV. A
core groupconsisting of representatives from
JBCCI-IV has beenformedto déliberate and
decide the constitution of JBCCI-V.

(c) As soon as JBCCI-V constituted the
negotiation for National Coal Wage Agree-
ment-V will commence.

Income Negotiation and Asset Classifi-
cation

SHRI GEORGE FERNAN-
DES: -

SHRI MANORANJAN
BHAKTA:

4320.

Willthe Minister of FINANCE be pleased
tostate:

(a) whether RBI has issued any guide-
lines to banks on income recognition and
assetclassification by banks for determining
provisions for loan losses; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (b). Reserve bark of India
(RBI) have issued detailed guidelines to all
scheduled commercial Banks stating that
the policy of income recognition should be
. objective and based on record of recovery
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rather than on any subjective considera-
tions. Like-wise the classification of assets is
requiredto be made onthe basis of objective
criteria which would ensure a uniform and
consistent application of norms. As regards
provisioning requirements, RBI's guidelines

-prescribe that this should be made on the

basis of classification of assets into four
different categories viz., standards assets,
sub-standard assets, doubtful assets, and
loss assets. These prudential norms are to
be implemented in a phased manner overa
three year period commencing from the
current accounting year begining from 1st
April, 1992.

[Translation)

Loan at Concessional Rate of Interest
to Earthquake Victims

SHRI RAJENDRA KUMAR
SHARMA:

SHRI GEORGE FERNAN-
DES:

4321.

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government of Uttar
Pradesh had sent a memorandum to the
Union Government regarding issue of in-
structions to the banks far granting loans at
concessional rates of interest to the victims
of October 1991 earthquake in hilly areas of
the State and to defer the recovery of earlier
loans; -

(b) if so, whether any action has been
taker by the Government thereon;

(c) if s0, the details thereof; and
‘(d) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGHY): (a) to (d). Yes, Sir. A request was
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received from the Gaovernment of Uttar
Pradesh that the banks may be advised to
rehabilitatethe persons affected bythe earth-

) quake in Uttar Pradesh by extending loans at
concessional rate of interest and postponing
recoveries by six months. Reserve bank of
India (RBI) has reported that it had already
issued standing guidelines to all the banks
for extending reliel measuers to persons
affected by natural calamities. These guide-
lines envisa'ge. inter-alia (i) conversion of
short term production loans into medium
term loans, (ii) rescheduling/postponement
of existing term loan instalments, (iii) provi-
sion of additional nsed-based crop/Invest-
ment loans, etc. Banks are under instruc-
tions to extend these r%liefs without waiting
fro any instructions from RBI. The matter
was clarified by RBlin the State Level Bank-
ers Committee Meeting held at Lucknow on
'30th December, 1991. Since the profitability
of banks is under heavy strains, RBlis notin
favour of over hurdening the banks, by ask-
ingthemto grant loans atconcessional rates
of interest to such affected persons.

.

[English)
Branches of NABARD in Uttar Pradesh

4322. DR. P.R. GANGWAR: Will the
Minister of FINANCE be pleased to state:

. (a)the names of places iri Uttar Pradesh

. where branches of National Bank for Agri- -

cutture and Rural Development are proposed
to be opened during 1992-93; and

(b)thetime by whenthesebranches are
likely to be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). National Bank for Agri-

culture and Rural Development (NABARD)

has reported that it does not have any pro-
posalto open anybranch Inthe State of Uttar
« Pradesh duringthevear 1992-93. The State
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of Uttar Pradesh is being presently served by
the Bank's Regional Office at Lucknow.
NABARD is, however, posting District De-
velopment Managers atthe District Level. In
Uttar Pradesh, 19 such District Develop-
ment Managers have been posted. During
1992-93, the Bank has proposed to post
DDMs in 9 more districts namely Aligarh,
Almora, Basti, Bulandhsaher, Jaunpur,
Muzaffarpur, Pratapgarh, Rae Barsilly and
TehriGarhwal. Out of this eight have already
been posted and one, viz. for Bastiis likely to
be posted before March, 1993.

Setting up of Offices of SEBI

4323. DR.KARTIKESWARPATRA:
SHRIAMARROYPRADHAN:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the investors not getting

" their refund money. from different public/

equity issues are required to lodge com-
plaints with the headquarters of the Securi-
ties and Exchange Board of India (SEBI) in
Bombay and as such incure expenditure on
postage etc.,

(b) the number of complaints received
by the SEBI during 1992 till October 31;

(¢) whether there is any proposal to set
up offices of the SEBI at the cities where
Stock Exchanges existtotaculties aggrieved
investors to lodge complaints in person and
also to enquire without spending many and

- time;

(d) if so, the detalils thereof; and
(e) if not, the reasans therefor?

THE MINISTER OF STATE IN THE

- MINISTRY OF FINANCE (SHRI RAMESH-

WAR THAKUR): (a) The Securities and
Exchange Board of India (SEB)is atpresent
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operating from its headquarters in Bombay.
(b) During the pariod January, 1992 to

October, 1992 SEBI received atotal of 2,73,
728 complaints from investors.

(c) to (e). There is a proposal underthe

considerations of SEBI to open regional of-
fices in the metropolitan cities to start with
andto gradually extend its network of offices
to other clties. ’

Registration with Brokers

4324, SHRIRABY RAY: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether Stock Exchanges Authori-
ties have made a olea to the Securities
Exchange Board of India (SEBI) to postpone
the last date of registration with the brokers
and also the deadline for making changes in
the Stock Exchange Board membership;

(b) if so, the details thereof; and

(c) the steps taken by the SEBI to bring
transparency in Stock Exchanges?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Yes, Sir. The
Presidents and Executive Chiefs of various
stock exchanges have requested the Secu-
rities and Exchange Board of India (SEBI) on

- 23.11,1992 that they may charge fromstock
brokers a uniionmone time registration fee of
Rs. 5,000/- andthatthe lastdate of collection

- of registrationfees may be postponed from
December 8,19 92 fo January 31, 1993.

As regards changes In the Governing
Board of Stock Excharges, the Presidents
ekt & would not be proper on their part to
make any commitment without consulting
thelr respective Governing Board's and
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General Bodies. A request was therefore,
made by them to grant time upto the end of
March, 1993 to react to SEBI's proposal in
this regard.

(c) SEBI has bean following up with the
Stock Exchanges implementation of the di-
rective issued by the Ministry to the Stock
Exchangesto ensure that all their members
indicate to their clients the actual execution
price of transactions and the brokerage
separately andto show these inthe contract
notes. SEBI has informed that Stock Ex-
changes have issued instructions to their
members to show the brokerage separately

_in the contract notes.

National Safety Conference on Mines

4325. SHRIBASUDEB ACHARIYA: Will

-the Minister of LABOUR be pleasedto state:

(a) whetherthe Nationgl Safety Confer-
ence on Mines has not been heid for a long
time;

(b) if s0, the time by which the National
Safety Conference on Mines is likely to be
held; .

(c) whether the cases of accident in the
coal mines increased in the recent past; and

(d) if so, the cormrective steps taken
thereon?

THE DEPUTY MINISTER IN THE

"MINISTRY OF LABOUR (SHRI PABAN

SINGH GHATOWAR): (a) and (b). The last
Conference on Safety in Mines was held on
the 19th and 20th December, 1988. The next
Conference is scheduled to be heid on the

~26th and 27th December, 1992.

(c) and (d). The information is being
collected and will be laid on the Table of the
House.
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4326. KUMARI FARIDA TOPNO: Will
the Minister of COAL be pleased to state:

(a) the area already acquired so far at
Gopalpur in Sundargarh district, Orissa for
mining of coal;

(b) the “total number of families dis-
places due to this acquisition;

(c) whether the families displaced have
been propérly resettled;

(d) the number of persons from dis-
placed families who have got job in the coal
fields; and

(e) the steps being taken by the Govern-
mentto provide more jobstothe localpeople
in coal mines?

THE DEPUTY MINISTER IN THE
« MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) According to information fur-
nished by Coal India Limited (CIL), an area
of 10.82 hectares of Government land out of
total Jand of 135.41 hectares has been ac-
quired in Sundargarh district from Vasund-
hara Opencast Project.

(b) to (d). No family has so far been
displaced. However, 106 families are likely
to be displaced and a rehabilitation scheme
for them has been prepared and approved
by the State Government authorities. The
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rehabilitation site has also been identified
and developed. Jobs are provided to the
land oustees in accordance with the pre-
scribed norms and the concerned coal

company.

(e) The interests of the local people in
recruitment for the coal projects are ade-
quately safeguarded by making recruitment
through the local employment exchanges,
subject to ‘availability of suitably qualified
local people. This is besides employment
givento landloserswho are alsolocal people.

Exim Bank-Switzerland Agreement on
Credit Facilites

4327. SHRI SARAT CHANDRA PAT-
TANAYAK: Willthe Minister of FINANCE be
pleased to state:

(a) whetherthe Exim-bank has signeda
credit agreement with Switzerland; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! RAMESH-
WAR THAKUR): (a) Yes, Sir. Exim Bank
signed a line of credit agreement with Credit
Suisse, an international commercial Bank,
on 13.10.1992 for a loan amount of SW FR.
20 mn.

(b) The details of the credit line agree-
ment are as follows:

Credit Suisse, Zurich

Lender

Borrower Expont-lmport Bank.of ‘lndzﬁ

Purposé For import of Svo}is;s capital goﬁds and/or sérvices
Eligible user group Indian exponters for enhanciné t?weir expc;ri

production capabilities

Currency

Swiss Francs (SFR)
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Amount of credit
Minimum contract value

Payment terms

ERG insurance fee

Other charges
Last date of contract approval
Last date for disbursement

Rate of interest

Repayment

SFR. 20 mn.

SFR. 500,000/-.

Advance payment—5% of the contract value
Down payment—10% of contract value
Credit coverage

from Credit Suisse—85% of contrdact value
against line of

credit to Exim Bank

To be included in the contract value on actual basis
and paid as per payment terms indicated above.

Out-of-pocket expenses if any, on actual basis.
December31, 1993.
June 30, 1994.

Afixedinterestrate linkedto the Swiss Export Base
Rate (SEBR), currently 8-1/8%p.a.

In 10 equal successive half yearly instalments the
first one commencing 6 months after the delivery
date.

States Shares ir Foreign Agencies
Loan for Projects

4328.SHRISHRAVANKUMAR PATEL:
Wil the Minister of FINANCE be pleased to
state:

(a) the qguantum of project linkedfinan-
cial assistance from World Bank and other
international organisations, foreign countries
in India andits State-wise break-up-inflow of
funds for the current year in general and for
Madhya Pradesh in particular;

(b) whether the share of Madhya
Pradesh is such projects is very low in
comparison of other states and the reasons

theretfor; and

(c)the stepstakentoensurethat Madhya
Pradesh gets its due share in allocations for
the development of the state?

THE MINISTEF OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). A statement
giving the state-wise disbursement of Exter-
nal Aid in the current financial year upto
31.10.92 is attached.

(c) Anirtegrated chiled services |l proj-
ectcoveri :g M adhyaPradesh and Biharhas
been nego‘iated with the World Bank in May
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,1992 for US$ 194 million. Steps have  Implementation in' Madhya Pradesh
also been taken to identify in Education, Forestry and Agriculture
suitable additional projects for  sectors.
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[Translation)

Development of Inland Waterways in
Gujarat

4329. SHRIMATI BHAVNA CHIKHLIA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the total expenditure incurred on the
development of inland waterways in Gujarat
under the Centrally financed schemes dur-
ing each of the last three years; and

(b) the progress made so far under
these schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No expendi-
ture has been incurred by the Central Gowt.
However, the Govt. of Gujarat has informed
recentlythatanamount of Rs. 6.52 lakhs has
been incurred till November, 1992.

(b) Detailed hydrographic survey, land
survey, site investigations etc. have been
completed in respect of a Centrally Spon-
sored Scheme for development of waterway
between Bhadbhut and Bharuch and provi-
sion of landing facilities at the mouth of river
Narmada.

‘[English)

Privatisation of Port Sector

4330. SHRI D. PANDIAN: Willthe Min-
ister of SURFACE TRANSPORT be pleased
to state:

(a) the areas and sectors which are
contemplated to be privatised in the ports
and docks in the country;

(b) whether any NRI has offered to take
over any port; and

(c) if so, the nature of the offer and the
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response of the Govemment?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Privatisation
in port sector is already in vogue in some
aspects of Port activities like stevedoring,
clearing and forwarding of consignments
andoperation of cargo handling equipments
at some ports. The other areas contem-
plated forprivatisation are development and
operation of berths, container terminals,
warehouses, pilotage and dry dock facilities
etc.

(b) No, Sir.
(c) Does not arise.
_ Bridges in Tamil Nadu

4331.DR. (SHRIMATI) K.S. SOUNDA-
RAM: Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the total number of bridges con-
structed in Tamil Nadu by the Union Govemn-
ment during the last ten years; and

(b) the number of those out of themin
respect of which toll tax plaza are over and
the number of those where these are still
continuing?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) 24 Numbers.

(b) Bridge Fee collection has been
completed on two bridges anditis continuing
on two others. Bridge fee collection on an-
other bridge has been suspended due to
Court Orders.

C.D. Ratio

4332. SHRI K. PRADANI: Will the Min-
ister of FINANCE be pleased to state:
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* (a) the credit depostt ratio of each na-
tionalised bank, State and Union Territory
. Wise during the last three years; and

(b) the distribytion of credit made by
different banks in different States during the
above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR

DECEMBER 18, 1992
. SINGH): (a) and (b). Date reporting system
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does notcenerate State-wise and bank-wise
information regarding credit deposit ratio as
well as distribution of credit. However, State-
wise credit deposit ratio of 20 nationalised
banks as at the end of March 1990, 1991

“and 1992is given in Statement I. Furtherthe

State-wise outstanding amount of advances
by 20 nationalised banks for the correspond-
ing period is given Statement Il.
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Branch Licensiny Policy
4333. SHRI SUBASH CHANDRA

NAYAK: Will the Minister of FINANCE be
“pleased to state:

(a) whether the proposed to abolish

branch licensing policy for opening branches
of public sector banks was underthe consid-
eration of the Government;

(b) if so, the steps taken by the Govern-
ment in the matter; and

(c)the reasons for abolishing the branch
licensing policy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (c). There is no decision to
abolish branch licensing policy. However,
the Reserve Bank of India (RBI) has liberal-
ised certain aspects of branch licensing in
May 1992. The liberalisation gives greater
freedom to banks in the following matters:-

1. Rationalising thelr existing branch net-
work by re-locations branches.

2. Opening of specialise branches.
3. Spinning off of business.

4. Setting up of controlling offices/Admin-
Istrative units.

§. Establishing extension counters, etc.

The RBI has also advised banks that
those banks who attain the revised capital
adequacy norms and prudential accounting
standards can open their branches on their
own in semi-urban/metropolitan/port town
centres.

Branches of Central Co-operative
Banks in Uttar Pradesh

4334. SHRIMATI SHEELA GAUTAM:
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Wili the Minister of FINANCE be pleased to
state:

(a) whether the matter of opening new
branches of Central Co-operative Banks in
Uttar Pradesh is under consideration of the
Govemment;

(b) i' SO, ‘he WCLAHD 1HIGE GUI;

(c) whetherthe Government proposeto
open a new branch of the Central Coopera-
tive Bank in Aligarh district of Uttar Pradesh;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to(d). National Bank for Agricul-
ture and Rural Development (NABARD) has
reported that Central Co-operative banks
(CCBs) are free to opentheirbranches within
their area of operations, without prior per-
mission of Reserve Bank of India (RBI).
Underthe Banking Regulation Act, 1949 (As
applicable to Cooperative Societles), they
may require the prior permission ol RBI
(through NABARD) only i they propose o

ropen branches outside thelr area of opera-
tion. However, while opening branches the
CCBs may have {o follow the instructions/
guidelines, if any, issued by the Registrar of
Co-operative Socleties of the State con-
cerned as also the provisions, if any, of the
Cooperative Societies Acts/Rules/Bye-laws
of the bank.

[Transiation)

Workers in Coal Mines of Jharkhand
Region

4335. SHRISHIBU SOREN:

SHRI SIMON MARANDI:

Willthe Minister of COAL be pleased to
state:
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(a) the number of labourers working in
various collieries of Jharkhand region and
the steps taken by the Government sofarfor
providing them proper health care and
medical facilities;

(b) whetherthe Government propose to
take any concrete initiative for encouraging
development and modernization of various
collieries mines in this region; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COA' (SHRI S.B. NYAMA-
GOUDA): (a) to (c). The information is being
collected and to the extent available will be
laid on the Table of the House.

Compensation to Displaced Persons

4336. Si—IRI SIMON MARANDI: Willthe
Minister of COAL be pleased to state:

(a) the reasons for not making the final
payment of compensation for land to the
displaced persons due to Rajmahal Project
at Lalmatia in Bihar;

(b) the policy of the Government for
evaluating the houses and area of the houses
belonging to the displaced persons of this
area and the manner adopted-for its imple-
mentation so far;

(c) the rate of conjpensation fixed for
each category and the number of families/
persons provided jobs ir lieu of their land;

(d)the number of persons already reha-
bilitated and the number of families to be
rehabilitated; and

(e) the time by which the rehabilitation
work is likely to be completed?

THE DEPUTY MINISTER IN THE
_MINISTRY OF COAL (SHRI S.B. NYAMA-
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GOUDA): ('a) to (e). Theinformation is being
collected and to the extend available will be
laid on the Table of the House.

New Seed of Khas-Khas
4337. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of FINANCE be

pleased to state:

(a) whether the Government are aware

- that certain European countries including

Germany have developed new seed of Khas-
Khas having contents of morphine about 0.1
per cent only; and

(b) if so, whetherthe Government would

grant permissionfor developing such seeds

in Indiawith aview to get Khas-Khas without
morphien contents?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). It has been
brought tothe notice of the Government that

. there are some species of poppy that are

being cultivated in some foreign countries
which contain 0.2%t0 0.4% of Morphine and
are being cultivated their for seeds. The
Bureau of Plant Genetic Resources, New
Delhi to who the matter was referred are of
the opinion that under tropical climate their
geneticcharactertendstobreak downand it
produces latex containing fairly high mor-
phine group of Alkaloids. Therefore, they
have not taken up studies on such variety.

[English]

GIC Insurance Scheme for Teak Wood
Plantation

4338. SHRIV. KRISHNA RAO: Willthe
Minister of FINANCE be pleased to state:

(a)'whether the General Insurance
Corporation (GIC) has formulated an insur-
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ance schemeforteak woodplantations; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The teak wood planta-
tion insurance is already being provided by
.the four subsidiaries cf the General Insur-
ance Corporation of India for the last few
years. The insurance is on input cost basis
providing cover againstfire, lightning, flood,
inundation, cyclone, riot and strike and at-
tack by wild animals. The premium rate is
1.25% of the sum insured.

AGRAHAYANA 27, 1914 (SAKA)
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4339. SHRI N.J. RATHVA: Will the
Minister of FINANCE be pleased to state:

(a) the amount of finaricial assistance
given by LIC to landless laborers and other
persons in Gujarat during the last two years
and during th current year so far; and

(b) the number of persons benefitted as
aresult thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The details of financial assis-
tance given by LIC in Gujarat during the last

[Translation]ﬁ three years is given below:-
(Rs. in lakhs)
1990-91 1991-92 1992-93
o (Upto Oct. 92)
Landless Agricultural Labour Group 99.45 110.54 49.44
Insurance Scheme (LALGI)
Integrated Rural Development 13.80 17.82 8.76
Programme (IRDP)
Other Scheme (for weaker sections - © 38.22 32.04
under approved occupations)
Total : 113.25 166.58 90.24
(b) Number of persoi\s benefittedoutof  the above Scheme is as under:-
1990-91 1991-92 1992-93
(Upto Oct., 92)
LALGI- 9945 10953 3210
IRDP 460 588 284
Other Schemes - 1371 1060
Total : 10405 12910 4554
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) Sainik Schools

4340. SHRI PROBIN DEKA: Will the
Minister of DEFENCE be pleased to state:

(a) whether there are proposals under
the consideration of the Government to set
up Sainik Schools in the country including
one at Tezpur in Assam,;

(b) if so, the details thereof; and

(c) the time bound programme for
commissioning of thase schools?

THE MINISTER OF DEFENCE (SHRI
‘ SHARAD PAWAR): (a) No, Sir.

(b) and (c). Do not arise.
Central Co-operative Banks

4341. SHRIMOHAN RAWALE: Willthe
Minister of FINANCE be pleased to state:

(a) the number o! Central Cooperative
Banks functioning in each State of the coun-

try;

(b) the period prescribed after which a
co-operative bank is permitted to open its
- Branch;

(c) whether there is any proposal to
review this prescribad limit and allow the co-
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operative banksto openthierbranches after
every one year;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The number cf Central Co-
operative Banks (CCBs)functioning in each
State of the country as on 30.5.1991 is
furnished in the Statement attached.

(b) to (e). National Bank for Agriculture
and Rural Development (NABARD) has
reportedthatthe CCBs are free to opentheir
branches within their area of operations,
without prior permission of Reserve Bank of
India (RBI). Under the Banking Regulaticn
Act, 1949 (As applicable to Cooperative
Societies), they may require the prior per-
mission of RBI (through NABARD) only if
they propose to open branches outside their
area of operation. No periodicity of opening
such branches has been prescribed. How-
ever, while opening branches, the CCBs
may have to follow the instructions/guide-
lines, if any, issued by the Registrar of
Cooperative Societies of the State concerned
as also the- provisions, if any, of the Coop-
erative Societies Acts/Rules/Bye-laws of the
bank. As such, the period, if any, prescribed
for opening of branches may depend on
such guidelines anc provisions of AcRules/
Bye-laws etc. and it may vary from Sate to
State.

STATEMENT

Number of CCBs functioning in India for the year ending 1990-91 - State-wise

SI. No. Name of State

Number of CCBs

1. Andhra Pradesh

2. Assam

22

1
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SI. No. Name of State Number of CCBs
3. Bihar 35
4. Gujarat 18
S. Haryana 13
6. Himacha! Pradesh 2
7. Jammu & Kashmir 3
8. Karnataka 19
9. Kerala 14

10. Madhya Pradesh 45

11. Maharashtra 30

12. Orissa 17

13. Punjab 15

14, Rajasthan 25

15. Tamil Nadu 17

16. Uttar Pradesh 58

17. West Bengal 17

Total 351
[ Translation) PORT be pleased to state:

Construction of Bridges on National

Highways

4342,  SHRIARJUNSINGH YADAV:
SHRIHARIKEWAL PRASAD:
SHRI KHELAN RAM
JANGDE:
SHRI SRIKANTA JENA:

Willthe Minister of SURFACE TRANS-

(a) the number of bridges proposed to
be constructed on the national highways
during 1992-93, State-wise;

(b) the number of bridges on the na-
tional highways beir.g repaired, State-wise;
and

(c) the expenditure incurred on the
repairs of bridges on the national highways
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during each of the last three years, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Details of the number of bridge proposed to
be constructed and the number of bridges

DECEMBER 18, 1992
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being repaired on National Highways during
1992-93 State-wise are given in Statement
‘AL

(c) Details of the allocations for special
repair of bridges on the National Highways
maintained by State PWDs during each of
the last three years, State-wise, are given in
Statement ‘B'.
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[English)

Implementation of Agriculture Credit
Card Scheme in Karnataka

4343. SHRI S.B. SIDNAL: Will the Min-
ister of FINANCE be pleased to state:

(a) whether some public sector banks
have introduced the Agriculture Credit Card
Scheme in Karnataka;

(b) if so, the names of the districts se-
lected under this scheme;

(c)whetherthe Government propose to
implement this scheme in all districts of the
State; and

(d)ifso, the details thereof andif not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (d). As per information
available, Syndicate Bank has introduced
the Scheme named Syndicate Farm Card in
Uttar Cannda, Dakshin Kannada and
Belgaum districts of Karnataka. Besides this
VijayaBank, Corporation Bank, CanaraBank
and State Bank of Mysore have also intro-
ducedsimilarschemesintheirruralbranches
in the State.

(c)and (d). The public sectorbanks are
implementing this Scheme on their own
depending upon the feasibility and potential

* for operating such Schemes.
[Translation]

Cess against Coal India Limited

4344, SHRI LALIT ORAON: Will the
Minister of COAL be pleased to state:

(a)thetotal amount of cess belonging to
the Government of Bihar which is outstand-

AGRAHAYANA 27, 1914 (SAKA)
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ing against Coal India limited; and

(b) the time by which Coal India Limited
is expected to pay the said outstanding
amount?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) According to Coal India Lim-
ited, the total amount of cess accrued and
outstanding to Government of Bihar is Rs.
459.38 crores till 4.4.1991, the date upto
which cess collection was made valid by the
enactment of Cess and Other Taxes on
Minerals (Validation) Act, 1992. Out of this
amount, Rs. 237.12 crores only was origi-
nally billedto the consumers. The remaining
amount of Rs. 222.26 crores has been bilied
subsequently but its collection has beccme
difficultin view of various court cases filed by
the consumers, challenging the validity of
the subsequent bills.

(b) Out of the cess overdues oi Rs.
237.12 crores, Coal India Limited have
agreed to pay Rs. 100 crores during 1992-
93, of which Rs. 85crores have already been
paid. Remaining Rs. 137.12 crores are pro-
posed to be paid by Coal India Limited after
they are able to realise their own coal prices
arrears from Damodar Valley Corporation
who in turn have substantial overdues from
Government of Bihar. Coal India Limited
have agreed to pay the remaining amount of
Rs. 222.26 as and when it is realised from
the consumers.

[English]
Textile Mills in Maharashtra

4345. SHRI ANNA JOSHI: Will the
Minister of TEXTILES be pleased to state:

(a) the number of textile mills in Mahar-
ashtra;

(b) the status of these mills at present,
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mill-wise;

(c) the number of mills run by private
Entrepreneurs, Workers Cooperative Socie-
ties, State and Union Government, sepa-
rately; and

(d) the number of workers rendered
jobless due to becoming sick and closing
down of these mills, mill-wise?

DECEMBER 18, 1992
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (d). There are 128 textile
Mills in Maharashtra. As on 30.9.92, there
were 16 closed textile mills in the State. No.
of Workers affected due to closure of these
mills were 26132. The details are given in
attached Statement.
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Banking Service Recruitment Board at
Bhubaneswar .

4346. DR. KRUPASINDHU BHOI: Will
the Minister of FINANCE be pleasedto state:

(a) the year in which Banking Service
Recruitment Boardwas set up at Bhubanes-
war, Orissa;

(b) whether this Board has taken up
some programmes pertaining tothe welfare
of women; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) 1985.

(b) and (c). Govt. have received a copy
of the scheme formulated by Banking Serv-
ice Recruitment Board for imparting pre-
recruitment trainingtowomen with thefinan-
cialassistance proposedto be obtained from
the State Govt. The sailent features of this
scheme are as follows:-

(i) Duration of Training - six days.
(i)  Faculty support - to be arranged

by voluntery organisations viz.
YMCA/YWCA, State Gowt.. In-

AGRAHAYANA 27, 1914 (SAKA)
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(i)  Training Centres - Initially the
BSRB intends to have one pro-
gramme in each district Head
Quatrters in Orissa State.

(iv) Training Materiel - to be provided
by BSRB.

Deposits/Loans by Nationalised Banks
in Kerala

4347.SHRITHAYIL JOHN ANJALOSE:
Will the Minister of FINANCE be pleasedto
state:

(a)thetotal deposits in the nationalized
banks in Kerala during each of the last two
years and th amount of loan sanctioned by
them.

(b) whether the amount of loans sanc-
tioned was as per the targets; and

(c)if not, the steps taken by the Govern-
ment to increase the amount of loans sanc-
tioned by those banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The aggregate deposite and
outstanding advance of allnationalised banks
in the State of Kerala as at the end of last
Friday of March, 1991 and March, 1992 were

stitutions. as under:-
(Rs. in crores)
Deposit Credit
March 1991 3150 1707
March 1992 3772 1796

(b)and(c). The credit deposit ratio forall
banks inthe country was 61% as on March,
1992, For the State of Kerala, this ratio was
51.9%. The credit deposit ratiois notthe sole

indicator of economic development of a
particular State/Region. The actual level of
credit in relation to locally mobilised depos-
its in a particular State or Region depends
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upon the credit absorption capacity of the
Sate/Region whichinturnis determined and
influenced by factors such as development
infrastructural facilites. Nevertheless, the
banks have been advised to ensure that
wide regional disparities among various
States incredit deployment are avoided and
effective steps are taken to increase flow of
credit to productive and indemnified viable
proposals in deficier:t areas. The position is
also reviewed at State-level Bankers Com-
mittee Meetings periodically.

Prices of Gold and Silver

4348. SHRIDATTATRAYA BANDARU:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe prices of gold and silver
increased abnormally recently;

(b) if so, the reason therefor;

(c) the percentage rise in price of these
precious metals; and

(d) the steps taken by the Government
to arrest the gold and silver prices?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAME SH-
WAR THAKUR): (a) to (d). No, Sir. Accord-
ing to available information, the prices of
gold ana silver in the domestic market have
been showing a gradual decline over the
past few months.

External Debt -

4349. SHRI SANAT KUMAR MAN-
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DAL:
SHRIGURUDAS KAMAT:

Willthe Minister of FINANCE be pleased
to state: ‘

(a) the total external debt as on March
31,1992;

(b) the long-termborrowing repayments
due in 1992-93;

(c) the amount out of this external debt
owned by India to multilateral financial insti-
tutions, International Monetary Fund, Offi-
cial Development Assistance (ODA) frcm
rich countries on bilateral basis and to other
bank claims as on March 31, 1992;

(d) India’s short term debt on banks
claims and by way of export credit as on
March 31, 1992; and

(e) the steps taken to repay the entire
debt?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAME SH-
WAR THAKUR): (a) India’s overall external
debt outstanding, including NRI deposits
and short term debt, was US$ 67.334 billion
as on 31st March, 1992.

(b) The amount of repayment of princi-
pla onlong-term borrowings is estimated to
be US$ 3004 million in 1992-93. In addition,
an amount of SDRs 237 miillion is also esti-
mated to be repaid during 1992-93.

(c) The amount of external debt out-
standing as on 31.3.1992 to

US $ million

(i)  MultilateralInstitutions

21793
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US $ million
- (i) Bilateral Countries 15094
(i)  International Monetary Fund 3451
(iv)  External Commercial Borrowings 15398
(v) NRIDeposits 8407
(vi)  Shorttermborrowings 3191

(d) The short term debt outstanding on
the country is estimated to be US $ 3191
million as on 31st march 1992.

(e) Loans are being repaid, on due
dates, according tothe terms and conditions
of each loan. The Government has taken a
number of steps to boost exports and to
increase invisible earnings to ensure effi-
cient import substitution and to reduce
dependency on external financing. The sta-
bilisation-cum-structuralreformprogramme
being pursued by the Government would
enhance the capacitv of the economy to
repay the loans through higher exports and
invisible eamnings.

Héspitals under Beedi Workers Welfare
Fund

SHRIMAHESH KANODIA:
PROF. PREM DHUMAL:

4350.

Willthe Minister of LABOUR be pleased

to state:

(a) the places where hospitals and dis-
pensaries are managed through Beedi
Workers Welfare Fund;

(b) the places where additionalfacilities
are proposed to be provided during the cur-
rent year and the details thereof; and

(c) the percentage of Beedi workers
likely tobe covered by the medicalfacilities?

THE DEPUTY MINSTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH
GHATOWAR): (a) A statement is attached.

(b) A 10-bedded hospital at Mysore has
been upgraded to 50-bedded hospital. In
addition a 10-bedded hospital at Gursahai-
ganj, UP iscomplete and is expectedto start
functioning shortly.

(c) About 55% of beedi workers are
likely to be covered by the medical facilities.
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[Translation)
Bonded Labour

4351.SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of LABOUR
. be pleased to state:

(a)the amount releasedtothe States for
the rehabilitation of bonded labourers during
each of the last two years, State-wise;

(b) the number of bonded labourers
rehabilitated during the above period;

(c) whetherthe Government propose to
increase the funds for this purpose; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHIR PABAN

AGRAHAYANA 27, 1914 (SAKA)
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SINGH GHATOWAR): (a) and (b). A State-
ment is attached.

(c) No, Sir.

(d) So far a sum of Rs. 3518.47 lakhs
has been releasedto the State Government
as Central Share of assistance under the
Centrally Sponsored Scheme for rehabilita-
tion of banded labourers since its inception
in 1978-79. With a view to ensuring that the
bonded labourers are rehabilitated on a
permanent basis, the State Governments
have been advised to suitable integrate/
dovetail the Centrally Sponsored Scheme
with other anti-poverty programmes viz.
IRDP, NREP, FLEGP, Special Component
Plan for Scheduled Castes and Tribal Sub-
Plan of the State Governments so as to pool
andintegrate the resources available under
different schemes forthe effective rehabilita-
tion of bonded labourers.



DECEMBER 18, 1992 Written Answers 476

<475 Written Answers

15 ora4 - - usepeld Jenn ‘6
182 89¥ . - npeN jiweL '8
09 , S - - ueyiseley L
28 . 08t . 62 7E BSSUO 9
- 8l . - eJjyseseyep S
a4 68 - £2°0 ysape.id mé\nms_ v
eve 618 - . exejewe)y €
o¢ L2 82'€ 05°59 leyg 2
95€ - - - ysapeid eiupuy 1!
9 S v € b4 t

(suxerur-sd) - (syxelulsd)
26-1661 16-0661 £6-1661 16-0664
pajeyjiqeyas
siainoqe| papuog pases|e.l junowy se)els ON IS

'26-1661 PUB | 6-066 L BuLnp pajeliqelya. siainoge| bmv:oo 0 J8QUINU PUB S181N0QE| PEPUOQ JO UONHENIQRYa. 10] 81E]S 8} O] pases|as Junouny

ININILVIS



477 Written Answers
[English]

Dealers of OTCE!

4352. SHRIB. RAJARAVIVARMA: Will
the Minister of FINANCE be pleased to state:

(a) whether the Over The Counter Ex-
.change of India (OTCEI) is a recognised
Stock Exchange:

(b) whether the dealers fo the OTCEI

are eligible to apply for the membership of
the Bombay Stock Exchange/other recog-
nised Stock Exchanges;

(c) it so,'the details thereof; and
(d) if not, Me reasons therefor.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) and (c). According to guidelines
issued by the Gov.. in August, 1991, a
member of Stock Exchange should have
operated his membership for a period of
atleast five years before seeking member-
ship of another Stock Exchange. SEBI has
issued a clarification in September, 1992,
“that any person, who is a member of one
Stock Exchangefor a period of lessthan five
years may apply for membership of another
Stock Exchange on the condition that he
shall before accepting the membership of
the latter Stock Exchange relinquish the
membership of the former Stock Exchange.

(d) Does notarise in view of reply above.
Board of Directors in LIC

4353. SHRI RAMASHRAY PRASAD

SINGH: Will the Minister fo FINANCE be

pleased to state:

(a) the present composition of LIC

AGRAHAYANA 27, 1914 (SAKA)
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Board of Directors; ’

(b)the particulars of the official and non-
official members of the Board;

(c) whether there are any vacancies of
the members in the board; and

(d) if so, the number thereof and the
reasons therefor? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The present composition of the
Board of Directors of LIC is as under:-

1. Chairman, LIC

2. Managing Director

3. Managing Director

4. Special Secretary (Insurance), Minis-
try of Finance-Government Nominee

5. Chairman, Industrial Development

_ Bank of India

6. Chairman, Unit Trust of India

7. Chairman, General Insurance Cor-
poration of India; and

8. 14 Non-Official Directors - Vacant.

(b) There are three Functional Direc-
tors, for Ex-Officio Nominee Directors and
seven Non-Official Directors.

(c) and (d). (i) Chairman, LIC

(i) Seven Vacancles of Non-Official
Directors.

The reasons for the present vacancies
are retirement of Chairman, LIC and for
completion of procedural formalities for Non-
Otficial Directors.
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Transhipment of Containers at
Jawaharlal Nehru Port

4354. SHRI M.V.V.S. MURTHY: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have im-
plemented a new system of transhipment of
seacontainers atthe Jawaharlal Nehru Port
(JNPT), Bombay;

(b) if so, the details thereof;

(c) whether the same facility is likely to
be provided to other ports also; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (d). Yes,
Sir.Underthe orders issued by Government
for relaxation of Cabotage Law in respect of

" transhipmentcontairers, licences have been
giventotwo Shipping Lines who are bringing
transhipment containers from Tuticorin/
CochintoJawaharlalNehru Portand Cochin
to Bombay and Jawaharlal Nehru Ports.
These licences are valid for a period of six
months. Permission has also been given to
two foreign tlag owners for container cargo
movement from Jawaharlai Nehru Port to
Bombay Port and Bcmbay Port to Jawahar-
lal Nehru Port for specific one voyage each.
So far 460 transhipment containers (TEUs)
have come at JNPT. Such relaxation is
available in respect of other major ports also
and interested parties can approach Direc-
tor General (Shipping) who has been author-
ised to grant licence for this purpose.

Memorandum for Surat Textile Associa-
tion and Southern Gujarat Commerce
and Chamber Industries

4355. SHRI KASHIRAM RANA:
SHRI CHHITUBHAI GAMIT:

DECEMBER 18, 1992
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SHRIYASHWANTRAO PATIL:

Willthe Ministerof TEXTILES be pleased
to state:

(a) whether the Government have re-
ceived any study report/memorandum from
the Indian Cotton Mills Federation, Surat
Textile Association, Southern Gujarat Com-
merce and Chamber Industries and Surat
Commerce and Chamber Industries;

(b) i so, the details thereof; and

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE OF THE,
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT):(a)to (c). Government have been
receiving various memcrandums/represen-
tationsfrom Federations/Associations includ-
ing ICMF etc., from time to time. These
pertain to improvement in the Man-made
Textile Industry, various prd®lems faced by
the Industry, pre-budget Memorandumetc.,
on which suitable action as per Government
norms, is initiated.

Repayment of Louns by sick Industrial
Units

4356. SHRIB.L. SHARMA (PREM):
" DR.V.RAJESHWARAN:

Willthe Minister of FINANCE be pleased
to state:

(a) whether a number of industrial units
are unable to repay the loans taken fromthe
public sectorbanks subsequenttotheirbeing
declared as 'Sick’;

(b) it so, the total amount outstanding
against such units and the bad debt position
of each of the public sector banks during the
lastthree years; and
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(c) the steps taken or proposed to be
. taken to recover the cutstanding amount
»om the sick industrial units?

THE MINISTER OF STATE IN THE
MINISTRA OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Reserve Bank of india
(RBI) have reported that as on March, 1992,
there were 2,37,308 sick units with out-
standing dues amounting to Rs. 11082.15
crores. The detial cf the total amount out-
standing against sick units for each of the
public sector banks during the last three
years are given in the enclosed statement.
The banks, however, do not disclose the
quantum of bad and doubtful debts for which
provision has been made to the satisfaction
of their statutory auditors in accordance with
the statutes governingthe nationalisedbanks
as also interms of the practices and usages
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customary amongst bankers.

(c) The possibility of certain loans going
bad ic inherent in banking operations. How-
ever, banks do take measures
for monitoring loans and recover overdue
loans. This includes post-disbursement
supervision andfollow up, reporting systems
and periodic reviews. Public Sector banks
have also instituted a system of classifica-
tion fo loans into certain defined categories
according tothe health of advance atagiven
point of time for the purpose of their effective
monitoring and follow up. Whenever con-
duct of an individual account reveals irregu-
larities, steps are taken to regularise the
advances and, if they fail, loans are recalled
and various measures taken to recover the
dues including resorting to legal proceed-
ings against the borrowers, as well as the
guarantors, if any. :
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[Translation]

Excise duty and Customs duty on
Medicines

4357. SHRISURAJBHANU SOLANKI:
Will the Minister of FINANCE be pleased to
state:

(a) the details of medicines which are
exempted form Ceniral excise duty and
customs duty, separately; and

(b) the reasons for not levying duties on
these medicines?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) The main notifications
fully exempting finished formulations from
Customs and Central Excise auties are
Notification Nos. 228/81-Customs dated
22.9.81,29/88-Central Excises dated 1.3.88,
25/90-Central Excises dated 20.3.90 and
32/89-Central Excises dated 1.3.89. The
details of medicines which are exempted
from Central Excise and Customs duties are
"available in the relevant notifications which
have been published in the Official Gazette
and duly laid on the Table of the House.

(b) The exemptions trom Central Excise
and Customs duties have been given in
order to ensure availability of essential and
life-saving drugs in the country.

[English]
ADB Office

4358. SHRIRAB.RAY: Willthe Minister
of FINANCE be pleased to state:

(a) whether the Asian Development
Bank has set up its resident office in New
Déllhi with a view to widen its role in India in
terms of assisting the structural adjustment
programme; and
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(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRIRAMSESH-
WAR THAKUR): (a) and (b). Yes Sir. The
Asian Development Bank (ADB) has opened
its India Resident Office in New Delhion 10th
December, 1992 which will enable greater
inter-action between the ADB and the Gov-
ernment as well as foster identification of
increased investment opportunities in the
private sector.

EPF Scheme

4359. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
LABOUR be pleased to state:

(a)thetotal collection under Employees
Provident Scheme as on March 31, 1992,
State/Union Territory-wise and rate of inter-
est paid thereon;

(b) whether the Government have re-
viewed the Scheme in depth with a view to
make it more effective and attractive forthe
employees;

(c) the details of the changes made in
the recent past and reorientation/restructur-
ing proposed for the benefit of employees
apart from periodical increase in interest
rates; and :

(d)the steps takento utilise these funds
on more profitable manner?

THE DEPUTY MINSTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH
GHATOWAR): (a) As on 31.3. 1992, an
amount of Rs. 17,287.28 crore was received
bythe EPF Organisaton on account of Provi-
dent Fund Contributions under the EPF
Scheme, 1952. The information about the
state/union territory-wise contribution is not
maintained. The EPF subscribers have been
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. allowed interest at the rate of 12% per an-
num for 1992-93.

(b) and (c). The provisions of the Em-
ployees Provident Fund Scheme are peri-
odically reviewed by the Central Board of
Trustees and the Scheme is amended as
and when considered necessary. Recently,
Government has decided to enhance the
amount of advance for illness from three
months’ basic wages and dearness allow-
ance to six months’ basic wages and dear-
ness allowance or members’ own share of
contribution in the fund together with inter-
est, whichever is less. The Government has
also decided to allow a separate withdrawal
upto 24 months’ basic wages and dearness
allowance from the fund to enable the em-
ployeestopurchase asite forconstruction of
house.

(d) The accumulations in the
Provident Fund are invested as per the
pattern prescribed by the Ministry of Finance
from time to time.

Cooperation with U.K. in Defence Field

4360. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of DEFENCE
be pleased to state;

(a) whether an Indian delegationvisited
United Kingdom to discuss cooperation in
the field of defence and aerospace; and

(b) if so, the outcome thereof?

THE MINISTRY OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). This is part
of on-going discussions between various
entities of the Ministry of Defence with their

‘ counterparts in U.K. It is not in the public
interest to disclose Jetails of these discus-
sions.
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[Translation]

Land Issues in Cantonments in Rajast-
han

4361. PROF. RASA SINGH RAWAT:
Willthe Minister of DEFANCE be pleasedto
state: .

(a) the number of cantonments and
defence institutions and centres in Rajast-
han and area of law under their occupation;

(b) whether the Cantonment Boards
have any scherrie for extending the limit for
civilian population;

(c) if so, the details thereof;

(d) whetherthe Government propose to
hand over Cantonment Boards to the State
Governments; and

(e) if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). There are two
Cantonments and eleven Military Stations in
Rajasthan with a total area of 46,298.28
acres. Besides, there is one Defence estab-
lishment occupying 305 acres.

The Cantonment Board, Nasirabad, has
proposed extension of limits of the existing
civil area by approx. 216 acres.

(d)and(e). Thereis no proposaltohand
over Cantonment Boards to the State Gov-
ernments.

[English]

Foreign Exchange Borrowings for
Private Sector Power Projects

4362. SHRI GURUDAS KAMAT: Will
the Minister of FINANCE pleased lo state:
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(a) whether the Government have im-
posed ceiling on annual foreign exchange
borrowings for private sector power projects;
and '

(b) if so, the details thereof?

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Government
have not imposed any specific ceiling on
annualforeign exchange borrowings by pri-
vate sector power projects. However, with a
viewto keeping debt service payments within
prudent limits, aninternalceiling of about Rs.
7,500 Crores (US $2.5Billion) peryearonall
External Commercial Borrowings, subjectto
review, has been deermined. This internal
ceiling inctudes a cap of US $ 500 Million for
the Power Sector as a whole, (both Public
and Private), while an additional US $ 500
Million could be approved for equity related
debt in regard to Power Sector.

Waiving of Loan in Tamil
Nadu

4363. DR. (SHRIMATI) K.S. SOUN-
DARAM: Willthe Minister of FINANCE be
pleased to state:

(a) whetherthe Government had waived
oft loan up to Rs. 10,00/- in the country;

(b)if so,the amount of loan waived off in
Tamil Nadu under this Scheme; and

(c) the amount given to the Tamil Nadu
Government in compensation thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Government of Indiaformulated
the Agriculturaland Rural Debt Relief (ARDR)
Scheme, 1990, for providing debt relief not
exceeding Rs. 10,000/- per borrower to se-
lected category of borrowers of Public Sec-
tor Banks and Regional Rural Banks, who

AGRAHAYANA 27, 1914 (SAKA)

Written Answers 494

complied with eligibility criterial prescribed
underthe Scheme. The State Governments
also formulated their own schemes on lines
of the Central Scheme for borrowers of
cooperatives. While the debt relief given by
the public sector banks and regional rural
banks were to be fully reimbursed by Central
Government, under the State Scheme, the
burden of providing debt relief was to be
shared between Central and State Govern-
ments on 50:50 basis. Loans to State Coop-
erative and State Land Development Banks
to the extent of 50% of the debt provided by
them are being disbursed by National Bank
for Agriculture and Rural Development
(NABARD) out of funds provided by Reserve
Bank of India (RBI) for the purpose.

(b) and (c). As perinformation available
ason16.11.1992, in the State of Tamil Nadu
debt relief has been providedto the extent of
Rs. 289.42 crores by the cooperatives under
the scheme against that an amount of Rs.
218.29 crores has been sanctioned and re-
leased by way of loans and grants to Tamil
Nadu State Cooperative Bank and Tamil
Nadu State Land Development Bank.

Implementation of National Sericulture
Project

4364. SHRIGOPINATHGAJAPATHI:
SHRIMATISAROJ DUBEY:

Willthe Ministerof TEXTILES be pleased
to state:

(a) whether the Central Silkk Board ha
started National Sericulture Project with the
cooperation of World Bank and Swiss Devel-
opment Co-operation;

(b)if so, the details and objectives of the
projects State-wise and if not, the time by
which it is likely to be implemented;

(c) whether any aid has been received



495  Written Answers

from these institutions for the implementa-
tion fo NSP during each of the last three
years;

(d) whether the utilisation of the foreign
aid/central assistance/raw silk produced in
the country has not been utilised properly;

(e) if so, the reasons therefor; and

(f) the stepstakar by the Governmentin
this regard and the target fixed for the pro-
duction of silkk during the Eighth Plan period?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) This is a 7 year project and is being
implemented in 17 States since 1989-90.
The financial outlay of the project is Rs.
555.30 crores and this includes Rs. 389.70
crores of Gowvt. investment and Rs. 165.60
crores in the form of On-farm & Non-farm
Credit. The main objectives of the projectare
as follows:-

(1) To bring an additional are of 0.58
lakh hectares unde - mulberry plantation.

(2) Increasing raw silk production by
3000 metric tonnes.

(3) Generating employment opportuni-
ies for 1 million persons.

(4) Increasing exports of slid products
)y Rs. 570 crores.

(5) Improving cuality & productivity of
ndian silk.

(c) The expenditure incurred under this
rroject is reimbursable as per the agree-
vent with the World Bank. The total expen-
iture incurred during each of the last three
ears is as under:-
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Year Expenditure
(Rs. in crore)
1989-90 5.79
1990-91 31.89
1991-92 54.72
(d) No, Sir.

(e) Does not arise.

(f) The target fixed for production of raw
silk during the Vllith Year Plan is 21,400
matric tonnes.

Strengthening of IRDP by Nationalised
Banks

4365. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of FINANCE be
pleased to state:

(a) whetherfresh guidelines have been
sent by his Ministry to different nationalised
banks to strengthen the Integrated Rural
Development Programme (IRDP) and other
centrally sponsored schemes;

(b) if so, the details thereof; and

(c) the steps taken by the banks to
simplify the procedures in the disbursement
of loan to the beneficiaries under different
Centrally sponsored schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Banks participateinthe
programmes sponsored by the Government
such as the Integrated Rural Development
(IRDP), Scheme for Self-Employment of
Educated Unemployed Youth (SEEUY),
Scheme for Urban Micro Enterprises (SUME)
andthe Scheme of Differential Rate of Inter-
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est (DRI). Of the above Schemes, IRDP is a
major proverty alleviation programme of the
Government in the field of rural develop-
ment. Its objective is to enable identified
poor families in rural areas to cross the
poverty line. In order to ensure that families
belonging to Scheduled Castes and Sched-

‘uled Tribes are not denied their due share it
is provided that atleastt 50% of the assisted
families shouldbe drawnfromthese groups.
Further, to ensure increased participation of
women in the development process it has
been provided that atieast 40% of assisted
should be women. Three percent of targets
are resenved for physically handicapped.
The pattern of subsidy is 25% for small
farmers, 33-1/3%1o-marginalfarmers, agri-
culturallaborers and rural artisans, and 50%
for SC/ST beneficiaries. Under this pro-
gramme, with a view ;0 eliminate middlemen
the amount of loan and subsidy is also paid
in cash directly to the beneficiaries in 50
selected blocks of the country.

(c) In terms of Reserve Bank of India’s
guidelinesissued forbanks on priority sector
lending, all loan applications upto a credit
limit of Rs. 25,000/- are to be disposed of

within a fortnight and those for over Rs.
25,000/- within 8 to 9 weeks. With a view to
provide loans liberally by banks to small
borrowers, it has been provided that (a) no
margin money may be insisted on agricul-
turalloans upto Rs. 10,000/- and on loans to
small scale industries and other loans cov-
ered by priority sector upto Rs. 25,000/- and
(b) no security or guarantee is to be insisted
upon in respect of agriculturalloans upto Rs.
10,000/- and in case of other loans including
small scale industries upto Rs. 25,000/. In
addition to above, Reserve Bank of India
(RBJ) in their latest circular -etter dated
23.3.1991 have advised the banks that they
should ensure that under no circumstances
credit flow to priority sectorin general and for
rural areas and Government sponsored
schemes in particular shouldget disrupted.
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Credit Facility for Exporters

4366. SHRI SHRAVAN KUMAR
PATEL:
SHRIGURUDAS KAMAT:
Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government have set
up a panel to recommend measures and
suggest modalities of extending immediate
credit facilities for exporters;

(b) if so, the details thereof;

(c) whether the panel has submitted its
report to the Government and if so, the
details thereof; and

(d) the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SING): (a) to (d). No panel has been set up
by the Government to suggest modalities of
extending immediate credit facilities for
exporters. However, Reserve Bank of India
(RBI) have constituted a committee under
the Chairmanship of Dr. G. Sundaram,
Additional Secretary, Ministry of Commerce
tolookinto the structure of export credit. The
Committee is yet to submit its full report.
However, an interim report on the export
credit interest rate structure and flow and
period of export credit was submitted to
Governor on 6th October, 1992. On the
question of rate of interest on export credit,
the committee did not make any specific
recommendation though some of the mem-
bers wereinfavour of a substantial reduction
in the rate of interest on export credit. After
taking into account the submissions made in
the interim report as also all the relevant
factors, RBI, while announcing the monetary
policy for the busy season 1992-93, have
lowered the minimum lending rate of banks
on advances of Rs. 2 lakhs and above from
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19% minimumto 18% minimum. Exportcredit
rate has also been Icwered by one percent-
age point across the board.
Anti-Corruption Action Plan for Public
: Sector Banks

4367. DR. D. VENKATESWARARAO:
Will the Minister of FINANCE be pleased to
state:

(a) whether his Ministry has urged the
Reserve Bank of India to formulate an anti-
corruption action plan for public sector banks
and financial institutions;

(b) if so, the details thereof; and

(c) the action taken by the R.B.1. in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). In May, 1985, Govern-
ment of India had fo-warded an action plan

. on anti-corruption measures to all public
sectorbanks, which envisated action of their
part and reporting to the Government re-
garding streamlining existing rules and pro-
cedures etc., staffing pattern, strengthening
of vigilance machinery, expeditious disposal
of disciplinary cases, preparation of agreed
list of officers of doubtful integrity and keep-
ing surveillance on such employees and
review of cases of employees who have
completed 50/55 years of age and/or 30
years of service with a view to retire those not
having satisfactory service records. In Sep-
tember 1991, Reserve Bank of India (RBI)
had advised all the banks to structurally
strengthen and revitalise the internal control
andvigilance machinery, to bestow attention
to preventive vigilance, 1o undertake various
vigilance measures such as location of
sensitive functional spots, preparation of
agreed list etc.

Atthe instance of the Government, RBI
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appninted a Committee in October 1991 to
enquire into various aspects of frauds and
malpractices in banks. On receipt of the
report of the Committee, RBI has advised all
scheduled commercial banks vide its letter
dated August 25, 1992 initials implementa-
tion of the recommendations, covering, in-
ter-alia the to recommendations regarding
custody of cash and other valuables, laying
down clearly the authority to put through
investment deals and their reporting, peri-
odical review of brokers performance and
relationship, recording and keeping of secu-
rities and their periodic reconciliation, setting
up of an Internal Loan Review Department,
rationalisation of returns and streamlining of
present information system, adoption of
preventive measures of vigilance, rotation of
staff/duties covering dealing rooms/securi-
ties staff etc., precautions against misappro-
priation of cash, issue of bank guarantee/LC
on security printedforms, entering premises
transactions with the approval of board and
suggestions from preventive vigilance angle
in computer installation etc. The banks are
required to furnish to the RBI implementa-
tion reports on quarterly basis.

Customs Duty on Imports by Fertilizer
Units

4368. SHRI R. SURENDER REDDY:
Willthe Minister of FINANCE be pleafdto
state:

(a) whether the Government have ex-
emptedthe project imports by the new fertil-
izer units and the capital goods and spares
imparts by the existing fertilizer units from
the customs duty;

(b) it so, the details thereof; and

(c) the annual loss of revenue to the
Government as a result thereof?

THE MINISTER OF-STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
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WAR THAKUR): (a) and (b). Capital goods/
equipments eic. required for the initial set-
ting up or substantial expansion of fertiliser
projects falling unde: Heading No. 98.01 of
the Customs Tariff have been fully exempted
from customs duty with effect from 23rd
September, 1992, With effect fromthe same
date, capital goods/machinery imported for
renovation or modernisation of an existing
fertilizer plant, under a scheme that has
been granted techno-economic clearance
by the Department of Fertilise, have been
granted full exemption from basic and auxil-
iary duties of customs subject to certain
conditions.

(c) Fullexemption from customs duty to
capital goods/equipment etc. required for
theinitial setting up or substantial expansion
of fertiliser projects is likely to involve an
annualloss of revenue of approximately Rs.
40 crores.

Investment in Public Issues

4369. SHRIMATI BHAVNA
CHIKHALIA: Will the Minister of FINANCE
be pleased to state:

(a) the total inve stment in public issues
by companies during the curment year upto
October 31, 1992;

(b) the amount »f investmént made by
the Non-Resident Indians in these issues;
and

(c) the steps taken by the Government
to safeguard the public money invested in
such issues against misuse by the uncrupu-
lous persons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMES-
WAR THAKUR): (a) The total investment in

public issue during the current year upto

October 31, 1992 Rs. 2337.68 Crores.
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(b) The amount of investment made by
the Non-resident Indians in these issues:
Rs. 123.68 crores.

(c) The present guidelines issued by
SEBI, require the issuers to make arrange-
ments for monitoring of deployment of funds
by a monitoring institution where issue size
exceeds Rs. 500 crores and details thereof
are required to be disclosed in the offer
document. There are no guidelines relating
tothe form of investments in which the issue
proceeds are required to be invested and it
is left to the monitoring institutions to ensure
that the funds are invested in safe avenues.

Income Tax Deduction Permissible
UnderV.R.S.

4370. SHRI GEORGE
FERNANDES:Willthe Minister of FINANCE
be pleased to state:

(a) whether there is discrimination be-
tween employees fo different Government
undertakings and also between the employ-
ees of the private sector and public sectorin
the matter of income tax deduction fromthe
lumpsum payable under the special volun-
tary retirement scheme (golden handshake);

(b) i so, the reasons therefor;

(c) whether the Government have re-
ceived any representations against such
discrimination; and

(d) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Under section
10 (10C) of the Income-tax Act, any amount
received by an employee fo a public sector
company or of any other company at the
time of his voluntary retirement in accor-
dance with any scheme or schemes fo vol-
untary retirement drawn up by the said
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company is exempt from tax subject to the
scheme being framed in accordance with
prescribed quidelines. Where the employer
is not a public sector company, the scheme
has also to be approved by the Chief Com-
missioner or Director Generalin whose juris-
diction the employeris assessedtotax. The
guidelines prescribed in this behalf do not
make any distinction between the employ-
ees of the public sector and private sector
companies.

(c) No, Sir.

(d) In view of answer to part (c) of the
Question, answerto this part does not arise.

Interest on Housing Loan

4371. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to state:

(a) the loan schemes introduced by
different commercial banks meeting the
housing needs of the public;

(b) whetherthe Commercial banks are
charging very high rate of interest from the
customers who intend to take loan for buy-
ing/constructing housesfflats;

(c) if so, the reasons therefor;

(d) whetherthe Government proposeto
direct the banks to bring down the rate of
interest to a reasonable point; and
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(e) if so, the details thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Reserve Bank of India (RB\
have been issuing guidelines to the com-
mercial banks from time to time to extend
loans to housing sector. Since January, 1989,
the overallhousing financeto be provided by
banks has been linked to the growth of their
deposits and they are required to lend 1.5%
of their incremental deposits of the current
yearoverthat of previous yeartothe housing
sector. The banks are under further instruc-
tions from RBI that atleast 30% of the total
allocaticn {for housing should be reserved
for direct lending and out of that at least
half should be given in rural and semi-urban
areas. Thirty per cent of the allocation is
requiredto be extended by way of termloans
to housing finance companies (HFCs), hous-
ing boards and other public housing agen-
cies andrest 40% is to be made available for
subscription to guaranteed bonds and de-
bentures of National Housing Bank (NHB)
and Housing and Urban Development Cor-
poration (HUDCO).

(b) to (e). In September, 1990 RBI ra-
tionalised the lending rates structure of
scheduled commercial banks linking inter-
est rates to the size of the loan. The current
interest rate structure ettactive 9th Octaber,
1992 is as under:-

Size of Limit Rate of Interest (% p.a.)
‘Upto and inclusive of Rs. 7,500 11.5

Over Rs. 7,500/- and upto Rs. 25,000/ 13.5

Over Rs. 25,000/- and upto Rs. 2 lakhs 16.5

Over Rs. 2 lakhs 18.0

(Minimum)
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While banks ara free to determine the
actuallending rates, they have been advised
to adopt objective and rational criteria for
deciding the range of rates between the
minimum lending rate as stipulated by RBI
and the actual rates charged to different
borrowers. It has also been advised that
borrowers withthe highest credit rating should
normally be provided credit at the minimum
rate stipulated and depending on the credit
risk higher rates may be charged, but that it
would be prudent to avoid excessively large
spread in rates.

UK Aid for rorestry Research Project in
Karnataka

4372. SHRIV.KRISHNARAO: Willthe
Minister of FINANCE pleased to state:

(a) whetherthe Union Government have
received any request from the Government
of Karnataka for the extension of the UK
aided Forestry Research Project for afurther
period of five years; and

(b)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAME SH-
WAR THAKUR): (a) Yes, Sir.

(b) The project been posedtothe Over-
seas Development Agency (UK) forfunding.

Strengthening of Territorial
Army

4373. SHRIMATI VASUNDHARA
RAJE: Will the Minister of DEFENCE be
pleased to state:

(a) whetherthe Government have taken
steps to strengthen territorial army;

(b) if so, the details thereof; and
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(c) the details of the activities of the
territorial army particularly in border states?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). Deployment
of Territorial Army has been reorganised,
without incurring additional expenditure, by
raising the number of Companies in each
Battalion from six tc eight, in 8 TA Bns, to
meet the operational requirements.

(c) Territorial Army Battalions are de-
ployedintheborder states forguarding lines
of communication and Vulnerable Areas/
Vulnerable Points like Air Fields, Bridges/
Bottle-necks etc.

[Translation]

Rediscounting of Bills of Financial
Companies

4374. SHRI N. J. RATHVA: Will the
Minister of FINANGCE be pleased to state:

(a) whether the amount of loan being
provided by the financial institutions to the
industries has decreased due to imposing
the ban on rediscounting of bills of financial
companies;

(b) if so, the details thereof;

(c) whether some cases ofthe misuse of
rediscounting facility has come to the notice
of the Government.

(d)if so, the total number of such cases;
and :

(e) the appropriate steps taken by the
Government in this regard? -

. THE MINISTER OF 6TATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): {(a) to (e). The information is being
collected and will be laid on‘the table of the
House to the extent permissible.
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Bank Robberies

4375. SHRI S.B. SIDNAL: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe cases of bank robberies
have increased during the current year;

(b) if so, the reasons therefor;

{c) the details of robberies ineach of the
public Sector banks during the current year
so far, and the amount involved in each
case;

(d)the manner in which the compensa-
tion has been paid; and

(e) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
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SINGH):(a)to (c). No, Sir. As perreport sent
by public sector banks to Reserve Bank of
India, during the period 1-1-92 to 30-9-92,
there have been 67 cases of robberies/
dacoities in respect of various banks in India
as compared to 84 cases during the corre-
sponding periodviz. 1-1-911030-9-91. Bank-
wise number of robberies/dacoities and the
amount involved therein during the above
period is given the statement attached.

(d) Information is being collected and
will be laid on the Table of the House.

(e) Bank robberies/dacoities to a con-
siderable extent depend on the general
security environment in the locality. Banks,
however, have taken steps to improve their
security arrangements. As this is a continu-
ous process, security measures taken by
public sectorbanks are constantly reviewed
and depending on the risk factor involved,
armed guards are posted and anti-burglary/
robbery devices etc. are installed, wherever
necessary.
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« [Translation]

Bank Branches in Ranchi,
Bihar

4376. SHRILALIT ORAON: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government are aware
that the nationalised banks have opened
their branches at the places other than
approved by the Reserve Bank of India in
Ranchi district of Bihar; and
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(b) if so, the details thereof and the
action taken by the Government in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Under the erst while
Branch Licensing Policy (1985-90) Reserve
Bank of India (RBI) had allotted 15 rural and
semi-urban centres to banks for opening
branches in District Ranchi of Bihar. The
substitution of four centres was permitted by
RBYI, as per details given below:-

Centre originally Substitution allowed Name of bank
allotted
Chama Tala Bank of India
Silagain Ganeshpur Chancho Canara Bank
Jiuri Bichana State Bank of India
Rugri Raigaon Bank of India

Banks have opened branches at
all substituted centras but for Ganeshpur
Chencho. RBI has _not received any
complaintregarding opening of branches
by banks at places other than those for
which licences have been issued or sub-
stitution allowed in Ranchi.

[English]

Regional Banking Service Recruit-
ment Board at Sambalpur, Orissa

4377. DR. KRUPASINDHU BHOLW:
Willthe Minister of FINANCE be pleased
to state:

(a) whether Government have a pro-
posal to set up a Regional Banking Serv-
ice Recruitment Board at Sambalpur,
Orissa; and

(b) if so, the year in which the above Board
is proposed to be set up?

THE MINISTER OF STATE IN THE MIN-
ISTERY OF FINANCE (SHRIDALBIR SINGH):
(a) No, Sir.

(b) Does not arise.

Assistance by Sidbi to
Kerala

4378. SHRI THAYIL JOHN ANJALOSE:
Will the Minister of FINANCE be pleased to
state:

{(aj whether the Small Industries Develop-
ment Bank of India has tormulated a project in
Keral to set up rural industries;

(b) it so, the details thereof; and
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(c) the future schemes of the Small In-
dustries Development Bank of India for the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi DALBIR
SINGH): (a) No, Sir.

(b) Does not arise.

(c) The Schemes ofthe Small Industries
. Development Bank of India (SIDBI) are not
drawn with reference to any particular state.
SIDBlhas, however been undertaking pro-
mational and developmental; activities in
various states. In Keraia it has recently initi-
ated skill and technology programmes for
rubber based industries, rural and women
Executive Develoopment Programmes, in-
tensive technology upgradation and mod-
ernisation programme, industrial potential
surveys efc.

Regional Provident Fund Office at
Hyderabad

4379. SHRIDATTARAYA BANDARU:
Will the Minister of LABOUR be pleased to
state:

(a) whether a large number of Beedi
workers of Andhra Pradesh are facing diffi-
culties due to stationing of the Regional

, Provident Fund Office at Hyderabad;

(b) if so, whethar the Government pro-
pose to open new Zonal/Sub-Regional Of-
fices of the Provident Fund Commissionerat
Nizamabad and Warangalexclusivelyto cater
to the needs of the Besdi workers;

(c)if so,'the details thereof; and
(d) if not, the reasons thergior?
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (d). The Re-

DECEMBER 18, 1992

Written Answers 516

gional Offices of the Employees’ Provident
Fund Organisation cater to all categories of
employees within their jurisdiction. As such,
there is no proposal to open Zonal/Sub
Regional Offices exclusively for the Beedi
Workers. One Sub-Regional Office is al-
ready functioning at Warangal. The Central
Board of Trustees, EPF, has agreed in prin-
ciple to open another Provident Fund Office
at Nizamabad.

Recovery of Income Tax and Customs
Duty

4380. SHRISANATKUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) the names of companies/individu-
als/HUFs against whomincome tax amount-
ing to rupees ten lakhs and above is out-
standing as on December 1, 1992;

(b) the names of companies/firms
against whom customs duty amounting to
rupees ten lakhs and above is outstanding
as on December 1, 1992; and

(c) the effective steps being taken to
recover the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Information in respect
of suchcasesason 1st December, 1992 will
have to be collectedfromthefield formations
spread all overthe country. However, onthe
basis of the statistics available, the informa-
tionas on 30.6.1992is given inthe encicsed
statement. The furnishing of the complete
detailsin respect of allthese cases would be

time-consuming task involving considerable

deplcyment of manpower. The tiem and
effort required for collecting and furnishing
these details will not be commensurate with
the objectives sought to be achieved.

(b) The information is being collected
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and will be laid on the Table of the House.

(c) INCOME TAX: The measures taken
Yor recovery of taxes include: .

(i) The Board and the Directorate of
Income-tax (Recovery) constantly review
cases of huge arrears exceeding Rs. 1 crore.

(i) Since in most of the cases the tax
arrears are disputed in pending appeals, the
appellate authoritie including ITAT are
requested for priority disposal of appeals.

(iii) Cpercive measures such as levy of
penalty, attachment of movable and immov-
able properties are taken.

(iv) Prosecution against tax defaulters
is also launched in some cases.
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(v) Claim is lodged with the Liquidator
andBIFRinthe cases of sick companies and
those which have gone into liquidation.

(vi) In cases where instalments have
been allowed to the taxpayers a strict watch
is being kept to ensure timely payment of
instalments.

‘vii) Wherever recovery proceedings
have been stayed by the Courts, action is
taken tr, get the stay vacated.

(viii) »A cases where tax arrears are
considered ) be irrecoverable action for
thei: write off is taken.

CUSTOMS: _he information is being
coilected and . ‘ill be iaid on the Table of the
House.



Written Answers 520

DECEMBER 18, 1992

519 Writrén Answers

veCS

€Ll 6€12 ' 2262

/ejo}

sesed 4NH sase [enpiApul sese) Auecwoy

‘2661 °9°0€ UO SB SJMH ' SIBNPINpY| ‘sejuediiod jsuiebe suxe o) sy buipesax3 Jo spueweq xe  ewoou| buipuelsino

IN3IW3LVLS



521 Written Answers

[Translation]
Job to Unemployed

4381. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR: Will the Minister
.of LABOUR be pleased to state:

(a) the number of persons registered
with Employment Exchanges and provided
with employment since April 1, 1992 so far,
State and Union Territory-wise; and

(b) the steps taken by the Government
to provide employment to the remaining
unemployedpersons?

THE DEPUTY MINISTER OF THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) State-wise num-
ber of persons who registered with employ-
ment exchanges and placements effected
through employment exchanges during Ist
April, 1992 to 31st August, 1992 (latest
available) are furnished in the statement
annexed.

(b) All the persons registered with
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employment exchanges are not necessarily
unemployed.

The Eighth Five Year Planemphasises
the need for a high rate of economic growth,
combined with fastergrowth of sectors, sub-
sectors and areas which have relatively high
employment potential for enhancing the
pace of employmentgeneration. Geographi-
cally and crop-wise diversified agricultural
development, wasteland development and
forestry, development of rural nonfarm sec-
tor and rural infrastructure, faster growth of
small anddecentralised manufacturing and,
expansion of infrastructure and housing, are
the basic elements of the employment-ori-
ented growth strategy envisaged inthe Plan.

Special Employment Programmes, like
the Integrated Rural Development Pro-
gramme (IR DP), the JawaharRozgar Yojana
(JRY), NehruRozgar Yojana (NRY), Scheme
forself-employmenttothe Educated Unem-
ployed Youth (SEEUY) are being continued
during the Eighth Plan. Besides, some of the
State Governments are also having their
own Special Employment Programmes and
implementing them.
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[English]

National Manpower Export Promotion
Council

4382. SHRI B. RAJARAVI VARMA:
Will the Minister of LABOUR be pleased to
state:

(a) whetherthe Government proposeto
set up a National Manpower Export Promo-
tion Council toregulate the increasing export
of manpower andto formulate guidelines for
minimum wage standards; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a) and (b). The matter
is under consideration of the Government.

[Translation]
Firing Range in Bihar

, 4383. SHRI RAMSHRAY PRASAD
SINGH: Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government have de-
cided to set up firing range in Bihar;

(b) it so, the number of persons likely to
be displaced as a result thereof;

(c) whether the Government have for-
mulated any scheme to rehabilitate the dis-
placed persons and to grant them compen-
sation;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?
THE MINISTER OF DEFENCE (SHRI

SHARAD PAWAR): (a) At present the Army
has four notifiedfiring rangesin Bihar. There
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is no proposal to set up any additional firing
range in Bihar.

(b) to (e). Does not arise.
[English]
Indian Road Construction Corporation

4384. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the number of projects undertaken
abroad by Indian Road Construction Corpo-
ration during the last three years; and

(b) the total amount earned from these
projects?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Nil, Sir.

(b) Does not arise.

Guarantee for Loans taken by Public
Sector Units

4385. SHRI GURUDAS KAMAT: Will
the Minicter of Finance be pleased to state:

(a) Whether the Government have
decidedto provide guaranteeforioanstaken
by public sector units from foreign institu-
tions/countries;

(b) if 50, the details thereof;

(c) whetherthe Government propose to
re-enter the foreign bond markets to raise
foreign currency loans; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI RAME SH-
WAR THAKUR): (a) Government of India
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does not generally extend sovereign guar-
antee to borrowings by enterprises. How-

+ ever, exceptions are made in select cases,
on consideration of specialterms ofthe loan
or the nature of the Public Sector Undertak-
ings raising the external loans.

(b) Details of the Government of India
guarantedForeign Currency Loans approved
during the last 2 years are given in the
statement attached.

(c) and (d). Government of India does
not Borrow commercially in the foreign
market. However several Public Sector
Undentakings and Development Financial

_Institutions (DFI's) have been raising funds

in the international market through issue of
bonds after obtaining Government permis-
sion. The Government intends permitting
bondissues by PSUs/DFIs subjectto market
conditions. No final decision, however, has
been taken in this regard so far.
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NRI Deposits in Banks In Tamil
Nadu

4386. DR. (SHRIMATI)K.S. SOUNDA-
RAM: Wil the Minister of FINANCE be
pleased to state:

(a) the amount of deposits made by
,NRIs in Tamil Nadu in various banks; and

(b) the banks in Tamil Nadu in which
maximumdeposits have been made by NRIs
alongwith the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)and (b). The informationis being
collected and will be laid on the Table of the
House.

Undisbursed External Development
Finance

4387. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a)whether about $ 30 billion of commit-
ted external development finance had re-
mained undisbursed as on November, 1991

‘because of the budgetary constraints;

(b) if so, the details of those public
sector projects which have been unable to
use external development finance for want
of domestic budgetary resources;

(c) whetherthe Government propose to
transfer such public sector projects to the
joint sector alongwith private investors who
can contribute the rupee funds; and

(d) if not, the reasons therefor?

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
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WAR THAKUR): (a) Yes, Sir. The undis-
bursedaidason30.11.1991 was equivalent
to US $ 29.62 billion. However, the non-
utilisation of this aid was on account of the
factors explained in response to part (d)
below.

(b) Does not arise.
(c) No, Sir.

(d) Most of the external assistance is
tied to specific projects and the disburse-
ments are, therefore, linked to the project
implementation schedule. The pace of ac-
tual implementation varies from project to
project. However, the loan amount not util-
ised during a particular financial year does
not normally lapse and would be carried
forwardfor utilisationinthe subsequent years.
Government have taken a number of steps
to accelerate the implementation of exter-
nally aided projects and the uiilisation of
external asistance. These include simplifi-
caion of procedures for release of foreign
exchange apdtender evaluation, passing on
of 100% external assistance to States, and
advance releases on account of externally
aided projects. Monitoring of externally aided
projects has also been intensified.

Credit from Foreign Banks

4388. DR.D. VENKATESWARA RAO:
Willthe Minister of FINANCE be pleased to
state:

(a) whether the Union Government are
aware thatthe foreign banks have refusedto
give fresh credit to India.as reported in the
‘Indian Express’ dated August 6, 1992;

(b) if so, the reasons therefor; and

(c)the stepstaken/proposedtobetaken
by the Government in this regard. ‘
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
"WAR THAKUR): (a) to (c). The Reportinthe
Indian Express dated the 6th August, 1992
has reproduced some observations fromthe
Confidential Report on India for 1991-92 by
the Institute of International Finance. It ap-
pears that the headlines of the paper is
based ononesentence inthe said Confiden-
tial Report which reads as follows:

“Foreign bank lending over the near
term is likely to remain contined largely
toshort-termtrade andinterbank lines”.

There are continuous assessments of
the country by various organisations de-
pending on their perception of the problem
andthe policy measures in ourcountry. The
economic policy in India continues to be
driven by the requirements of the country.
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Narcotic Drugs Seized in Assam

4389. SHRI PROBIN DEKA: Will the
Minister of FINANCE be pleased to state:

(a) the quantity and value of narcotic
drugs seized in Assam during each of the
last two years; and

(b) the number of persons arrestec and
convicted inthis connection duringthe above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 RAMESH-
WAR THAKUR): (a) and (b). The information
reported to and available with the Govern-
ment of India is as follows:-

The quantities of narcotic drugs seized

in Assam during each of the last two years,
are:-

(in Kgs.)

1990
Heroin 1.065
Ganja 3803.000
Hashish -
Opium -

1991

8.284

5188.310

10.000

0.360

Value of the drugs varies accoraing to

chemicalcomposition andfromplace toplace

in the clandestine market, and as such it is
not feasible to give precise valuation.

The number of arrests in Assam under
the NDPS Act stood at 34 in 1990 & 37 during
1991, while number of persons convicted
was NIL 1990 & 1991.

Private Investment in the Field of
Construction of Road

4390. SHRI SHARAVAN KUMAR
PATEL: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether a two day Fourth National
Seminar on Road Research and its utiliza-



545 Written Answers

tion was held in the Capital in September,
1992;

(b) it so, whether the matter of private
investmentin road building and construction
activity was deliberated uponin the seminar;

(c) it so, the specific suggestions and
observations made in this regard; and

(d) the Government's reaction thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Yes,
Sir. InaPanel Discussion onthis topic during
the National Seminar organised by Central
'Road Research Institute, views were ex-
pressed that since the road sector alloca-
tions are riot keeping pace with growing
demand forroadinfrastructure, there is need
to look for alternative funding sources in-
cluding investments by private sector.

(d) The Government is seized of the
matter already and is contemplating to in-
volve the private sector in development of
National Highways. As a pre-requisite 1o
that, the National Highways Act, 1956 has
been amendedthrough an Ordinance prom-
ulgated on 23rd October, 1992 which pro-
vides for levy of fees on notified sections of
National Highways.

Bonus to Textile Workers

4391. SHRIGEORGE FERNANDES:
SHRIMANORANJAN BHAKTA:

Willthe Minister of LABOUR be pleased
to state:

(a) whether textile trade unions have
demanded bonus;

(b) if so, whether any decision has been
taken in this regard,;
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(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) Representations
have been received from Textile Trade Un-
ions demanding raising of ceilings in respect
of eligibility of wages for bonus, percentage
and guantum of bonus payable under the
Payment of Bonus Act, 1965.

(b) There is no proposal under consid-
eration for amending of Payment of Bonus
Act, 1965.

(c) and (d). Does not arise.

Export of Silk Products

4392. SHRI K. PRADHANI: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government have re-

viewed the policy of export of natural silk
goods recently;

(b) if so, the details thereof; and

(c) the target fixed and the prospect of

the export ot natural silk in 1992-93 and the
Eighth Plan period?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK

GEHLOT): (a) and (b). The major changes

brought about in the policy concerning ex-
port of silkk goods are as {ollows:-

(i) Complusory pre-shipmentinspection
on export of silkgoods has been made op-
tionsl.

(ii) The eligibility criteria {for reckonings
export house/ trading house status have
been brought down from 2 times the NFE
(Net Foreign Exchange) to 3 times.
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(ili) A specific value based Advance
Licensing Scheme for export of ready made
garments including silk garments has been
introduced.

(iv) The compulsory test certificate re-
quirement for grant of duty draw back on silk
goods has been with drawn.

(c)For1992-93.i.e thefirst year of Vllith
Plan, a target of Rs. 872 crores has been
fixed for export of silk products. As against
this the exports during the period April 92-
Sept. 92 has been of the ordér of Rs. 341
crores (Prov.). The silk products export tar-
gets forthe second and subsequent years of
the Vllith Plan will be fixed atthe appropriate
time taking into consideration the interna-
tional market situation, EXIM Policy frame-
work and other relevant factors.

Foreign Banking and Financial Institu-
tions

4393. SHRRI SUBASH CHANDRA
NAYAK: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government have a
proposal to encourage large presence of
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foreign banking and financial institutions in
the country;

(b) if so, the details thereof and the
advantages therefrom;

(c) the details of foreign banks and
financial institutions which have set up and
propose to set up their branches in the
country; and

(d)the places wherethe above branches
have been set up or are proposed to be set
up?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Foreign banks already
have branches/representative offices in the
country. Permission to foreign banks is
granted by the Reserve Bank of India in
terms of the provisions of Banking Regula-
tion Act, 1949.

(c) and (d). It will not be in the public
interest at this stage todisclose the names of
foreign banks seeking permission to open
branches or representative offices. How-
ever, the details of foreign banks which al-
ready have branches in the country are
given in the attached statement.
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Computers in Employment Exchanges,
Delhi

4394. SHRI N.J. RATHVA: Will the
Minister of LABOUR be pleased to state:

(a) whether the Directorate of Employ-
.ment under Delhi Administration has de-
cided to instal computers in Employment
Exchanges;

(b) if so, the funds allocated for this
purpose; and

(c) the time by which the computers are
likely to be made available in the Employ-
ment Exchanges of Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! PABAN
SINGH GHATOWAR): (a) Yes, Sir.

(b) and (c). According to the details
furnished by Delhi Administration, comput-
ers have been installed in Employment
Exchanges at Darya Ganj, R.K. Puram and
Pusa (Technical) and a provision of Rs. 24
lakhs has been made to computerise other
Employment Exchanges in Delhi during the

_Eighth Plan.

Branches of Banks in Karnataka

4395. SHRI S.B. SIDNAL: Will the
Minister of FINANCE be pleased to state:

(a) the number of branches of public
sectorbanks in the rural areas of Karnataka
as on November 30, 1992;

(b) whetherthe Governmentpropose to
open come new branches in the rural areas
of Karnataka in the near future;

(c) if so, the names of the places where
these branches are likely to be opened; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) As at the end of June, 1992
(latest available), 1230 branches of Public
Sector Banks were functioning in rural areas
of Karnataka.

(b)to (d). Reserve Bank of India (RBl) is
the licensing authority for the opening of
branches of commercial banks. No periodic
targets for opening bank branches are fixed
by RBI. However, 11 licences for opening
branches in rural areas of Karnataka are
pending utilisation with banks, as per details
given below:-

Name of District Name of Centre
Bellafy Anthapura
Bijapur Sasanur
-do- Mirjimallapur
-do- Masbinal
Gulbarga Edlur
-do- Mangalgi
Kolar K. Byapally
-do- Mudimagodh
Raichur Benakal
-do- Anwari
-do- Albanur

Modernisation of Passenger Jetty In
Kerala

4396. SHRI THAYIL JOHN ANHJA-
LOSE: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a)whetherthe Union Governmenthave
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received any proposalfromthe Government

of Kerala for modernisation of Passengers .

Jetty in West Coast canal of Kerala;
(b) if so, the details thereof; and
(c) the action taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) and (b). Yes
Sir. The Gowvt. of Keralahave sent a proposal
for modernisation of 55 jetties for passenger

*ferry service in Kerala backwaters under
Centrally Sponsored Scheme at an esti-
mated cost of Rs. 159.01 lakhs.

(c) The proposalis under consideration.
[Translation]

Family Pension Under EPF Scheme

4397. SHRI LALIT ORAON: Will the
Minister of LABOUR be pleased to state:

(a) whether the Governmgm have in-
creased the family pension under the Em-
ployees Provident Fund Scheme; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). Yes, Sir.
The minimum rate of family pension under

* the Family Pension Scheme 1971 has sin-
cere been increased from Rs. 225/- to Rs.
250/- p.m. w.e.f. 1.4.1992, The maximum
amount of family pension can go upto Rs.
1050/- p.m. depending on the wages of the
employees.

[English]

Development in Handloom Sector

4398. SHRI B. RAJARAVIVARMA:
Willthe Minister of TEXTILESbepleasedto
state;

puitetted
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(a) whether the Government are aware
that rebate on sales and an over emphasis
on mass items have not allowed the hand-
loomsectortore-orientitselfto new fashions
and markets; and

(b) if so, the reaction of the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Rebate on sales of
handloom goods is only one among the
many Schemes meant for the development
of handloom sector. For adaptation fo new
fashions and designs, government of India
has on-going Schemes like National Design
Collection and Training through Weavers
Service Centres. While Government does
not intend to increase the emphasis on re-
bates, certain marketing assistance would
continueto be requiredin orderto neutralise
the cost disadvantage of handloom sector.

Recommendations of Advisory Com-
mittee on primary Market

4399. SHRI SARAT CHANDRA PAT-
TANAYAK: Willthe Minister of FINANCE be
pleased to state:

(a) whether the advisory committee on
primary market has recommendedchanges
in the right issues mechanism to protect the
interests of shareholders in a company;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes Sir. :

(b) and (c). The Advisory Committee on
Primary Market has inter alia made the fol-
lowing suggestions:-
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(i) Companies should accept applica-
tions for rights issues on plain paper in
view of delays in receiving printed appli-
cations by post;

(ii) Allotment of securities in respect of
applications forrights issues notsent by
shareholders till the closure of the is-
sues should be keptin abeyance by the
companies and achance given tosuch
share-holders upto areasonabletimeto
submit applications;

(iii) Rights issues not taken up by share-
holders may be sold in the open market
and proceeds distributed tp sharehold-
ers 1o to avoid loss to them.

The Advisory Committee was consti-
tuted by Securities and Exchange Board ot
India (SEBI) to advise it on matters relating
to the Primary Market.

Social Security Package

4400. SHRI GEORGE FERNANDES:
SHRI MANORANJAN BHAKTA:

Willthe Minister of LABOUR be pleased
to state:

(a) whetherthe Government have taken
anydecisionon an ambitious Social Security
package for the Unorganised Rural Labour
proposed by the National Commission on
Rural Labour;

(b) if so, the de‘ails thereof;

(c)whetherany consultations have been
made with the State Governments on the
Social Security component; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI PABAN
' SINGHGHATOWARY):(a)to (d). The recom-
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mendations of the National Commission on .
Rural Labour in the matter of Social Security
to rural workers has been referred to a
committee of Thirteen State Labour Minis- -
ters with the Labour Minister, Maharashtra
as the Chairman. The Committee has been
requested to submit its report early.

New Scheme fcr All India Tourist -
Transport Operators

4401. SHRI R. SURENDER REDDY:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherin aconference of the State
Transport Secretaries the Union Govemn-
ment have cleared the revised scheme for
all-India tourist transport operators;

(b)if so, the mainfeatures ofthe scheme;

(c) when the scheme is going to be
introduced;

(d) whether the Government are con-
sidering to amend the Motor Vehicles Act -
1988 as suggested by the transporters; and

(e)if so, the details of the amendments ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (e). At a
conference of the State Transport Secretar-
ies, a new scheme for grant of all india
permits for “touristtransport operators” was
approved. Underthis scheme, “touristtrans-
port operators” approved by the Director
General (Tourism), Gowt. of India and oper-
ating on recognised tourist circuits would be
eligible 1o be granted permits. The tourist
transport operators who are granted permits *
underthis scheme would be able to operate
by paying a pre-determined amount of
composite fee per State, in lieu of all other
State motor vehicles taxestolls. The draft
notification underthe Central Motor Vefiicies
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Rules, 1989 inviting objections has notbeen

‘notitied. No amendment of the Motor Ve-
hicles Act is required for implementation of
the scheme as the same would be notified
under the enabling provisions of the Motor
Vehicles Act, 1988.

Persons Registered with Employment
Exchange, Gujarat

4402. SHRI KASHI RAM RANA: Will
the Minister of LABOUR be pleasedto state:

(a) the number of persons on the live
registers of employment exchanges in
Gujarat State and their qualifications thereot:

(b) since when they are registered;

(c) whetherthe Governmenthave made
any provision inthe Eighth Five YearPlanto
solve the problem of the unemployment;

. (d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER OF THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) The number of
persons on the live register of employment
exchanges in Gujarat classified by educa-
tion level, as on December 31, 1990 (latest
available), were as given below:

Education level Number (in Thousand)

(i) Below Matric . 3533
(including illiterates)

(ii) Matriculates 441.0

(iii) Higher Secondary/

Intermediate 83.4

(iv) Graduates 66.9

, (v)  Post-Graduates 8.1

Total 952.7
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(b) Statistics on the number of persons
by length of stay on the live register of
employment exchanges is not maintained.

(c)to (e). Employmentis athrust areain
the Eighth Five Year Plan. The plan empha-
sises the need for high rate of economic
growth, combined with faster growth of sec-
tors, sub-sectors and areas which haverela-
tively high employment potential forenhanc-
ing the pace of employment generation.
Geographically and crop-wise diversified
agricultural growth, development of waste-
land and forestry, development of rural on
farm sector and rural infrastructure, faster
growth of small and decentralised manutac-
turing and expansion of housing are the
basic elements of the employment oriented
growth strategy envisaged in the Plan. The
envisaged GDP growth rate of 5.6% in the
Eighth Plan period would thus result in the
generation of additional employment oppor-
tunities of the order of 8tc 9 million per year
onan average and bring about a reduction of
about 7 million in unemployment over the
plan period.

The State Eighth Plan for Gujarat also
lays special emphasis to eliminate unem-
ployment in the State.

Holding of Shares by Officials

4403. SHRICHANDRAJEET YADAV:
SHRI SUDARSHAN
RAYCHAUDHURLI:
DR. SUDHIR RAY:

Wilithe Minister of FINANCE be pleased
to state:

(a) whether the Government have re-
cently enquired into the shares and deben-
tures held by some banking, incometax and
public sector undertakings officials in private
sector companies;

(b) if so, the details thereof; and
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(c) the findings of the enquiry?

THE MINISTER OF STATE IN THE

. MINISTRY OF FINANCE (SHRI RAMESH-

WARTHAKURY): (a)to (c). The information is

being collected and will be laid on the Table
of the House.

Alling Film Industry

, 4404. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
LABOUR be pleased to state:

(a) whether the Central Advisory Com-
mittee on cine workers welfare funds has
taken a number of policy decisions in the
recent past including levy on films from Rs.
1,000 to 20,000 per film;

(b) if so, the details of each such deci-
sion alongwith background and full justifica-
tion therefor;

(c) whether the Government have re-
ceived a representation that 20 times in-
crease in levy on filmwill adversely affect the
film producers;

(d) it so, the reaction of the Government
thereto;

(e) the total co'lection of funds for the
‘ Western region and actual utilisation till 31
October, 1992; and

(f) the steps taken by the Government to
help tilm industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). The
Central Advisory Committee on Cine Work-
ers Welfare Fund is only a recommendatory
body on matters referred to it by the Central
Government. In the meeting of the Central
Advisory Committee on Cine Workers Wel-
fare Fundheldon 17.7.1992, the Committee
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inter aliaconsidered the question of enhanc-
ing the rate of cess per feature film but no
unanimous recommendation was made.

(c) Yes, Sir.

(d) Though aBillhas been introducedin
the Lok Sabha to amend the Cine Workers
Welfare Cess Act, 1981 to provide for the
maximum levy of Rs. 20,000/- as cess per
feature film. This does not mean that every
feature film will uniformly have to pay Rs.
20,000 as cess. The proposed amendment
is meant to enable the Government to raise
the rate of cess by Notification instead of
having to amend the Act on every such
occasion. The actual increase of the rate of
cess would be done in consultation with the
Ministry of Information and Broadcasting
and would be governed by the requirement
of funds to meet the cost of extending wel-
fare facilities to cine workers.

(e) Atter the transfer of the Welfare
Fund from the Ministry of Information &
Broadcasting, thetotal revenue receipts and
expenditure in the Western region upto
October, 1992 is Rs. 10.90 lakhs and Rs.
2.30 lakhs respectively.

(f) Cinema is a State subject. However,
the Union Government have from time to
time studies the growth and problems fo this
sector. Necessary steps are taken by the
Government on the basis of recommenda-
tions made by various Committees/Groups
etc. In the recent past a High Powered
Committees has studiedthe problems of film
industry inits entirety and made a number of
recommendations pertaining to State Gnv-
ernments. The State Governments have
beenrequestedtoimplementsthese recom-
mendations.

Complaints Against SBI

4405. SHRI SHASHI PRAKASH: Will
the Minister of FINANCE be pleasedto state:
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(a) whether the Government have re-
ceived complaints against various branches
of State Bank of Indiain New Delhiduringthe
current year;

(b) if so, the details thereof; and
(c) the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (c). State Bank of India have
reported that 78 complaints have been re-
ceived by themthrough various departments
ofthe Government of India during the current

financial year from 1.4.1992 against their
branches in Delhi/New Delhi. Of these, 67
complaints have been redressed upto
15.12.92.

Restructuring Plans for Industrial
Development

4406. SHR VILAS MUTTEMWAR: Will
the Minister of FINANCE be pleasedto state:

(a) whether the World Bank has sug-
gested restructuring various plans forindus-
trial development during the Eighth Five
Year Plan;

(b) if so, the details of the same and the
reaction of the Government thereto; and

(c) the investment proposed for the
purpose during the Eighth Plan?

, THE MINISTER OF STATE IN THE
MINISTRA OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

(b) and (c). Does not arise.

Violation of Labour Agreement

" HARI CHAURE:
JR be pleased to

4407. SHRI BAI
Will the: Minister of |~
state:
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(a) whether any case of violaticn of
labour agreement was reported from abroad
involving Indiancitizens during the lastthree
years; and

(b) if so, the details thereof and the
action taken in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a) and (b). The infor-
mation is being collected and will be laid on
the Table of the House.

Application for Issue of Equity/Deben-
tures

4408. SHRI S.B. SIDNAL: Will the
Minister of FINANCE be pleased to state:

(a) the number of applications for issue
of equity/debentures cleared by the Control-
ler of Capital Issues since July, 1992;

(b) whether a large number of such
applications are still awaiting approval;

(c) if so, the details thereof; and

(d) the time by which these are pro-
posed to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) No applications for is-
sue of equity/debentures has been cleared
by CCl after 29th May, 92, the day on which
the CCl Act has been repealed.

(b) to (d). Does not arise.

Cheating in Name of Providing Employ-
ment Abroad

4409. SHRI LALIT ORAON: Wil the
Minister of LABOUR be pleased 1o state:

(a) whether Government are aware of
e large scale cheating in the name of
providing employmentin Iran and Iraqunder
the “Child Production Scheme”; and
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(b)if so, the action taken by the Govern-
ment in the matter?
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